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LOK SABHA DEBATES

LOK SABHA

Thursday September 5, 1974/Bhadre
14, 1896 (Saka)

The Lok Sabha met at eleven of the
Clock

[Mg, SpeakER in the Chair]

RE. ADJOURNMENT MOTIONS
SOME HON. MEMBERS rose—

MR, SPEAKER:
any one.

SHRI C. M. STEPHEN (Muvattu-
puzha): On a point of order.

MR. SPEAKER: What is your point
of order?

I have not called

SHRI C. M. STEPHEN: My point of
order is under rule 379. Rule 379
says:

“The Secretary shall cauge 10 be
prepared a full report of the pro-
ceedings of the House at each of its
sitting and shall, as soon as prac-
ticable, publish it....”

So, with regard to the preparation of
the record, it is the proceeding of the
House which can be recorded and
nothing else, What exactly are the
proceedings of the House? We get it
under rule 81 which says:

“A list of business for the day
shall be prepared by the Secretary,
and a copy thereof shall be made
available for the use of every mems-
ber.

“Save as otherwise provided in
these rules, no business not included
in the list of business for the day
shall be transacted at any sitting
without the premission of the Spea-
ker.”

——

The business to be transacted for the
day has been included in the list of
business, and the list ig before us, Any
other subject can, of course, be raised
provided you give the permission, If
anything is said in the House without
your permission, that will not become
part of the proceedings of the House.
Only that which is, 1n law, transactable
under the Rules of Procedure of the
House or which can be permited by
you under authority given under the
Rules of Procedure of the House, that
alone can become part of the proceed-
ings of the House. Therefore, any
statement or submission made on the
floor of the House except in accordance
with the Rules of Procedure and ex-
cept in accordance with the list of
business should not be under rule 378,
permitted to go on record. So, every-
thing that ig stated except with your
permission must be put off the record.

MR. SPEAKER: The rules are very
clear about it.
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SHRI 8. M. BANERJEE (Kanpur):
My point of order is this. If you see
the order paper of today, you will find
that there is no Question Hour and
the businesg starts with furthsr consi-
deration of the motion regarding the
question of privilege. I have been a
member of this House since 1957 and I
am supposed to know certain rules as
Mr. Stephen ig supposed to know. The
question is very simple. The Adjourn-~
ment Motion does not come on the
agenda paper until the discussion op it
starts. No adjournment Motion is ad-
mitted in advance. We have o argue
and convince you, Mr. Speaker, and
you in your wisdom can give the con-
sent. Then the member concerned
asks for leave to move it, and Wwhen
you find that the number of members
who have risen is not less than fifty,
you intimate that the leave is granted.
Yesterday when an Adjournment
Motion was raised by Shri Bhogendra
Jha, you said that it was a continuing
matter.

If you say that it is a conti-
nuing matter, I want to know whether
death is a continuing matter, whether
starvation deaths are a continuing
matter ang whether atarvation
is a continuing matter and whe-
ther it should be allowed to continue in
thig country. If we are wrong in our
adjournment motion, then, I wanted
to know what should be the adjourn-
ment motion. I have moved immedia-
tely another motion to discuss the un-
precedented rise in the prices of sugar,
wheat, rice, vanaspati and other essen-
tial commodities after the anti-infla~
tionary measures taken by the Gov-
ernment from July 24 and the Govern-
ment’s complete failure to check the
prices. The Government assured us
that the prices would be checked when
they promulgated the three ordinan-~
ces....

MR. SPEAKER: I am not allowing
any debate.

SHRI C. M. STEPHEN: What is all
this? We wanted to know whether

«
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the adjournment motion has been ad-
mitted. Under Rule 60 only when the
adjournment motion is admitted, a
Member is entitled to speak, not other-
wise.

SHRI S. M. BANERJEE: I have not
completed. I know you are the Spea-
ker, not Mr. Stephen.

This is pot a continuing matter. The
only continuing matter is this blessed
government which has failed to check
the prices. I want you to give your
consent to this adjournment motion be-
cause people are starving and I would
submit that it fulfils all the conditions
and you should allow this adjournment
motion.

oft sz fagrt vt (vnfenre) ¢
qeqey oY, fife &%T T ®F 379 ¥
SEEAA STEAEAT FT HIT ISAE | GEW
it 37 frar & omt fw & 9g 84—

“The Secretary ghall cause to be
prepared a full report of the pro-
ceedings of the House at each f its
sittings and shall, as soon as prac~
ticable, publish 1t in such form and
manner as the Speaker may, from
time to time, direct.” ~
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MR SPEAKER: There should be
no debate on this

SHRI H. N. MUKERJEE (Calcutta-
North-East) I want to make submis-
sion While I concede procedurally
that 1t 1s not desirable and 1t 1s 2lmost
reprehensible for any member just to
go on speaking at length and very
loudly In regard to the subject matter
of whatever motion he has, while con-
ceding that, I am sure you will
agree that we have to function and
4he Parliament has to functiop and I
would imagine that you would give an
opportunity to a Member who has
given previous notice of an adjourn-
‘ment motion, after he learns from you
your view of the matter and whether
you have acecpted it or not, to secure
from you further elucidation and also
to try and convince the House and you
ihat his motion is admissible. There-
fore, what 1 suggest is this. = While
Mr. Bosu’s loud utterances may not
particularly call for action we are en-
titleq to discuss the Adjournment
Motion, I am told, it 1s about the suf-
fering of the people, starvation etc.—
and the House ig entitled to hear from

you whatever reasons might have per-
suaded you to iake a view of the
matter and Sir, we have g right to
understand the position. Mr. Vajpayee
said we are in a serious situation and
a serious matter can be taken up only
by resorting to an emergent remedy
like the adjournment motion. No
treatment 1 a cavaliar fashion as sug-
gested by Mr Stephen can be permit-
ted

SHRI C M STEPHEN- Objection 1s
raised and I may be permitted to reply
Anything that is permitted 1n accor-
dance with rules of procedure may
be allowed to g0 on record. Adjourn-
ment Motlop 1s not plunged into the
House suddenly It is governed by
rules You have rule 56, you have
rule 57 Rule 56 says:

Subject to the provisions of these
rules a motion for an adjournment
of the business of the House for the
purpose o° discussing ga definite
matter of urgent public importance
may be made with the consent of the
Speaker

The next rule says

Iiotice of an gdjournment motion
shall be given before the commence-
ment of the sitting

Rule 60 says:

The Speaker if he gives consent
under rule 56 and holds that the
matter proposed to be discussed is
in order shall, after the questions
and before the list of businesg is
entered upon call the member con-
cerned who shall rise m his place
and ask for leave to move the ad-
journment of the House

Provided that where the Spesker
has refused s consent under rule
56 or 1s of opinion that the matter
proposed to be discussed is not in
order, he may, if he thinks it neces-
sary, read the notice of motion and
state the reasons for refusing con-
sent or holding the motion ag being
not ip order.

The point is, notice was not givex.
But, if, on the other hani, notice has
been given, then you will have %o take
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[Shri C. M, Stephen)

a decision as to whether thig is in order
or not. If it is in order then you call
the Member {0 move the adjournment
motion. You have two alternatives,
either not permit it at all, or kindly
spell out the reasons. Nobody has a
right to come out with a series of
arguments and start a debate all of a
sudden. If there is no permission {rcm
you, nothing should go on record
under Rule 379. That is my submis-
sion,

SHR! MADHU LIMAYE: He is 2ot
familiar with the proceedings of the
House.

T UF OF AT HIF AIET w7
FAAT EOT EHOT  QEATANE WM
*F qIT ¥ AT I gAY F AT {19
AT g, G g Y AT @, AfwA T
§F IHT & TG X

SHRI C. M STEPHEN: We will
amend the rules in that case. Every-
body cannot carry the rules on his
fingers.

PROF. MADHU DANDAVATE
(Rajapur): May I make a submission?

SHRI SHYAMNANDAN MISHRA
(Begusarai): 1 seek your giudance. It
was a completely absurd suggestion to
make.

SHRI C. M. STEPHEN: If you have
given permission then it can go on
record. I¥ you have not given ver-
mission it cannot go on  record
Nothing that he said here shall form
part of record.

SHRI SHYAMNANDAN MISHRA:
My submission is, it is absurd to sug-
gest that Rule 379 is attracted rega;d-
ing moving of Adjournment Motion
here.

Sir, I repeat 1t is absurd to sugges!
that the Secretary should be asked not
to include what is said on the adjourn-
ment motion in the report of the pro-
ceedings. It is a preposterous sugges-
tion. The Rule 379 is not attracted.

Now, he is making a subbmission on
the bagis of unother rule. I would say

SEPTEMBER 5, 1974
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that it has always been the practice or
convention here to go aceording :o the
rules. And all that is provided for
(Interruptions).

MR. SPEAKER: I shall call you
later on. Mr. Bosu.

SHRI JYOTIRMOY BOSU (Diamond
Harbour). Sir, Mr. Stephen has taken
this attitude. But he does not know
how many notices have been tabled.
We shower on you everday so many
notices. He is not aware of this. Let
him only take some trouble of reading
a little more of what we have more or
less recorded since 1987. Sir, Rule 60,
paragraph (2} says:

“Provided that where the Speaker
has refuseq his consent under rule
56 or is opinion that the matter pro-
posed to be discussed is not in order,
he may, if he thinkg it necessary,
read the notice of motion and state
the reasons for refusing consent or
holding the motion ag being not in
order ”

You know that the list of business 18
finalised the previous night when, per-
haps, Mi Speaker might have retired
and gone to bed He 1s a busy man;
adjournment motions are supposed to
come here before 10 ‘O’ clock in the
morning So, is the case with regard
to the privilege motion. I would sub-
mit that, 1n your wisdom, if you reject
this motion, then we have a right--
the inherent right—to dispute that and
to make submissions.

MR. SPEAKER: It has never hap-
pened.

SHR] ATAL BIHARI VAJPAYEE:
You admitted the adjournment motion
on the Bihar situation. (Interruptions)

MR, SPEAKER: Order please.

it wew fugrdy st ;W
#EREY, WG QEATAHE FWA AT FT
W E e zw 39 N g IS §, A9
¥ wite 7 § fr o a6
wTr qafaaTe 7 S Py 2 §
.. (voEgmR) ...
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MR. SPEAKER: Will you please sit
down? 1 shall hear you.

SHRI VASANT SATHE (Akola):
Sir, first of all, he must satisfy you
in your i1oom before doing this. Let
us follow the rules. Otherwise, we
won’t he able to conduct our business
in the House.

wt =y fawd ;. werw wEea
gH W1 W I, A s Thw wrer
# I TTH TETARC AT, TAAY
TP Raag 1., (wEwE) .,

MR. SPEAKER: I shall hear you.

SHRI JYOTIRMOY BOSU: How can
I speck if the hon. Member goes on
mterrupting? I would submit to you
that as I read out the appropriate
1ule—Rule 60, paragraph (2)—tell me
as tu why you want to debar us to
make submissions when you have
doubts 1n vour mind with regard to
the admissibility of the motion. What
did we do when Shri Vajpayee gave
his adjournment motion on the Youth
Congress Rally? You were good enough
to summon the Minister concerned
and he was gllowed to make a speech
And then Mr. Vajpayee had to refute
it You heard both sides. You did it
in your wisdom.

SHRI VASANT SATHE: My sub-
mission 15 we should follow the rules
(Interruptions) He has already read
out the rule.

MR. SPEAKER: Kindly sit down. I
shall be calling you all in a minute’s
time.

SHRI VASANT SATHE: Everyday
he 18 getting up and he goes on making
some submissions.

SHRI JYOTIRMOY BOSU: Sir, the
other day, you accepted this procedure
in your wisdom that when an adjourn~
ment motion wag there you wanted to
be satisfied. The Minister was then
asked to make a statement.

MR SPEAKER: This ig no point of
order.

SHRI K. P, UNNIKRISHNAN
(Badagara): May I respectfully make
a submission and put a question to the
Chair. What I want to know is—for
the last 25 minutes we have wasted
the precious time of the House on an
unnecessary question, (Interruptions)

The basic question is whether an
adjournment motion has been moved
and, if so, whether you have given
your consent under Rule 56, The House
ig entitled to know from you if you
have given permission. If you have
not, then there is no question of any
procedural discussion.

MR. SPEAKER: Hardly I sit down
when this starts going. 1 was expect-
ing that some peace might prevail
This is now a daily phenomenon and 1
am used to it. You know the plight
of procedures in this House and the
distortion of procedures that takes
place 1n this House and how 1 feel
helpless and sad over it.

So far as the List of Business pre-
pared by the Secretary is concerned,
that is all right. But there are some
other motions which come after this
agenda jis printed. We have fixed a
time-limit for that. So, they come
within that time and they are scruti-
nised by the Speaker. It is all in the
name of the Speaker but it comes
through various Sections and with the
noting of the Secretary-General, Then
the Speaker sits over to decide which
are agdmissible and which are not 1d-
missible. It does take Place very ~ften
when they come to the Speaker there
should be no names mentioned so that
the Speaker may not get biased but
the Members come to the Speaker in
spite of that. Ip the same way in the
case of adjournment motions Members
come in his Chamber and explain the
position and the Speaker also tells
them what is the flaw, whether it is
acceptable. or not acceptable. If there
is any objection he asks the Member
how he meets it. Then 1f he holds
an adjournment motion in order
or the privilege motion dn order
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[Mr. Speaker]

he gives consent to it and the Secre-
tary-General puts a glip.on the Spea-
ker’s agenda which is before me. Thig
is also one of the motions for which
the Speaker has given the consent and
the Speaker calls that Member either
for Privilege or for the adjournment
motion or for anything else ag the case
may be, It has glso been a practice
in the past that where the Speaker
thinks that the adjournment motion
should not be allowed, he may read it.
This practice is coming from my pre-
decessors. To avoid these adjournment
motions, the 1nnovation of calling
Attention was introduced. Besides
this, another innovation came into
being. Members were given opportu-
nity to raise matterg under Rule 377.
This is of course not mandatory. Spea-
ker gives chances to Members to raise
matters of importance. All this was
done to avoid this practice of giving
adjournment motions and that had a
great effect of reducing the number
and the practice of giving adjournment
motions, which have now started com-
ing in larger number in spite of those
inpovations and departures from past
practice. If I hold it not in order and
if the Member wants to be heard, as a
matter of right, I have always said
‘No’ to it. And, if I think that the
Member may have some pressing mat-
ter, I allow him as well as the Minister
if I think that he should also make his
submission. This has occurred in this
House, though it is not strictly accord-
ing to the letter and the spirit of the
rule. This, I do only sometimes. But,
it will be very qifficult for me to do it
every day, not in one case, but in a
number of cases. 1 quite agree with
the leader of the Jan Sangh party,
Shri Atal Bihari Vajpayee, being the
end of the Session, they had no other
opportunity. But, I may tell you, the
Session Was to have concluded on 30th
August. But, some official business
was left unfinished and we thought
that by having another three days of
sitting, we will be able jo complete the
official pusiness. But, in spite of our

t intentions, may be on both sides,
we could not complete the official busi-

SEPTEMEER 5, 1974
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ness. You may have many matters
arising every day. You may have
many differences of opinion arising
every day but, I would just appeal to
you, very humbly, as my dear collea-
gues, friends gnd hon, Members of this
House that the differences howsoever
unacceptable they may be, ghould not
come in the way of businesg being
taken up and then we go on shouting,
counter shouting and the Speaker also
mtervening. We must not do it. But,
I am not averse to the opinion expres-
sed by hon. Member, Mr. Vajpayee,
that instead of going throligh all other
motions and all other complicated sub-
terfuges from thig side or that side for
discussion, I may allow on one Jay,
one or two hours to Members to raise
all sorts of matters and thus save the
House of the loss of time, instead of
doing it every day. Please sit down.
1 am very sorry, you refuse to under-
stand things. In gpite of my request,
you deliberately refuse to accept my
suggestions

SHR!I JYOTIRMOY BOSU: 50,000
people m one district alone are facing
starvation.

MR SPEAKER: In the session you
have been provided with an opportu-
nity to discuss all sorts of things. The
rules do not permit their discussion
again in the same session. How can
you do it?

SHRI C. M. STEPHEN: Sir, I suggest
that anything which is raised ner»
without permission should not go on
record,

MR. SPEAKER: I will go ahead with
he business. I will refer to whatever
;notions are before me.

, Before I take up the motions, let
ime state that Shri S. M, Banerjee has
written to me that one of our distin-
guished colleagues, Dr, Karni Singh
,hag got for us the first silver medal
in trap shooting. It is a great honour
to the country. That news is so well
received and so relieving when we are
losing on other gides. 1 am particu-
larly very happy that he comes from
the National Rifle Assoclation of India
of which I happen to be the President.
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So, you can congratulate me also that
at least my Association has produced
a man who has got g silver medal for
India.

it wew fagry Aoy ¢ fawEs
3o & forr ar gaq aaman g & afFT
VT qF T+ oY Tlee G Ag) faer 9,
TAFT XA F19 AT FOW 7

weaer wgqw  ag W faemm ?

st W ol : weme wgeA, 7
OF qEAT & | "W WI9d wHET fF

§ gewrAe ARG 9FX GAWT £
HTT FTLIT ATATE AV AT AT CEAHE
wraT W qfed FR Fr Faveaf qawa
FUE I RICIEARC I

MR. SPEAKER: I must say that
-today I had to go to Colombg in Shri
.Lanka to participate in the inaugural
ceremony of CPA conierence tomor-
.roew by the President of Shri Lanka.
The financial business had not yet
been completed by the House and it
has to go under the signature of the
Speaker. I could not go until that is
.over. So, through your kinaness, I
-have cancelled my visit. I thank you
very much for detaining me here,

1 will now come 1o the adjourn-
.ment motions. There is one by Shri
Atal Bihar Vajpayee and Shri Jaga-
natharao Joshi wihch says:

“Situation arising out of the re-
signation of Mr. M. M Seervai, Ad-
vocate General of Maharashtra on
the ground that the Minister of Law
in the State was undermining the
position and authority of the Ad-
vocate General under the constitu-
tion.”

'This is their State matter.
we concerned with it

I'IOW are

There is another one by Shri S. M.
Bamerjee which reads:

“Immediate need to discuss un-
precedented rise in the priceg of
sugar, wheat, rice, vanaspati and

Re. Adj. Motions 14

other essential commodities after
anti inflationary measures taken by
the Government from July 1974 and
Government’s complete fajlure to
check the prices.”

I have already disallowed it yester-
day and asked the Minister to make a
statement as early as possikle, before
we adjourn,

There is one by Shri Atzl Bihari
Vajpayee about the Delhi University.

SHRI ATAL BIHARI VAJPAYEE:
It is about the teachers of the Delhi
University. It js a Central University.

MR. SPEAKER: It reads:

“Government’s failure to pro-
vide statutory security to Delhi
University Teachers leading to
intense discontent among the tea-
chers, mass protests and courting
of arrests by many of them.”

I have always held, and foilowed the
precedent from the past, that in such
cases where these are  autonomous
bodies except for broad policy matters
we do not discuss their iniernal mat-
ters. Once I do it then the Legisla-
tures in the States will start quoting
me in the case of their Universities,
and that will lead us to further com-
plications. When I face the Speakers
of the States in the Presiding Offi-
cers’ Conference I have to quote the
ruling which I cannot, if they are
wrong. You cannot deny the fact
that all the uyniversities are auicno-
mous.

=t wreet fagrt aron - weas
T AT T AMET BT gEAET w gfa-
atedt F A § 1 Afer arfagriz 3
FIF AT § A forerr HaY iy um
FATH AT T7ATL | 78 Hroamem
§T % @ § f& dwtga frar s
qE AT H AT FT ATEA T AT § )
Al et Afrafadt a1 oF S
Tt 7T A AT 41 o) IFE F=
ar & fa=e g1 w|r &1 &1 g forar

LN

HAT #1 7T 99q § fF qF 2HT 159
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MR. SPEAKER: The next one 1
by Shri Madhu Limaye, which reads:

w o
*“The total failure of the Govern-
ment to fulfil its assursnceg given
from time to time that there shall
be no victimisation against the rail-
way workerg as also its failure to
declare immediately that it will
abide by the decision given by the
Calcutta High Court cancelling the
orders of removal/suspension from
service and not involve thousands
of poor workers in costly and time-
consuming litigation and appeals to

the Supreme Court.”

I am reading this because it is the
fag end of the session. So, this
should not be taken as a precedent.
So far as this subject 1s concerned, it
has been discussed in thiz Jours al-
ready a number of times.

it wry for® : 77 g1 A &7 AT
a7 JEr § | TAF FTWIT /W 97
& @ & A1 99T 47 g7 9 jal
977 & WE A F

MR. SPEAKER: If there re any
points which have not been dscussed
earlicr, then I will look into them.

PROF. MADHU DANDAVATE:
Yesterday the Deputy-Speaker has
said that the Government shHould
make a statement,

MR. SPEAKER: The next one is
by Shr: Samar Guha, which reads.

“Failure of the Government to
agree to a discussion on the motion
admitted by the hon’ble Speaker
for setting up a Parliamentary
Committee to probe into the matter
of giving licence to some traders on
the basis of a joint recommendation
by 21 Members of Parliament, a
matter which involves a basic issue
of confidence of the people in the
institution of Indian Parliament and
which relates, further, {o the ques-
tion of di¥nity, honour and integrity

SEPTEMBER 5, 1874
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of the representatives elected by
thel“.”

This was already before the House:
and this comes up every day. Why
have an adjournment motion?

SHRI SAMAR GUHA (Contai): 1
have given notice of the motion on a
technical ground. You have admitted
the motion. I have befare me four
papers which have written the most
devastating editorials.

MR. SPEAKER: Then the motion
given by Shri Bhogendra Jha reads:

“Large-scale arrests in Delhi gnd
other states and Union territories
of volunters demanding end ol hoar-
ding, black-marketing and abnor-
mal price-rige.”

If some arrests have taken place, you
can ask for information. It is not
a2 matter for adjournment motion.

SHRI H. N. MUKERJEE (Calcutta-
North-East): Dehoarding operations”
were undertaken by the people be-
cause they were called upon by ike
Government to assist them in the
opcrations, Now they are arrested.

SHRI BHOGENDRA JHA (Jaina-
gar): The Prime Minister made that
appeal to the people. But the Home
Ministry acts the other way. Is it
one Government pr two Govern-
ments?

MR, SPEAKER: Then, the motion
given by Shri Jyotirmouy Besu says:

“Government’s failure to present
the report on the business for the
week due tp continued complete
dead-lock created by them in the
Business Advisory Committee...”

He has given another moiion also,
which says:

“Government's failure to supply
rice and wheat to West Bengal; a8
a result the rationing system is
about to collapse.”
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1 do not understand how the same
member can given so many adjourn-
ment motions on the same aay. Pro-
bably he thinks, if this 1s not accept-
ed, that may be acceuted Don’t
make a fun of 1t  About this also, we
should have some rule as to how
many motiong a member can give
Then he says, “Hundreds of Star-
vation deaths all over the country ”

3/ 97 aY 5T 99 faT we s, fwar
feegwrT |

Now, about the first item, Mr Piloo
Mody’s privilege motion is glready
pending before the House Mr D. C
Goshwami was on his legs

SHRI SAMAR GUHA My ad-
journment motion concerns a motion
ihat you have admitted

MR SPEAKER No, please I
huve calleg Mr Goswabpn

SHR1 SAMAR GUHA* On a
pont of order, Sir

MR SPEAKER Is 1t connected
with the business before us?
Interruptiong

st giw v fag (a3) ;A
377 & S Arfew fear 2 & wranrg
A AT qaTaTe ¥ amer wdwe g
7 & AR WA AT I ot @ &
M A TR NP F 2 a1 zq
79 FT q1 fear g ) ww 3w Sy
T a4 g7 @F & AfwT gy ama
AR sur Y gAY o &

(wwwa)

MR SPEAKER It 15 no pomt of
order I have already gone to the
next item

WTT o gAY A@ R X E ) g
AT T AT §X 1) wrw SR o <R )
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SHRI SAMAR GUHA 1 do not
know whether the skin of the Mem-
bers of Parliament has become 50
thick as that of the 1hmoceros to-day
Almost all the dailies of Calcutta—
hardly one can imagine—have drit-
ten such devastating editorials about
ilis lhicence scandal They have accu-
sed us, they have called us suspects
For that reason a motion was brought
before the Parliament to clanfy the
position and at least to see that the
mmage oif the members was cleared
You have admitted that wmotion but
that motion was blocked by the
Minister of Parhamentary Affairs

MR SPEAKER 1 gave a ruling
yesterday that the motion ;s blocked
How does an adjournment motion
come out of 1t?

SHRI SAMAR GUHA  Np resolu-
tion 1< admitted by you in the name
of consultation with the Leader of
the House This mmperial prerogative
cannot go on  But for that, my ad-
journment motion 1s perfectly 1n
order You should give reasons for
disallowmg 1t  Every day every
paper 1s writing about us What
kind of editorials do they write—
have you gone through them? The
Times of Indiwa, the Hindustan Tin vs
the Statesman and the Induan Fip-
ress—have you gone through tnen

editorials? It 1s stinking If we go
out, people will lynch us They will
lvnch the Members of Parliament

Unless our image s cleared, people
will lynch us  Will you, Mr Spea-
ker, give us protection? Qur honour
15 at state

Interruptions

MR SPEAKER May I request
you to please allow the House to go
on with 1fs business®

st aq fewd “wemw wgE, s
T NER ool w8 NI A W ygeT
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w1 fea]

AT g 1 gawT w10 78 Ar fE
&g wza vy afwar & faadty s gy
W &1 " A arfgamed S,
A% 238 g7 2fEd |

ooy Wi ¢ 9% At fewnw gt
T I A FE TR AT |

off s faw : 3w fagag
&R, WS RIMA FT T 9T A1 (T
BT AT FT GFT FT, 019 &7 41 7AT

ot Ay foad : w9 AN A gA
[ A qear fawer waT §0

WoW ARG W6 1 ¥4 ggy
FET R 1 F & G ¥, /Y o g
WA, a8 3§ FIH FT 70 | TG

gt A ?

SHRI SHYAMNANDAN MISHRA:
‘We are exercising our authority that
our motion must be brought up and
discussed in the House. You are beli-
ttling, but hon. Members will never
belittle, the authority of the House.

it wew fagrd  addy ;w9
TR ¥ 47 487 89 6 39 9T Tgw
FTAY A 1 (cqaEra) "W A sy
T &Y fF FgwewT FT FAT AR 7
T “waeR A T veea ‘aaz &7
MR, SPEAKER: It hag been the
past practice—the Businesg Advisory

Committee meets and  Government
puts its point of view there.

it vy formdr : A0 cargE WS
WIET § | WA WP, W 9 AT
AT WTH WTET T A qY e fper
wTar 4. .. (wEwaA)

o ¥ fol ag wreem e gt ww,
¥ Y v Ay g ovfrdr
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W o~ wa wwwE (J¥AT1)
WY & 9w w4F Ay s@wa §
e mg g ¢ wat Wy wwEd Ay
qg WIHAT T ISAT |

(Interruption)

MR. SPEAKER: All of you may
please sit down.

SHRI P G. MAVALANKAR (An-
medabad): Mr. Speaker, Sir, while
1 can quote more than one rule irom
the rules of procedure, I have no
wish to do that. What I see for the
last 3 or 4 days is this. I don’t want
to go into any technicalities. Bul
from what has been happening I
have been feeling very much concel-
ned and disturbed. The role of the
opposition is to oppose  vigorously
and sharply and continuously, but not
to obstruct. If its role is to oppose
and not to obstruct, then in the same
way, the role of the Government is
to govern and not to dictate. They
can settle their scores outside the
House, but let not the procedure of
the House, the conventions of the
House be wrongly used. I have been
watching that the rules are being
perveried, by both sides of the House,
and you have become almost helpless
and this sort of debate is continuing
You yourself said that a certain mat-
tey ig a State matter., You said alwn
that these are more or less subjects
falling within {he State jurisdiction
Now, the point is, what is the remedy
in the hands of the opposition. Be-
cause, Sir, they legitimately want 10
ventilate certain grievances. For
the past somedays there is no
provision for submission under rule
377, there is no half an hour discus-
sion, there is no Calling Attention
There is no other means of ventilat-
ing public grievances and  derands,
Sir.

12 hrs.
Therefore, intelligently and ingani-

ously, and murh against your advice
the Members are coming over here

«
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again and agein by iryng to use
wrongly the rules laid down in the
Rule of Procedure Therefore, I
1equest m all sincerasty that in the
last two days available you may ple-
ase gee that you call the meeting of the
Business Advisory Committee as
early as possible Sir, I am feeling
disturbed at what 1s happening here
these days, and so you will kindly
cell the meetmg of the Business Ad-
visary Committee mmmediately, and
let it go i1nto the whole matter And,
to1 the remaining two days you will
please see to 1t that we are permutted
and enabled to raise matters under
some rules which will make 1t possi-
ble for us to express the public gre-
vances here rightly and legitzmately

Now I am sorry to say that you
want us to speak on anything mspec-
tive of rules It 13 good that you
will give us one or two hours every
day 1mn this regard But we should
spt ak under the rules To find a way
out of the present difficulties, do not
want to change the rules and conven-
tions  followed by this Parliament
For the last twentyseven years, thus
House has been carrymg on a democ-
ratit experiment which i1s an envy of
the developing as well as the deve-
loped world Let 1t not be twisted

T wani to conclude by my submis-
sitn on g point of order  Please bring
oui something which will enable the
Members of Parhament be longing to
all sides of the House—Congress Op-
position, Indipendetent etc —to raise
the matters which are legitimately
within therr rights  All this trouble
has come because of the Govern- ‘
ments dogmatie, ngid and mflexible
Insistence on not having a Parha-
mentary Probe in the matter of alle-
ged 21 signatures of MPs I should
have thought that this matter s 30
Important that you, Mr Speaker, in i
your good faith and fair sense, suo- '
moty come forward for the Parlia-
Tentary probe You are gur friend,
Philospher and guide sitting in this
Augugt Chair und it is my duty to
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tell you that you, Mr. Speaker, should’
come suo motu in this Houge and
propose 1mmediately a Parhamentary
probe.

MR SPEAKER If you were the
vSpeaker given this suo motu power
unde1 the rules, I am sure, you will
wpe the first person tp gbject to it.

SHRI P G MAVALANKAR: You
are the protector of the dignity of
the entire House 8o, you can do 1t
even 1if the majority says ‘no’ You,
as Speaker, must do this taking mtoe
account the digmty of the House
That 1s my submission

ot ay ferd : moR FETR R 100 %

Ted g AT fae ea Y @y
% gyt & | T 7y Aifad wrad a9
g€ ar &1 weay @ ¥ sifama &
UEH & AT H OF AT AT )
& wTEAT g

Sance the strength of modern
party disciplne makes a mmstry
largely invulnerable to direct attack
in the House of Commons, the criti-
ctism of the Opposition 18 primarily
directed towards the electorate, with
a view to the next election, or with
the am of mfluencing government
policy through the pressure of pu-
blic opinion The floor of the House
of Commons provides the Opposi-
tion with their main instrument for
this purpose Accordingly, the Op-
position by usage has acquired the
T1ght to exercise the mitiative 1
selecting the subject of debate on
such occasion as the debate on the
Address m reply to the Queen's
Speech, on motions of censure and
supply days?”

z qream safad ¢ fe ew Sy Y
sfaerata W weer & faag o7 @b
F7Y FT AT fa¥r ) 39 v o Wk
grawT W uC wWf FA w1 5
for ar aY 190 & Agy srer g Ay
FIIT § AN Ok FARA NATA T R
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[ 71 femd]

1 FHR $ATT FATEIA BT ATHAT E FH
FEAT ATEA & AY WY QEFANE HOA ¥
for foad ST 7TY A G Aqv AT
| gAY ¥ FEw FE@ A A
HTREAFAT WG & | qF AOAAT JIC AL
TBAT @A | gafEd W AT e
Y T FX T FH HR

MR. SPEAKER: 1 gave my ruling
yesterday. In such motion where you
do not come to an agreement in the
Business \Advisory Committee the
Speaker does not come in and that
cannot be circumvented by another
procedure because it will be setting

up a bad convention.
(Interruptions)

st wew fagrdt weddy : g
FEA T B AW § ATT TE AT A,
ArQ i sHar & A9 iAo
T faua g 7€ & 1 o= 0w &Y @Ry
f s qrat & 7

QAN 3®@AT A I W0 AT
&

ot wee fagrlr avodedt ; w7 W
ag wrea & f& woeieT gz ar SR e
WE AFERF 97 AEA TG FNIT g AR
sFT A I 3 PRI ATEy
efFgueT goa aw Iy am ? =
¥ uefae foar &

R EE SRR W9 A SY
AT § Wi S gf @ fomd e v
oTIR TP HGITX § 6T A WY
? W% i wow & Y are o3 oy
AT FQ ¥ &Y JawT 7AW 7T W d
AT g3 Y U feur wmg~—

ot wew fagrdy wrodedt : ag Ay
amaf g1
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wow W ;¥ A o W
w1 &Y wgr ol aw

ot wew fagrdt avwddy @
qarzy v wr &3¢ 7

weaw wivew : 32 9w S A
31 oF & & AR AX vawT @
v faorra gramgady FaET &, difen
I qWT &Y ¥ 1 q@T ST ¥ AW &V
difad 1 A arw v %1€ W @E
g ar § uw faqz & SEwr gETES
¥F AW |

SHRI SHYAMNANDAN MISHRA:
Sir, I rise on a point of order We are
really in a situation in which the
Chair should extend some sympathy
to us. We are in the midst of an
anarchy so far as the proceedings of
the House are concerned.

MR, SPEAKER: My full sympa-
thies are with you but I am not in a
position to find the rule under which
I can allow you.

SHRI SHYAMNANDAN MISHRA:
You have been pleased to say that
since the Business Advisory Commit-
tee has not come to-any agreed con-
clusions, there is no remedy open to
us. Then how to get our subjects on
which we feel strongly discussed in
the House. May 1 ask, you, gince you
happen to be the Chairman of the
Business Advisory Committee, why
have you chosen it tp be necessary to
abdicate your functions.

The BAC is an instrument which
the House has created for settling the
agénda of the House and €or allotting
time for each item of the agenda of
the House.

But, this instrument heg fallen into
disuse. This instrument is being assi-
sted to a peaceful demise by no less
a person than the hon. Speaer. Now,
may I ask you, therefore, it you have
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allowed this institution to go into dis-
use, what is the way in which this
House will function? This Houge has
no other way of functianing. But, we
do not implore you to get a 'meeting
of the Business Advisory Committee
called becatise 1 read simster looks in
the faces of some hon’ble Members.
They think that we are trying to im-
plore you for a meeting of the Busi-
ness Advisory Committee. We cer-
tainly do not ask you to call a meet-
ing of the Business Advisory Commit-
iee, if you don’t feel like calling it.
But, here is your function—of meces-
sity we have created an institution
like this—to get a meeting called. If
you are not trying to do that, then,
Sir, we, as representatives of the
people have certain duties by the
people and we will see to it that those
duties are served by us, in spite of
the Chair not taking upon itself the
functions which we had assigned to
jt, in the spite of the fact that the
Government remains obdurate on
many of the public issues and they are
very insensitive and impervious to the
public criticism.

(Interruptions)

SHRI H. N. MUKERJEE: Sir, you
admitted notice of a motion under
Rule 189 and ngo date has been fixed
for the discussion of such a motion.
But, it was, notified according to the
rules under the heading ‘No-Day-Yet-
Named Motion'. Sir, Rule 180 is
very specific:

“The Speaker may, after consi-
dering the state of business in the
House and in consultation with the
Leader of the House, allot g day or
days or part of a day for the discus-
sion of any such motion.”

meaning the motion on which the
notice has been admitted by you.
You may choose not to do so. You
may tell us that you are choosing not
to do s0. But, that is a different mat-
ter. The Business Advisory Commit-
tee is not coming into the picture.
As far ag I can understand, the
Buginess Advisory Committee is bound
by Government's specifications of cer-

tain business they allot time for it
The Business Advisory Committee
as such arrogateg to itself some extra-
ordinary functiong and I am suspici-
ous—I am beginning to be suspiclous—
1 am beginning to be suspicious—of the
confabulations which go on there to
the detriment of the House in gene-
ral and to the benefit of individual
Members. I am sorry to have said
that, But, that apart, you are inves-
ted with the power that you can do
so. You have admitted the notice,
You have publicised it. It is your ad-
mission which has attracted publicity
all over the country. It is a different
matter if that kind of accusation is
made against whoever it is, a Minis-
ter or a Member of the House, and it is
not thrashed out. But, publicity was
given in all the Indian newspapers.
Your bulletin carried the news of
your admission of the notice of the
motion. Having dome so, you are
under a moral obligation, ag far as I
I can gee the morality of it to exer-
cise your power under Rule 180. The
Business Advisory Committee may
be blown. Speaker can himself do so
,under Rule 190.

SHRI S, M. BANERJEE (Kanpur):
Sir, as I said yesterday, my point of
order is on Rules 189 and 190. Sur.
kindly hear me.

MR, SPEAKER: You are repeating.

SHRI S. M, BANERJEE: Sir, kindly
hear me for two minutes. Sir, when
notice was given under Rules 193, 184
and 186, I thought that that will be
confined to the Business Advisory
Committee and sweet will of the
Business Advisory Committee. That
is why, I sought to give a notice
under Rule 189, with the help of other
Opposition Members including Mr.
Shyamnandan Mishra, Mr. Vavalankar
Mr. K C. Halder, Prof Madhu Dan-
davate, Mr. Bade, Mr. Hukum Chand
Kachwai, Mr. P. K. Deo and Mr, 8. P.
Yadav. We moved a motion under
Rule 189 which has been very correct-
ly quoted by my hon. and respected
friend, Prof, Mukerjee. He quoted
Rule 189. It says.
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[Shri 8. M. Banerjee]
“I# the Speaker admits notice of
a motion and no date is fixed for
the discussion of such motion, it
shall be immediately notified in
the Bulletin with the heading ‘No-
Day-Yet-Named Motion’.
I am quoting the Lok Sabha Bulletin
dated 31st August, 1974;

“The Speaker has admitted the
following motion under rule 189:

That this House resolves to cons-
titute a Committee of the House
consisting of 15 Members to be
nominated by the Speaker to
undertake an enquiry to identify
the persons, circumstances and
factors that have tended to lower
the dignity of the House as a whole
as a result of the alleged associa-
tion of the names of some Mem-
bers of the House with the letter
of recommendation for the grant
of licence to the parties referred
to in the reply to Starred Ques-
tion No. 730 in the Rajya Sabha
on the 27th August, 1974.”

This motion does not mention the
name of this or that minister nor does
it mention the names of those 21 mem-
bers. If a calling attention notice is
allowed, I would have done that. But
it is not being allowed. This paper
says:

FIT AT F TAL- GIT A1F, q9T
q 7T w7 a1 wfadt §
T 4G §

I would request you to allow a
discussion and uphold the parliament-
ary democracy, so that we are able

to prove that we are not ag corrupt
as the people think.

SHRI JYOTIRMOY BOSU:
rule 190 says:

“The Speaker may, after consi-
dering the state of business in the
House, and in consultation with the
Leader of the House, allot g day..”
ete.

It is not “shall”. You may or may
not consult the Leader of the House;
it is not ob{igatory on you to consult.

Sir,
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MR. SPEAKER: I have explained
the“positiont & nathbeér of tintes. T have
nothing to add to what I said yester-
day that there has not been & xingle
occasion in the recent history of this
Parliament when the Speaker suo-
moty fixed the time without putting
it before the Business Advisory Com-
mittee, If I depart from it todey and
accept one, tomorrow again they will
come for that; day after tomorrow,
again they will come and I will be
opening something which I will not
be able to stop. So, I am not going
to do it. I have no power. It has
never happened in the history of this
Parliament.

SHRI MADHU LIMAYE: 1
give you a precedent.

will

MR. SPEAKER: Everything ig dis-
cussed in the BAC, the report of the
BAC is brought before the House and
adopted by the whole House, ag a re-
commendation of the whole House.

SHRI SHYAMNANDAN MISHRA:
What is the rute?

MR. SPEAKER: I am telling you
the prectice. The recommendations
of the BAC are accepteg by the whole
House. Now you say that the Spea-
ker can do it. Tomorrow the Speaker
will do something which will not be
liked by the other side. We will also
be setting up a bad precedent. You
are not doing any service to the House
by suggesting such things. As sugges-
ted by some members, in the BAC I
will provide an opportunity for both
sides to meet again. So far as the
other suggestion is concerned, I will
never acept it.

AN HON. MEMBER: Why not ac-
cept the sdjournment motion?

MR. SPEAKER: No, I cannot accept
it as an, adjournment motion, I do not
want to establish any suth conven-
tiona. & am not going to lting as an
adjournment 'motion what is not
agreed 'upon by the BAC. We wilizhest
in the BAC and 1 will try to mediste.
Beyon that.; 1-sennot do snything. So
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far as this ia concmed it is over.
-Now, Shrij Shankar Dayal Singh.

SHRI SAMAR GUHA: Sir,on &
point of order.

‘MR. SPEAKER: Kindly, done not
wbstruct the proceedings.

it viwe T fag : worm R,
ArEaE AT zHaET AT FA G
T &, @gw & wfuw g  @F i
i farar &1 ArEEET AT ¥ OWR
T & S TR 3—-A SwaAW W@ T ar
IAEY [T IAAT WICHT, IAEY IATT
# g% eanty faar oY F1 w2 A7 @I
ar 1 w g wgAr g o faT S
A, A fram, g mfa & g4 a9
&Y qwm ¥y qFa7 ¥ wt w@r A wmy
2, gaarer WY "wEs frowaw wr o
TG E | OEW AWMI &1 AT | IIHT
T graTe w7 gAT g-zAfay fw
o o &7 AT gFTea €, 9 gAY arg
g 2 § AT ;W W T F AR A
T Y aaaéj zq ol wT¢ 9T §
3w ¥, qraas, & AvT R e ©4 . L

weow wiRd : § fow w7 ganr
g var %Y w9 frard g @ fow wr
T ag) gATaT § AT ag W FEO
&, arear &, 9t 39+ @1 Aran Ag §

it stwe Tave fag : & W WA,
T & W fRAwm st wrar fe gn
AN Y TS TeT FT ATA HEAT TG §,
feq g oiv § W g grURaT
gat g s gmmd & T AW
waE 98 §Y facer @ & 1 o=@ A
oY Fgar gy § ar faswrge A ar
wod § gmdram qw I g ) oA
FT SHTT BT 56 FT [T o747 FT”AT

W S 4 o Wy @
FT IFT g1 67 7T a1 @ § 7

it siwe T fag @ 3T
fdg w<aT wrgar § 5 wma 377 #Y
&Y QATS F¢ | 57 fod qare w1 fr
T 1€ & AT g ar /LT 377
¥ Aria 99 71 @ A% | 99 wreatg
¥ AT gareTe & e o 9N gY
@ & Sa% gam & fadw way ot Fr
FATT GIA FF IR AT 16 |

MR. SPEAKER: Mr. D. C. Goswami.

SHRI DINESH CHANDRA
GOSWAMI (Gauhati): Mr. Speaker.
Sir, on the last occasion in the incon-
clusive dobate. ...

SHRI SAMAR GUHA: Sir, on a
point of order.
SHRI DINESH CHANDRA

GOSWAMI: The Speaker hasg called
me.

MR. SPEAKER: I have -called Mr.
D. C. Goswami to continue his speech.
We are on item 1 of the Business.

SHRI SAMAR GUHA: Sir, I am on
a point of order.

MR. SPEAKER: On what?

SHRI SAMAR GUHA: You have
permitted another member....

MR. SPEAKER: 1 did not permit
him to gay anything under rule 377.

SHRI SAMAR GUHA: You tolerat-
ed him.

MR. SPEAKER: He wanted to raise
a matter under rule 377. I said, ‘No’.
Now I have called Mr. Goswami for
the first item on the order paper.

SHRI SAMAR GUHA: On my Ad-
journment Motion....

MR. SPEAKER: No question of Ad-
jourament Motion now. I am not
allowing. 1 have already Riven my
ruling. T have now caled Mr. Gee
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[Mr. Speaker]
swami for the first item on the order
paper,

ot wew fgrdt wrwdd : weae oY,
# slo §HR g ¥ Wiy Fe@T g fr 7
ST ATANY BT WA T AFE 1 WA FE
¢ fr fasrdw geargsey w99 oy 51
&30, wrq vaw 2 T G
1 fifaw 5371w 9w fay Wi
AT A1ZT § 1 AT @Y Pawer QT W
T TE I AT AT H AT 7/ | AT
&Y HTAS Y AT @ AT WRT T

MR. SPEAKER: Mr. Samar Guha,
Please sit down. I have gone to the
next item.

SHRI SAMAR GUHA: I want to
draw your attention to one thing.
This matter is not confined to the
four corners of the Parliameni only.
It has gone outside. The dignity and
honour is threatened. ..

MR SPEAKER: Please do not inter-
rupt. I have gone to the next item.

Shri Dinesh Chandra Goswami.

SHRI SAMAR GUHA; It is more
necessavy that you shoulg take a very
careful consideration. Otherwise, a
number of M.Ps. may be slaughtered
outside, they may be lynched. I want
to draw your attention that any time
¢hey will lynch us. That is the reason
why I have given the adjournment
motion.

12.30 hrs.
QUESTION OF PRIVILEGE—contd,

CERTAIN NEW5 KEPORT PUBLISHED IN
‘PRATIPAKSHA’ A 1l1ndpu WFEKLY.

CHANDRA
lasgt

SHR1 DINESH
GOSWAMI (Gouhati):On the
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day in this inconclusive debate, when
1 wag on my legs, I condemnad in no
uncertain manner Mr. Fernandes in
whose paper this fllthy news item was
published. Of course. I am not gur~
prised because I cannot expect any-
thing better from him because charac-
ter assassination ig the only and last
political weapon left in his hands. I
also pity him because I know that
this news item is the result of a deep-
rooted frustration in his mind and I
do not want to go into the causes of
frustration because if I go into it, I
will be only throwing a stone into the
harnet's nest and already we have
enough trouble in this House. There-
fore, I would not like to enter imto
another coniroversy.

My only submission is that by this
filthy item Mr Fernandes has not
denigrated this House, he hag not
denigrated any one of our Party mem-
bers but has denigrated himself and
those of his colleagues who have ine
spired him to make this statement,
They have denigrated themselves.
There is a saying in my language that
when you spit upwards, it falls on
your face, and exactly that has hap-
pened.

The Opposition may ask that if I
feel so strongly about thig filthy news
item, why is it that I am not in a
straight manner accepting the motion
of Shri Piloo Mody? I have deeply
pondered about the whole thing. I
would like to place certain submis-
sions before the House. What is the
purpose and task of the Privileges
Committee. The Privileges Commit-
tee's function is to guard against the
violation and for restoration of the
privileges. The Privileges Committee
does not git as a court We want {0
utilise the Privileges Committee in
order to safeguard the dignity and
honour of this House. I pose the ques-
tion before the House. Whose duly
primarly is it to maintain the dignity
and honour of this Housc? The pri-
mary duty of maintaining the honour
and dignity of this House rests with
us, because, if the entire country eves
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wantg to maintain the dignity and
honour of this House, but if we are
not capable of maintaining this honour
and dignity, then at no point of time.
the dignily and honour of this House
will #>¢ maintained. Therefore, from
that ‘oint of view, when I pondered
about™™ 3¢ whole thing, I find that we
have Yo moral right to  accept the
motion of Shr1 Piloo Mody because i
1s my categorical charge that this
writing is a collusive writing. If this
writing had come from any individual
newspajer-man, I would have imme-
diately supported, but when I see be-
hind ths writing, there is a collusion
in which, unfottunately, some parties
or some Members of this House itself
have become a party..

SHRI PILOO MODY (Gedhra):
Name them.

SHRI DINESH CHANDRA
GOSWAMI: have we got any

right to ask that this man shoulq be
condemned and should be punished
before the Privileges Committee? 1
pose an illustration. Supposing, I have
got a beautiful garden, owned by my-
self and three of my co-owners, and
all of us maintain it and want to pro-
tect the beauty of that garden Now,
if a thief enters into this garden and
steals, undoubtedly I have the right
o1 any one of the co-owners has thz
1ight to approach a court of law lega-
v and morally to punish the culprit.
But, if I myself or any of the co-
owners opens the gates. allows the
thief in and permits him to pluck the
flowers, then have I a right or has
the co-owner a right to go to the court
of law asking punishment of the thief?
This is exacl'v the position So, the
Opposition  Partiecs whose  conspiracy
has led 1o this filthy news item has a0
episode. Mr. Piloo Viody hag brought
this denigration and I shall prove .
Today vou do not know whal you are
doing to this couniry Bul remember,
you are striking = Zreat blow to the
fundamental concept of democracy of
this country.
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SHRI PILOO MODY: I would like

him to prove it today. Why don't
you prove it today?
SHRI DINESH CHANDRA.

GOSWAMI: I have said, fhis is an
mspired article. Mr. George Fernan-
dez has uemigrated members of the
House in various languages. In his
motion Mr. Piloo Mody does not have
a word aboui the most important part
of this statement He says about L, N.
Mishra. he says about the Prime
Minister.

SHRI PILOO MODY Read it, don't
translate :t Now he 1s called upan
to read 1t 1n toto.

SHRI DINESH CHANDRA
GOSWAMI: While replying you can

read 1t and establish whether what
I say 15 false
SHRI PILOO MODY: His name

should be added to the twenty-one.

SHRI DINESH CHANDRA
GOSWAMI: When he describes the
whole House and when he says about
Members, the Members of the Oppo-
sition are also included in it, But Mr.
Piloo Mody has become so magna-
mmous that he does not want to in-
clude that part by which he ig dene-
grated in his motion.

“w—
SHRI PILOO MODY: This 1s your
motion and not my motion. This is the
notice converted intp a Motion, that
was on your bidding, Mr, Speaker.

MR. SPEAKER: May I again con-
vince you that notices have to be put
in the form of proper motions?

SHRI PILOO MODY: You can con-
vince me in the chamber, but over
here, we are at the moment, confront-
ed with Mr, Goswami.

MR. SPEAKER: I ask yau {o read
the rules and then make yoar obser-
vations.
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SHRI PILOO MODY: ] never read
the rules.

MR. SPEAKER; You never read
the rules?
SHRI DINESH CHANDRA

GOSWAMI: Sir, we want to main-
tain the dignity and decorum of the
House persgnally speaking, I have
come to this Parliament with great
hope. I am proud as a parliamenta-
Tvian. I do not want something to
happen which will hurt my pride. But
at the same time I appeal to the oppo-
sition that we can never do it by re-
mitting this matter to the privileges
committee. The responsibility prima-
rily rests with us. This is a conspira-
torial device in order to malign the
congress party. It not only hurts us,
it also hurts them too. We can under-
stand the purpose. The purpose was
to bring the issue regarding the 21
members io the privileges committee.
‘Specifically this issue has nothing to
do with the other matter and this is
a separate issu¢. They have tried to
combine it somehow or other. They
have failed directly to bring the
matter of licence episode before the
Privileges Committee. So. they are
resorting to this sort of indirect me-
thod. If the House has already deci-
ded that it does not permit something
to go to the Privileges Committee in
a direct manner, how can the Opposi-
tion expect that it can be allowed to
be sent before the Privileges Commi-
ttee, in an indirect manner through a
«collusive and conspiratorial device?

This cannot be sent to the Privi-
leges Committee, I wag a Member
myself in the Privileges Committee,
I know that so many questions would
come up in the case of the licence
issue. But the Privileges Committee is
concerned only with the question of
merely a violation of the privileges or
rights and duties of a Member. The
Privileges Committee is not equipped
to deal with the other questions. The
Law Minister has said that it is a
case of Penal offence. In that case
I feél, the penal offences ‘must be
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dealt with properly in a courti of law
so that proper punishment can be
meted out to the guilty persons after
a thorough investigation irrespective of
the fact as to whether those persons
are Members of Parliament ory they
are outsiders. If they have cg mit-
ted an offence then they d be
punished. If this is sent to th'e Privi-
leges Committee by a mere apology
they can get away with it. Therefore,
I feel that this is a case which has
to be gone into deeply. This being a
penal offence, I appeal that only after
a thorough investigation the court may
arrive at a conclusion.

Lastly, before I conclude~I would
say that if we really want to maintain
dignity and dccorum in the House, it
is not that the Privileges Committee
can do that, It is dependent upon the
code of conduct that we may evolve.
Therefore, I appeal to  Members of
Parliament of my party as well as the
Opposition that let us e¢volve a code
of conduct ang follow 1it. The future
of our democracy depends on our
actions.

In conclusion, I would suggest tha:
ihis paper, which 1 do not know how
much circulation, hundred or per
hundred, should be treated with a
contempt that it deserves, without
any further action because that will
not lead us anywhere.

With these observations, I conclude.

MR: SPEAKER: Let me know how
much time do you want for this dis-
cussion. Let Mr. Mody tell me how
much time should be fixed for this
discussion.

SHRI PILOO MODY: Already so
many speakers have spoken. I hope
I shall have the chance to reply.

MR. SPEAKER: I think two hows
are all right.

SHRI PILOO MODY . That depends
on the Congress Party as to how
many speakers want to speak from
there.
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MR. SPEAKER: I think we should
have some time limit. It iz already
fifteen minutes past one. At the most,
within two hours, we should conclude
the discussion. Mr. Mukerjee.

SHRI H. N MUKCRILE: M: Spea-
ker, Sir, this House discusses a motion
wlich concerned, a genuinely serious
matter. And, if the Parhamentary
system 13 to have any credence, any
confidence 1n the people’s minds then
it 1s time that this mction 15 discussed
I shall go further and say that it 1s
mcumbent on us to atcept 1it.

These days, 1t docs appear as if the
Parliamentary system 15 at the end
of its fether Every day you have
experienced yourself more acutely
than most of us that we discover
many things and one does not know
where to lovk and how to repair the
damage that has already taken place

to the process of our democratic
functioning.
Sir, 1 remember that when Shri

Mody had brought up this privilege
motion, there was an immediate res-
ponse from all sections of the House
including the Congress Party and a
reference was almost decided upon
when, perhaps, unfortunately, I had
intervened to point out that Pagha-
ment would be very wise to make
sure that this motion of Shri Mody
was considered by its own Committee
but that also simultaneously Parlia-
ment shoulg take some steps to re-
furnish the image of our House which
has been tarnished almost beyond
repair by the revelations in regard to
21 Members about whom I need hard-
ly expatiate. That led to a discus-
sion which I now almost repent, for
now the Congress party has gone
back from the earlier position. The
honour of Parliament demanded safe-
guarding on 3 principled basis and
that required we consider these two
matters simultaneously and give an
impression to the country that we are
not going to shield any alleged w1 ong-
doerg amongst us if their wrong-
doingg come to be proved as a matter
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of fact. But then the whole House
discovered that the Congress Party
had changed its mind about {be
reference of this matter {o the Com-
mittee of Privileges. My friend Mr.
Goswami, a tainted debater, appears
to have made only one substantial
point, that 15 the Pratipaksh’ news-
paper which 1s involved 1s a trivial
thing and that we should not take any
notice of it. That is the only subs-
tani1n) point thay I could discover, I
was not aware, t11 1t was produced in
this House, of the existence of this
paper To tell you the truth I have
got—a very unsavoury Impression
politically speaking—apart from the
personal 1elationship—of the political
activilies of Sar; George Fernandes,
But that does not mean that this
paper, iherefore, be diwsregarded al-
together as something very rotten.

Many years ago when in this House
Members were agitated over the
remarks about Acharya Kripalani by
Blitz—TI al<o happened to be a Mem-
ber of the Privilege Committee then
~-1 trieq to point out that possibly
the Blitz newspaper editor was guch
a colourful personality that he would
welcome being hauleg up because of
the publicity that it would bring him
and that we rather not proceed against
him and give 'im the additional
rublicity The ITouse disregarded my
advice and sent the matter to the
Committee of Privileges. An impor-
tant report was made by the Privi-
leges Commitee. The House decided
that the paper had said certan things
in regard to 3 Member of Parliament
and it imvolved reflection on the
character and calibre of the entire
House and so this was something
which should be pumished by the
Commuttee of Privileges and the
House did proceed to do s0. I am
not prepareg 10 concede in the
shightest measure to the enticisms and
argument that here is a paper which
is trivial and, therefore, we ghould
have nothing to do with it This
paper for whatever it is worth has
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come out with certain statements
gbout Parliament, particulatly at a
point of time when in regard to Par-
liament there ig an impression abroad
that Members of Parliament and poli-
ticiang in  general are a black
guardly set of people, when there is
8 campaign, perhaps motivated or
whatever it is, to denigrate Parlia-
ment as a national institution.

That is all the more reason that
Parliament, at this point of time,
should take note of this matter and
re-establish the position of Parliament
rightfully, as it ought to be, in the
budy politic of our country. This is
éxactly the occasion when Parliament
is called upon to exercise its autho-
rity, to reinforce its moral calibre.
This is the time when Parliament hns
got to carry on some self examination,
some self criticism, and tell the coun-
try that Parliament, even though
rightly conscious of its weaknesses for
human beings are frail, is at the game
time, an embodiment of the will and
the determination of our country to
organise its political life. This is
exactly the occasion when this >ught
o be done. When Mr. Mody put up
his motion, he referred to things said
in thig paper to the effect that the 20
MPs who had denied the genuineness
of their signatures to the licence
memorandum were telling a lie. Un-
fortunately, that happens to be the
jmpression in the country. Whether
we like it or not, that js the impres-
sion. I dislike it entirely. I believe,
1 always give the presumption of inno-
cence to my colleagues in Parliament,
first of all, and even to the ordinary
citizen, But, whether I believe or dis-
believe, is a different matter. 'The
impression in the country 1s that these
Members perhaps were gullty of some-
thing wrong. The report also says
that these signatures were manipu-
lated by the Minister of Railways,
shri L. N. Mishra. Here is an unfor-
tunate individual about whom things
are being saig over and over again
in this House and outside and there
geemg to be no remedy in regard to
that. Then, $ir, the front page report

SEPTEMBER 5, 1974

Qr. of Privilege 40

denounces the Prime Minister as the
main source of corruption. We do not
know. When Mr. Jyotirmoy Bosu,
or whoever else it may be, says in the
course of a debate on a No Confidence
Motion that the Prime Minister is the
main gource of corruption, nobody
objects to it. But, look, you may be
wrong, That is a different matter. It
has to be found out. But, nobody
objects to it because it is said in the
Parliament in the course of a debate
on a No Confidence Motion. But,
when it is said in g paper of thig sort
.along with other things, the total
picture of Parliament changes. After
all she is the Prime Minister of
our country. She is the leader of the
House—whether she functiong as such
or not is a different matter. She is
brought in here in thig paper. This
paper also goes on to Say something
about this House being a brothel or
whatever else. 1 am not going to sully
my tongue with reference to what this
paper has said. Mr. Mody has brought
out the whole miserable thing, and
said that this should be sent to the
Privileges Committee whp will exa-
mine this matter. That has to be

done.

Therefore, Sir, Parliament has been
maligned. I cannot conceive of any
reasons, any slightly tenable reason,
why Parliament should not at once

refer this matter to the Committee
of Privileges. Acually, Sir, I had ex-
pected that you, in your wisdom,
avoiding the kind of unsevoury dis-
cussion which had taken place in
this House quite unnecessarily, would
hiavie at once pushed it to the Com-
mittee without any kind of golemal
having taken place. But, that did not
happen. Therefore, Sir, I feel that
this ig a matter where we are under
a special liability and our responsi-
bility is to safeguard our own dignity
and our owpn honour. I support alsc
the amendment put forward by wmy
friend Mr. Madhu Limaye. I do not
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hesitate te criticise my friend Mr.
Madhu Limaye if I find there is some
reason for it. I may be a peculiar or
perverse individual. But I do so from
time to time. But, Sir, what I feel is,
as I have indicated last time, simul-
taneously with our examination of
‘Pratipaksh’—when we gend the mat.
ter to the Privileges Committee, they
would have to be examined; we can-
not condemn a man unheard; ‘Prati-
paksh’ would have to be heard—we
should perhaps have another sort of
examination under the guidance of
the Speaker. We can take whatever
assistance that is needed. Parliament
<can requisition help from any limb of
the administration. Parliamen{ can-
not be deterred from proceeding with
1ts job merely because some depart-
ment of the administration has al-
ready started an investigative pro-
cess. If thig had already to some
extent happened, that may give some
grist to the mill, which Parliament
would be grinding in her own way.
Every department of the administra-
tion would be under a liability to give
assistance to this Parliamentary Com-
mittee. We shall have to find out
ways and means, (Interruptions).
But even though it may be that nor-
'mally the Privileges Committee does
not require the kind of specialised
assistance which on this occasion will
be necessary, since on this occasion
specialised assistance ang detailed in-
vestigative processes, findings and that
sort of thing might very usefully be
employed by thig Committee for its
own purposes, for parliamentary pur-
poces, surely on a special occasion
the Privileges Committee or any other
Committee that you can appoint for
this purpose would utilise other gov-
ernment departments and their acti-
vities in order to find out the truth.

1 say so because today our name is
mud, ang if Parliament’s name is to
be mud, then we can imagine what
sort of thing is going to happen. 1
have no particular love for Parlia-
ment as such. We belong to a scho0l
of thought to whom thiz parliamen-
tary process gmackg so terribly of hy-
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pocrisy, not only of procrastination
and so many .other defects, but sheer
hypocrisy of a sort which merely puts
a cover on things which can never be
defended.

So basically we are not wedded to
the parliamentary system. Most of
the members of this House are wed-
ded to the parliamentary system. If
they want thig system to survive, I
shall not be too unhappy if the par-
liamentary system 1is found to be un-
workable and we proceed in other
ways in order to achieved the objec-
tives of our people. I have had
enough experience of Parliament to
know that it is largely a hurdle rather
than a help in the achievement of the
wishes and aspirationg of the people.
I shall not be sorry if Parliament goes
down the drain tomorrow, but as lang
as I am here, as long as I am com-
mitted to the policy of utilising the
parliamentary apparatus for the sake
of our people, I am not ready to let
go of this apparatus, I am not ready
to see it decline in the eyes of the
People, I am not ready to accept the
position that from the Prime Minis-
ter downwards every political practi-
tioner in this country is a rogue and
blackguard. 1 am not going to accept
that proposition. But I can only have
my way if there is a change in the
moral atmosphere of the country.

You have to begin somewhere, Now
that Parliament has been attacked so
gregiously and so viciously, it is for
Parliament to come forward and act.
In doing so, there may be some risks.
Why should the Congress Party, for
instance, be so peculiarly nervous
over this question of the 21 members?
We heard 18 or 19 of them coura-
geously come forward and say that
they were not guilty of anything and
that they wanted a full parliamentary
probe. Do we not owe to these gen-
tlemen—perhaps one or two ladies
also were in that combination—do
we not owe it to them tosgive them
an opportunity of establishing ..their
Innocence? Or do we keep them han-

o i -
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ging fire? Should the aura of suspi-
cion grow and grow till the entire
tribe of politicians comeg under the
curse of our people? Is that what we
want? Or do we want to yphold'the
honour and dignity of Parliament?

Perhaps we shall not be able to do
very much because the disease, the
canker, which has gone into the viitals
of political life cannot be so easily
eradicated. Perhaps this sort of ex-
ercise also would lead to nothing very
substantial. But as long as we are
working this parhamentary system,
we have got top do something in re-
gard to this. We have 10 have a par-
mentary probe. We have {o have this
reference to the Commitlee of Privi-
leges which on no decent computation
can be opposed by anybody, Congress
or any other party, whichever party
he or che might belong to.

13 hrs.

So 1 feel that Shri Mody’s motion
howsoever formulated—you have a
summary of it as far as item 1 of the
agenda ig concerned—should be re-
ferred to the Committee of Privileges
and that in order to facilitate the
activities of the Committee, Shri
Madhu Limaye’s amendment ghould
alsg be accepted so that we do some-
thing in regard to the 21 hon. mem-
bers whose conduct is under attack.
We cannot afford to have this slur
hanging over us all the time. We
cannot answer the problems of the
people. We cannot face our constitu-
ents when we Eo back. We cannot
tell them why and how the working
of the parliamentary gystem has
brought ug today to the dismal, mel-
ancholy and distressing pasg where
we find ourselves. If we cannot even
answer this question in regard to the
attack on the honour of Parliament,
on the self-respect of members of
Parliament, then our name shall be
mud in a fashion which it is horrify-
ing to contemplate. I am sorry if this
might sound sanctimonious. Maybe
all this telk about democracy is abra-
cadabra; may be we dabble in hypo-
critien] activity and pass it off as poli.
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tical partiotism or whatever it may be,
May-be all this is sanctimonious talk.
But for the sake of the processes of
life as we have developed gq far even
sanctimonious talk is sometimes im-
portant. At least hypocrisy is the
homage which vice pays to virtue, At
least for being hypocritical you pay
some homage to virtue. Let us try
io behave as we want to do, We
have the motto: Dharmachakra Pra-
vartanaya here. I was repealing to
Shri Atal Behar: Vajpayee a little
ago:

Ay A% 99 A7 | R afiazday

We learn from Mahabharata that
when Gandhari, was asked which side
she wanted should win, she answered:

7ET BA  FTATA
“where there is righteousness, there is
victory.” The Speaker himself is wor-
king under the shadow of the motto
‘Dharmachakra Pravartanaya’ but the
motto is clouded over today by the
kind of scandal which prevails; even
the reputation of Parliament of the
country has come within the mischief
of that scandal. There is a British
quip that if you hadve an admiration
for the House of Lords, go and have
a look at it and you will be cured of
that admiration! I have guoted in this
House how a Member of the House
of Commongs had said some years ago
that the country did not pay him to
become “a member of an idiotic
ericus.” Luckily the Committee of
Privileges of the House of Commons
let him off. I have repeated that
under the cover of that decision! Let
us not be told by our people or let
us not tell ourselveg that we are not
paid by the country to be pari of an
idiotic circus, I can forgive an “idio-
tic eircus” but I cannot forgive a dis-
honest “circus”. If idiocy and dis-
honesty have gone together, there is
nothing worse than that. No country
can tolerate the sort of waccusation
which is made against Parliament and
politiciangs and function even remo-
tely anything like a democratic sys-
tem. T appeal to my friends of the
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Cengre'és Party: do not stand on

ceremony; do not be frightened:
VAT AET I € AT g AT |

“Only a little righteousness saves you
from great fear”. Try to be at least
a little righteous: so much power is
there in your hands, so much patron-
age, so much opportunijty for degene-
ration. Are you going down the well
of degeneration or are you trying to
rise above that mire in which some
of these people in the party are wal-
lowing today? Try to do something
worthwhile. Let us not merely talk
about the great India of our dreams,
the great India which we wish to
build for the future. I sometimes see
my young friend Priyaranjan Das
Munshi talking about the new India
they wanted to build. What is the
new India we are going to build if
we gre tolerating thig kind of thing,
scandals galore, such depradations on
the slightest suggestion of near-moral
conduct. Is this sort of thing to be
tolerated? Let there be an end to
this hypocrisy; let there be an end to
this farce, this laughable, this comic
opera business of running the admi-
nistration at the expense of the people.
When people die of starvation, the
Government says that they die of mal-
nutrition. I am not getting into that
business. Righteousness is no-where
in the picture. ILet us try to inject
some little bit of righteousness and
one small step in that direction that
Parliament should take would be to
adopt this motion along with the
amendment. The country will be
notified that Parliament is not afraid
of finding out that truth of the mat-
ter when such allegations are made.
Let no country accute us of being
pu-sillanimous, of being cowardly
eunuchs, people who have no vitality.

SHRI H. N. MUKERJEE: I have
saig enough. 1 have also irritated
some people and annoyed many peo-
ple. Generally speaking, I have
tried to say what is in my mind. I
suggest again to my friends of the
Congress Pariyy that they should
think again of the first initial human
natural spontaneous response which

was to send the motion to the Pri.
vileges Committee. Then they will
be able to face thg people bravely.
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I AR awey § 5 sgawr &
WR AT AR T E MR
A< wTaT ag WY ww @8 fr qifwar-
#z & wfawryi o), geel  afasr
W ag wr sxRE ! A fewwr
Ag w17 gAT &, ¥AT EEET WY Ay
Nt PR wfiw D &7 F A
SrEgar g IR AT F7 agUE AT A |
o< oy gamd § fF @ won wy
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W W, LW qA X ¥ frely A
Y AT E A MI T RFTT AT AT
FT AE TR 9w A T vy oA
& guv A9V geEA w4 fag AR S
Y, M FTeg ¥ warwAr
Wre, wdias sqavr a7 It i &
F% A Ag Far 91 57 fr W & MY
Ao sArTee &, 34 &y v
g A1fgy, qifearie & A A g A
TAATY Af %7 qHT, X T2 GEATANY
&1 58 grdT , TTE areraEr s g,
gir wateoe £, Al 36E O
Wi TG FFATT A HC AT AT AT ALY
A%, afr gd 7 T, AGLT AAT
w3m & f& w@ v § fa dar wam, 39
STEATY G H1 FAT A= 4 =frady gfzar
ey wraTTgAER £ AV OF4 At
q Tovay foa & 4% {97 97 faaiy 2
IF4? 37 fraes @ T8 I7 ARV S
AT ITEF T7 RITET AT IV AT
FOIY ¥ foru T fuar AT g AT O
HFATY F1 5T TR =g 1 A
wAea g fx 07 AEAt § §a7 fab-
i Tt & A T8 9T g WG A
¥ mAfwo we1 wERl § o a8 fam-
wiigsre &1 o5 {A9 T4AT § IS4
war § qg nradity & wita &1 A4
WIFAT T4 & | 98 IV AG T APAW
P Ff Faraf T o a7
w@A Fw ot qrET 98 77 4 91 gfas
& fatre froar ) ug WU FIH
graT & 1 gw e ATE qray v7F g, AEd
qeig IAR T F, AT W S 6
fegten wa¥ awid 3 WIT 94 & T
2 g A W AT FL A, 7 fed
WA FIXETF | A HaAqr AT I
FrmATEE TR AT QAT

gE gmAY A amar |y foar i
wIX Hg w34 X wgrfe AT
gag gIer § W7 Ar W qF war g
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ot @ Wi 7 gw @ w7 v e A
Hg FA1 Y T Y, A4 § gT I@H
fed® 57 7§ 2, 91 o0 THC ¥ oFfew
W fedze  #t ag Paclioet aF &
W A I TEET F g A g
% far, . (=awara)

wfe ag fafaqer dte ww § w40 w7
R E w2 9w AR w fE
Tl Y W, wafewa @ @
¥, Fgr oM, aum fifeg | 9 wEA
Fard and o & srfa o forrdt § 97
T H wdg ¥ qafoq & S g
T TET B LA FoRaT 91w | T AR
¥ TAR A T G I W AGT FLATH
Y @t =7 AGAT BY @A T FWT
T TEAT) W IFS § | FO AW O
A o9t g @ fw, oW 9T =W
TFL X ¥T RIE KA AT A4 27
T T THT T FEY O </ 90
ITHFATE ? AW AN R 3 79X W7
T W ATAT | LW TH FT AW
FTRAW AN gITR S § qAww
g fr 7 facge aqfa v o @
T4 oY Tefadrssr 3 £ st W WA
AT AT FOT , T F7 $15 AT A&
21 IR AEEIg WA
QAT AfET 1 Fr gE W A AR
& I *Y ga o wred @ F gue fear s )

oft wy fomd :  (F0FT)  weAw
TRea, A faw off sl st forg
¥ q87 qURT § 39 wEa ¥ faarw
ot i Wy § 7g qEA AW AR w
TR AW T grE @ s dry
Fram Fraga ik ¥ gt | IR
™ A 97 A fean A7 & & fear
f& @@ wme #t o o 7@ T oAl
Dt AT off IF FERHT F AT

THrE A w1 QU AE AL AF 7y fAsaw
9 g g oY 9§t wig T f5 w1 wex-
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ars § SAar g | sAfaT R a7
geary frard s g8 Avaer frfasss
S FaAma Kor I | F AN
ag gutew faar & fF et oy o
YIHTT 57 FFAT R BT F €T 9%,
FOAT FT EF9T FT qF |

ot mm T few: (TrEm) .
o A aIEy § T 7

st Ay ey : W3 aF A FY
& foar @, A fg7 Frvdr oy
¢ 6 e ov RE g favarg
#, TALY wAFAET F 97 B AT FAK
o g7 & W WY T F wrenv g
fafadrer a9 der & wan, g fAe
¥ gz avww faur fesw dm & W
gafar amare ofwame & wRw
¥ & fora w1a oY 3941 oae wEaw
A F VA W

ag St w7 § { AeErAer & At
straT Ftfr g1 7oA & 3O Wes SR
AT AT A G, A A F7TE

SHRL K. P UNNIKRISHNAN
(Badagara), Is 1t your party organ?

st g fmd A&t 1 9wt amia

T E

WSS WEET : T AT AT It
&, wiWanNT 7 § 99 T7 §Ew My ag
¢ fr o wigel & saiEeTT Wadteor
#1 ¥ 57 79 gTMET ¥ wqLATH B
AR IO 6T AR O Ay
FAHHFT ASATAE W7 aI®TT 7 95
FTEAGTAE TAAIE | T¢ UFEHRT
thamsd sRfraqragmg g
T ag & fur »f =i arergor fsy
FTEG AWITIN G & " o 7917 A 719 TET
2 o7 30 A THGT T FEUWF |
TRl A S g EH e
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[eaa wdied)
lea aromav fasr & faeres sEEET
It 78 ZiAT &, #A70w T 1 0977 FA
TTGTAN E ST EIT ACETATT Hf WAL
g wfzenma %——wm'tn § w8 wFw
Fitx &2 7077 w2z §, —wife =7 £
QT 77 14 ZHIRQ AT ARTT 21 5170
2 FUMF weamer § o370 998 F1 AT
HTTTTT fw & AT AT I T N
¥z (a2, w99 q fwarg wE s
qTINT hv wr w35 wmE T
w7 7 727 & O wy s, i w ag em“grs'r
axTT 2. Ajaa /I @9 F f=ars
F15 TH7E G40 gT @A FAN(E 51 AT 93
3 & 3°9 75 vfawa feeaard g
21 InfAe A A fwemig, .. ..
(zrawma) .

SHRI K. P. UNNIKRISHNAN:
Sir, is it all relevant to the question

of privilege? Would you like it to
go on record?

SHRI MADHU LIMAYE: She has
bracketed herself with the Railway
Minister.

SHRI JYOTIRMOY BOSU: What is
there to object to? She herself has
said it.

SHRI K. P. UNNIKRISHNAN:
The speech should be confined to the
privilege issue.

it wy formd : T€ T SR
gt A FET & 1. ... (qa|i) . ..
fgu, ww gg  Ara o) sfr wiAg
WEE i TG WAl T WA F1 4T AT
FT qd&; § 1 0T AL WO F FAT AW
YT ¥ IS B E !
sragy fag &
aw® & FF
‘qiFge ¥ AwAY
srefy {T QI AT 21T HiFT
Eﬁ’{q’.‘! T (smaara; ...
Tz = {14Y ¥ Fgrg, o Wy w Atz

o3 =fed
7 3§
¥ feq
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Fogrraff e g g ag a8
(saaara) & seme AEIET
famger ¥hgzg | 3w @ B gaT
{T AT F qF AF g 3
(zaqwra)

ey WERA ¢ W7 i | AT
fafass & 9ram 97 AT a==r TS
e, s & A kAT
o 5oy § xﬁ?qr T vEE

st 7y femp @ WeWa HEEE, T 1T
F—Hihe Ty § 51 Ay fafwedy
T T & | wiwd fawiedy § srg
FE F AR ARCANS  T4§ TF §—
¥ 9R uEs —Fdn 23 fate § s@-
Fer Hgied . ...,
SHRI K. P. UNNIKRISHNAN::
How is it relevant?

SHRI B. R. SHUKLA (Bahraich):
The only point before the Houge is
whether the Privilege Motion tabled
by the hon. Member, Shri Piloo-
Mody, should be referreg to the Pri--
vileges Committee or not. Under:
the garb of discussion on that issue,.
he is bringing extraneous matters.

SHRI K. P. UNNIKRISHNAN::
He should be :stopped Extraneous:
matters are being brought.

MR. SPEAKER: Mr. Limaye, if’
you bring in all these matters, it will
take the shape of a censure motion,.
and we cannot convert thig imto a:
censure motion.

sit oy fowly ;. Hwra Faw FE
frrifeds am &1 o vy dforg T ) T
wgiew, Wt AT ware g, 7

Fuvven fag A1 04T’ IEFT Afagere
o3 ® farg =7 g1y @r—afsa s
fag arga@ @r...... .



-83. @Qn. of Prit.:ilege. BHADRA 14, 1896 (SAKA) Qn. of Privilege = 54

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H., R. GOKHALE): The only question
is whether it should be referred to
the Privileges Commitiee or mot. If
the decision of the House ultimately
is that it will go to the Privileges
Committee, all matters which are rele-
vant to the motion of Shri Piloo Mody
will be considered at that time. If
it is not going to the Privileges Com-
mittee, then how can the hon. Member
be allowed to refer to all extraneous
things, casting aspersions and indulg-
ing in character assassination?

MR. SPEAKER: The point over
which the discussion is going on s
whether it should be referred to the
Privileges Committee or not.

SHRI MADHU LIMAYE: The report
also says that these signatures were
manipulated by the Minister of Foreign
Trade.

wers wgem, gz feAar ad
AT g 1 wd e e ® sy

SHRI K. P, UNNIKRISHNAN: The
question is only about reference to the
Privileges Committee.

=t oq fead ;o T e
¥ wEaTT ¥ a7 y5qew wi fZar ? 9
T TETHE AT G o AT
F A o arfen—zafay § wee
FX & A7 m@er g g

SHR! K. P. UNNIKRISHNAN: That
is not under discussion.

sty fand : 7% 7@ FTAE darerT
X 9T AT -

“An engineering unit managed to
secure imported raw wool and
polyester fibre—both sensitive items
-—even though these raw materials
were not required by the unit.”

MR. SPEAKER: How is it relevant?
They object because this is being con-
veried into a censure motion.

ot 7y fend : & Iw o F¥ W
#€, ¥ gox faa oY 3 fedoe 7% ?

MR. SPEAKER: The only point is
whether it is a question of privilege
or not. But you are going into Com-
merce Ministry and other matters.

AN HON. MEMBER: Who gave it?

st vy fe@ ;AR FAE wareg
& &t & frar 20

eI wEET ;¥ ATY ag agt
@R A1 fagerorsr FHEY T w0 ?

It the House is to discuss all these
things now, what will the Privileges
Committee do then. The only ques-
tion here is whether it should be
referred to the Privileges Committee
or not.

st vy faaw © woma wgr, fas
FFATT TE SEqTT AT E, 7T IHE] FAH
AT HH TF W7

I am defending him. Allow me to
defend him. I am pleading for a full
investigation.

weaw wgiRa § qun Geew
O (@Aqiw) .. qE@ DR
LTz F0 a1 HT A7 SqIEAT FEY

PROF. MADHU DANDAVATE
(Rajapur): I am on a point of order.

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): Before he got up, I
am standing on a point of order.

PROF. MADHU DANDAVATE: My
point of order in that you have
rightly said that the discussion is on
a motlon that seeks to refer the matter
to the Privileges Committee. While
pleading for this particular motion de.
manding that the matter should be
referred to the Privileges .Committee.
in defence of this particular mo.tion it
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[Shri Priya Ranjan Dass Munsf)

is permissible for the hon. Members
to put forward a plea how serious
cases are involved, how corruption is
involved and why on the basis-af all
that, the matter should be referred to
the Privileges Commuttee, In that
light he is perfectly justified to make
a comment on that. ....

MR. SPEAKER: But it should not
be converted into a sort of censure
motion. When you do 1it, il gets mixed
up.

SHRI PRIYA RANJAN DAS MUNSI:
1 do not Like to interrupt your
speech. ...,

MR. SPEAKER. Only if he yields.

SHRI MADHU LIMAYE: I always
yield to a point of order.

SHRI PRIYA RANJAN DAS MUNSI:
The very relevant yuestion that arises
here is that the hon. Member, Shri
Madhu Limaye, is reading out a letter
or a document which he claims he got
from the Minister of Commerce

SHRI MADHU LIMAYE: Not Minis-
ter of Commerce . .

SHRI PRIYA RANJAN DAS MUNSI:
Yes, ...from the Ministry of Com-
merce 1 would like to submit that if
any Member of Parliament or any-
body else requires some information
from the Government, they can write
a letter and get it and quote it. But
a practice has started nowadays, for
the last one year, some document sur-
reptiously got—it may be a genuine
one or a fake one--is sought to be
read. That means the Members of
Parliament are in league with the
officials of the various Ministries to
collect vital papers, may be secret
documents and I want to know whether
this practice should he allowed to con-
tinue, The Members must state how
they got the document and from whom

and who gave it? I would like to
know.
SHRI PILOO MODY (Godhra):

Atter the 21 signatures, he has serious
doubts!
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SHR]I P. K. DEO (Kalahandi): That
was Sardar Hukam Singh's ruling.

56-

MR. SPEAKER; In this House, if a
document is produced, we do not ask
how he has secured it. Somehow that
has been the practice. )

ot wyy Forerdt - ToTey Wy, @ A
HIE FISTS, ag AT, guTaU IR )

SHRI K. P. UNNIKRISHNAN: I rise
on a point of order. Rule 353 is very
clear and it says:

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person un-
less the member has given previous
intimation to the Speaker and also

to the Minister concerned so that
the Minister may be able to make
an investigation into the matter for
the purpose of a reply:....

SHRI PILOO MODY: This 1s pre-
cisely why he does not want an in-
vestigation.

SHRI K. P. TUNNIKRISHNAN:
Further on, it says:

“Provided that the Speaker may
at any time prohibit any member
from making any such allegation if
he is of opinion that such allegation
is derogatory to th&® dignity of the
House or that no public interest is
served by making such allegation.”

MR SPEAKER: I have already in-
vited his attention that this is not &
censure motion. If he wants to make
any allegation against any member, he
has 1o give me previous intimation
and I have none.

SHRI MADHU LIMAYE: I am not
making any allegation. I am only
reading what has appeared in the
paper. I am confining myself only to
this.
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SHRI JYOTIRMOY BASU (Dia-
mond Harbour): What does the
motion read? The letter reads:

“May I draw your attention to
the report published in the latest
issue of Pratipeksh? The report
says that some of the 20 MPs who
disowned the genuineness to the
litence memorandum, their signa-
tures were manipulated by the
Minister ot Railways. A front-page
report denounces ...

So. you will see what sort of corrup-
tion is therc. The I’rime Minister is
there who i< the source of all corrup-
tion. Nobody can deny this.

SHRI SHYAMNANDAN MISHRA:
Even when my hon triend Mr. Madhu
Limaye has reneged from the opposi~
tion and wants to keep company with
them, these honourable gentlemen do
not tolerate it My greevance is that
he has reneged from the opposition
and he is opposing the motion of pri-
vilege He is doing his duty to his
colleague, Mr. George Fernandes, but
one can certainly take a stand like
this. That is to szay, one can take a
stand against privilege motion on two
grounds the ground is that there is
certainly an amount of truth or justi-
fication in the allegations that have
been made by Mr. George Fernandes
in the journal entitled Pratipaksh. If
one wants to effectively oppose this
Privilege Motion one has to establish
the truth of the allegations What is
the other way of opposing the privi-
lege motion?

MR. SPEAKER: Aboul the privi-
lege motion, my contention was, it
was not a general censure motion.
But there were some allegations to
be made against anothey Member or
Minister and some notice should have
heen given, so that he could be in a
pasition to answer

SHRI SHYAMNANDAN MISHRA:

That is different; that opportunity
must be given. My submission s
this. He wants to defend the Editor

of the paper. What is the way of
defendingy If one wants to oppose
the Privilege Motion, what is the way
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of doing it? They are taking one line
for opposing the Privilege Motion.
Here he is taking another line of
opposing the Privilege Motion.

MR. SPEAKER: Mr. Shyamnandan
Mishra, there are many things which
arc least talked about or spoken about.
Everybody knows what type of Pri-
vilege Motion is this end you are
reverting to the same thing.

SHRI MADHU LIMAYE: How can
you say ‘Everybody knows'? Please
don’t say like that Sir.

SHRI SAMAR GUHA- It is a very
unfortunate remark.

SHRI SHYAMNANDAN MISHRA:
Everybody includes the ruling party
and the Chair and nobody else.

MR. SPEAKER: Privilege Motion,
in which all the Members, as I undere
stand from the Ogpposition and from
the Congress Benches are interested
from different angles.

SHRI MADHU LIMAYE: You are
not called upon to make this re-
mark, Sir. Please don’'t prejudice the
debate. You have said enough.

may 9EET, ¥U 49 ¥ uEe

T AN OF FUA § WL AT FLATER
& fg & 1Y aqF e T WY
o forarew & &1 (sawemw)
q97 ¥ geeX ¥ AW AQ oF aweg ¥
afpa & woy frmar &7 SR g
T @ BN T | AQ famar s
arre & f& o sl 7§ st
Fiot FEATEST &1 vy el ) due ¥
T & AT AW Y FAS & ITRT qAHTT
# for AT qOT FT HUAT ST € a1 3
graTy &7 § ARG % | WA Sy
R ¥ ? (smae)

wa g <ufaea’ I At [

(ewain) w1 & aw Fe o w A
grar foay famns frfdm e g 8 7

(sugwra) & Faw @F IEAT  IEA
FEAT AT E
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[sft wry formd)
“quy w4 ey 7€ Farenadr fe
aadty @ i fady e ol
Y s e g
gadry wie s g aEy %K
ITH AEHET & S TGHL TG
et ¥ TS v agdr P
TEAFTE FAE | PULCIART &
HFAT F I & | YW T @
IR frar @ Afea 72 woT aFET &
! foredardy ) 1 8, 5w & 9 AR
a7 1 #r¢ o fag, wew faederd o=y
;N E
wg & fr eafed ov ol Ay
wT 7g1 g AfHA AT qATHT AT QAT
fazwr sTrqre AaTey, fo% g9 0 3€
sfwdir 2, ag fFg &0 & Fm 7 w=
g7 ¥ fel @ arf @ oA W@
AT w4 H ATAT TTLAT T V8T B,
frdt s7afa ®T AW AN T TWIE
(sm@ara) w9 agATT GAT Ay FeRE
F FT G E "
w FWE

“An engineering unit managed to
secure imported raw wool and
polyester fibre, both sensitive
items, even though the raw mate-

rials were not required by the
unit.”
&5 et safya w1 A A faar &)

SHRI H. R. GOKHALE: Sir, I rise
on a point of order. I respectfully
agree with you that you are not re-
quired to ask him as to the source of
this document. I am not saying that
you can do that As you have right-
ly made an observation, he himself
described 1t as a top secret document
The document he referred to, he has
already started reading it, pertains to
the Commerce Minister. Now, we do
not know ,what the document is. The
Commerce Minister has not been told
that it is going to be brought in this
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discussion; he has no opportunity to
explain the allegations and the con-
tents of the document. But, I would
submit that it is not to be disclosed,
in the public interest. And such a
disclosure without giving a notice {o
the Minister should not be allowed to
be done by him. (Interruptions),

SHRI MADHU LIMAYE 1If 1sin
his own interest. He does not know
A, B or C of Parliamentary pro-
cedure. He is a brilliant industrial
lawyer and also a constitutional
layer. It 1s in s own interest. He
should keep quiet.

SHRI SHYAMNANDAN MISHRA:
How can he dictate?

=it ay et . mene wERT o &
FIE 7 TET g A T qlepwre ¥ oqer
TTHE vEq & o0 v 1 T wea
TAHT W F AT A@y
“An engineering umts managed to
secure 1mpurted raw wool and
polyester fibre, both sensitive items,

even though the raw materials were
in to required by the ynit.”

w19 qua <fAgizF8 &1 21 w0
& fawra & St Gy fearmar @ 3w
97 A AZAR faa g qE Aw eF wIgE A
9 97 Y& ® | I aF IEE™T A7,
THRT SRR & afyd & 4 vERw
Warrg 1 4 fr =@fsw 21 aw
g g Wi sAfay ww e 5 T
vafeinT g wfgn | ¥ faw @
Tt qwrE 3 A1 whawre g wifeEn |
Fa¥ e wav fagafieere wfafr o
TS 7 ouge & fw gEm A AT
SOwI frT & A 507 o & & 9w WY
2 Afad 1 & wrox A | aTar T
AT Afew w93 ag wEd T
gluwrr & (% fai-r eqrov warw 7
avg ¥ w7 <7 qr fyorwr A & 5 20
dnii & Rerer ¥ dWided
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i e Wi 7 T Y wrgda (AT aq
($Tawie) g W A EEEgE AR A
A, ey ay W ? (wwwm)
TE® AR Y 7 g3 TEAAT wIATY:
“Against the replenishment en-
titlement—R. P. Entitlement—
obtained by them as a nominee,
they requesied for the import of
raw wool and polyester fibre-—
these two items were not in the
shopping list—against the exported
product. They were aslo not the
raw materials required by the en-
gineering unit for use in their fac~
tory. The value for which such
nominations were secured and utilis-
ed for raw wool and ployester fibre
was of the order of Rs. 100 lakhs—
one crore.”
o9 IfETF A63°20 FAE & FI7AA T
gftz #3657 9T 400 778 difaaw
mEar g 1 & WE AT FEA A Haer
& g F ¥ frav sy zaaw fs
giaar 24 &, ar & faedt 73 qrQ 78 83
g, WY WEA fmfAdy fe a3z
(waa s 9 & 9 a7 {5aT & FTC
ITEL FA & ST a6 snarg ?

R A WEEF, THD WX ¥ gur w0’
AT HEAT § T A S AAEa
37 FT ANE (0T (6 78 Tq 977 9877

“Their licences, allotments and
Pending applications were released.”

The decision was taken 1
January 1970. Was Shri L. N.
Mishra the Foreign Trade Minister
then?

39 qHg H19 917

T T FAL 0T § 945 ¢

“The units in Hyderabad acquir-
ed licences of very high value by

teking undue advantage of the no-
mngtion facility.”

¥ IRH § Q@ e § 1z war g
2034 LS—3
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MR. SPEAKER: Is thus in connec
tion with the licences which are men~
tioned in the Motion?

SHRI MADHU LIMAYE: I am
only illustrating the point that these
2] signatures on the memorandum is
not a stray mcident. This 1s the do-
mimant the theme of the Commerce
Ministry. \ il

“On the basis of the aforesaid
certificates the umit did not apply
for raw-material as actual users for
the manufacture of various end
products, . . The total value of
licences which this unit obtained as
a nominee was of the order of 80
lakhs which was beyond all propor-
tion to their capacity . . .. These
licences were obtained from differnt
Ticensing offices and not from one
office. This was done in order to
escape notice by the licensing
authorities.”

S qged, ¥ ¢ RoT w7ar 91
4 97 727 {7 £ 19 a0 FT § T AArE
I e § 3 az grd qd qaedy | FiA
qhT g7 WG FIW T WA 5T Q@
3 sroEsRW A T g
“The case came to the notice on
the basis of a complaint received by
CCIE and CBI. The CCI received
the complaint on 28th November,
1869 and the CBI registered a case
on 20th September, 1971, Their in-
vestigation report was received on
12th February, 1974
o &To wre %3 ®w wvar §7
SRR Y Frdid & fad vy e g
ard g 79 )
Their investigation began in Sep-

tember. 1971 and the report was re-
ceived on 1t2h February, 1974!

& wF Fa X A Wy @) W & $avo
o grfo ¥ g ¥ worw: TaT Arg? @
Y W B & arg @Yo dlo Ao Y
fi wraft | wivegfrd S awary i
wa S A v fay 307
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Exports were being over-invoiced
for the purpose of obtaining higher
value imports of stainless steel

{=r ay fewir)

A (Moo o fast) : T 1
arfr g amgdar egdiww w7 1972
¥ & wfrur

ot 7y ford : e HamedaE g
W 9T A A 1 AfET gw Afwe 7
Frrar?

“CBI registered a case on 20th
September, 1971.”

FZ qrad & faur | AlsT a5 918
sRAgU *A L,y WETF. ... ..

“An eligible export House ac-
quired licence of high value and
used this for obtaining stainless
steel sheets which is an extremely
sensitive item,

Taking advantage of this, the
export house acquired licences by
transfer of a total value of Rs, 88
lakhs and apphed to the licensing
authorities for alloting import of
stainless stee]l sheets against this
entire value,”

I ST ¥ oage &Y AwErc g

“Exporis were over-invoiced in
order to obtain higher REP entitle-
ment for sensitive items."”

[Mg. DErury-SPEAKER 2 the Chair].

13.46 hrs,
T N II5AE APIRY, I wIAT
T AR

“The information collected from
the licensing authorities revealed
that the FOB wvalue of exports
against which REP licence and cash
assistance had been obtained by
the export of spectacle frames had
gone up from Rs, 32.68 lakhs dur-
ing 1971-72 to Rs. 41.55 lakhs dur-
ing 1972-73. In addition, applica-
tions for the grant of REP licences
and cash assistance on further ex-
ports of the order of Rs, 75 lakhs
FOB were pending with the licens-
ing authorities,

strips.”

(wrwy)
at ga faar & &7 AT FaY ® -
T T AW AWT 3FOT 1579
wWar I "W w ey ax
400 Hradt srfagw &

e ogg Wi fF ¥ dw oavw, W
FF, A gg & fag W dme g
fer foe 99 gee & Sw Wt g,
tfeee & wwifme &+ & fag

st qeo gAe faw: Angoow
frae & f& e 77 wr g5 w77 T
¥ A & o aw guar N wwfew et
& ugi &A@y wT wyar 1w AY
¥ oFOF wr o &3 A1 AL
Fiw a8 § & arfe sagg agifs
Ao Am fAar 1 wa% qAwa A
@ @ I TaT a@r g sl
9T FU am 7Y § O arfe F q e
Tifga 1

ot oy fom® : A% el w1 oA
T foar, w9 af fomr w7 qF fr
R o T & wdew ) oww
¥ qry & aEd 3, WY qrw @ 2
MIFE A A Fw@rg)

st qo Ao frwr : wraR forar 2,
A g Y v afag arage few 2

Wfinyg fand : 4% g gorw
fe ®ar 5o 3@ Anm e & °

SHRI K. P, UNNIKRISHNAN: When
you read out the motion, you referred
to the name of Mr, L. N. Mishra. Why
do you want to run away?

it 7y fowd: I am not running away.
¥ ag wg B flw s
yarg ¥ Wk mw ¥ sk
wawa ¥ wqr wr awy § 1 vg oF
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fasfoer ¥ 1 wrT qedr Wl A 4,
e arr ¥ A 91 wg B dEAw
wgry qar § A x4 Afagm oo
Aifgg Fark ¥ 1 wT ¥ g8 AW
Qe danfEr &

uI g e gy g 7 e
AN R R T wrasd g, i ¥
fog &7 W@ wraeTq fah ¢ fie 43

gefer s w1 ¥ g
2ar g
“The licence of Mr Muthaiyan

Pondicherry Umon Terrnitory 1S
marked ex gratia NQQ

“which means not qualified for
quota”
a8 ArEdE g @)

‘It 1s also 1nscribed on the
licence that 1t 1s ad hoc which
means not for future There are
also the words ‘established im-
porter’ on the licence All this is
contradictory and does not tally
with the descriptions in the book
The parties are connected with
Indo-Bangladesh Company or Cor-
poration, Hyderabad It is marked
30th March, 1974 The licences can
be impounded and also the con-

signments already imported under
it”

g @1 TS smraTe Wt ¥ faw
® wgwg
“The Yicences can be impounded

and also the consignments already
imported under it’

“Mr Siddigp also belongs on this
ﬂm",
g e ¥ o mawm {
sfaEl & fag @ wr g

&1 3qreqe wErEd, v qf e ¥
W ¥Q AT B qEE W g W
A wTar § W Fear ¥ B
stgw fafreet @ge @ At AW,
it Ui agw AT AR W, .
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(saewiT) wT R sSH)
Fm-Awc ANfET & s geew
qny A gw @R £, W
WA FW@ F—WET g9 w@l
T WY

SHRI JYOTIRMOY BOSU. On a
point of order For the sake of good
order and decorum, those 21 mem-
bers whose names have featured,
should not speak and make halla
gulla (Interruptions)

MR DEPUTY-SPEAKER There 1s
no point of order (A=)

oy femd : o 39 @A
FrTHE@r @ o § famar & a1 =
AISIT Y TIT § | WL FT W=y
¥ wim F @t ¥ g mafe §, @
& wgua g &few 57 & S WA
§ e T W g I T A Ay
? SAwTS grew §, aF AvEIET A
affarz #t zET  FAEr ;g
3%’1# ¥ ™A F & T IF X
a ¥ fufa@Sw agzr  wen ww
¥ AfFT oW TAEAANE A1 &F, T9-
fam &3 7g wirewz faar &1

wT AT OREHE ¥t JE E,
A 97T HqIAT qrEdY a7 7 w7 F godr
FFiT g FEW | W T fggem
Zrgrg 7 @Yo dvo wrfo FT FT AT
g o QuwAr =T w3y ¥
Nt 7 wagar & fomda g

“After comparing the signatures,
the CBI offices left Mr Malhotra's
place’ ‘They were with me for three
to four minutes and they did not
disclose to me the contents of the
letter’, according to Mr Malhotra,
he thought the CBI was making a
routine enquiry about some letter
received by the Commerce Minis-
try. to verify whether so many
MPs have actually signad 1t I dud
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not know the subject matter of the
enquiry. I forgot about the jncident
thinking since the CBI was looking
into it, it would come to its own
conclusions and inform the Com-
merce Ministry accordingly”.

IR AT, WF AT &Y
dHFR Ffw & X E N fow
W W AARER &, W oA § A
T & WS wrded ox war §
oY g A AT w@ @ A .Y
arr & ¥ fag ag w0 § froaw
A W o 97 whrmaidwd
A ag N AR gSr w1 Gy o o
e ® IR 9T Ya fawnw
W & 9% " gy i e
FT Ay sT @Y, A woif @ wrw A,
#fra Aq afeg s ag asran § fis
W B w oW sfve’
AW ST ¥ 9ZW W IF F qOA
g W FA W qU wyEr g
T 0 Ao EfeT qRed W
o fufadds ¥38 & gmd e
W vz owfgg 1 W %
gfenr gaTE ww WY dWvew #
@A R AT AT AAREH 7 A T
ot foia 3 R, St e &% ? za-
fan &3 ag e faan @ fe geardw
@t F fad smg ) & @ wv Swyen
/AT TET AAT Frgar | K fwdt a¥
Tze fa1y WY wifew 7@ w¢ <@
g1 wife & ot g% mr g o gwd
st @ @1 @, gEfem & maren
A §

14 hes,

THE MINISTER OF PARLJAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 1 want to know about
the allocation of time for this. You
are aware, Sir, that some time was
spent on the 3rd and today the motion
ie being debated. You will not doubt
see from the Agenda, that there are

s
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other urgent Government workk to be
gonethrough...(Interruprions) 1 just
heard from my colleague that the
Speaker indicated two hours and it so
this must be over by 8 O’clock, latest,
including the reply of the Minister, 1
am in your hands. May I suggest that
the Minister might be called by 2.30-
and the Mover may be asked to reply
afterwards, .

SHRI PILOO MODY (Godhra): It
the Mimster 1s called at 2,30, at what
time will I be called?

SHRI K. RAGHU RAMAIAH: 2.45.

SHRI PILOO MODY: I want to
make one submission. The hon.
Speaker asked me this mormng how
long this should go along and I said
that as soon as the Members of the
Opposition had all spoken, the matter
could be taken up, Now it is for the
Congress Party to field speaker or
not to field them. But Members of
the Opposition must have their say.

SHRI KARTIK ORAON (Lohar-
daga): The Matter 15 a serious one.
What 15 Mr. Piloo Mody’s motion;

“May I draw your attention to
the report pubhshed in the latest
issue of Pratipaks edited by a
former Member of Parliament?
The report says that some of the
20 MPs who denied the genuineness
of their signatures to the Licence
Memorandum were telling a he.
The 1eports also says that these
signatures were manipulated by
Minister for Railways, Shri L, N.
Mishra. The {ront page report
denounces the Prime Minister as
the main source of corruption. This
is a gross contempt of the bon.
Members and of the whole House.
I shall be gratetul if you will
allow me now to move the motion
for sending it to the Privileges
Committee.”

The Speaker has allowed a discussion
on this matter, Unfortunately this
does not form part of privilege. We
have a written Constitution. The Bri-
tish Government had no written con-
stitution but most of the fundamental
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principles with regar@ to the supre-
macy of Parliament are derived from
the British Constitutional law. Some
hon, Members of ten quote the British
practice. I would like to invite your
attention to & quotation in the book
Constitutional Law by Wade gand
Philip.. I am quoting from page 126
©f this Book—Constitutional Law:

“Questions of privilege have been
a source of conflict between the
House of Commons and the courts.
Parliament has glways held the view
that whatever matter arises con-
cerning either House of Parliament
ought to be discussed and adjudged
in that House to which 1t relates
and not elsewhere; and that the

existence of a privilege depends
upon 1ts being declared by the
High Court of Parhiament to be

part of the ancient law and custom
of Parliament. It has been seen that
the courts, in the case of Stockdale
V. Hansard, Maintained the right
to determine the nature and
limit of parliamentary privileges,
should it be mnecessary to deter-
mine such questions jn ad-
judicating upon disputes between
individuals. In Eliot’s case the
question whether or not the court
could deal with an assault on on
the Speaker committed in the House
of Commons was expressly left
open when the judgment was de-
clared 1illegal by resolutions of both
Houses, but there is no authority
showing that crimes committed in
the precincts ot Parliament cannot
be punished by the ordinary courts.
In civil cases the test is whether
the act alleged took place in the
course of parliamentary business
and as part thereof. An act which
is criminal can hardly form part of
such business, The present rela-
tionship between the High Court
and Parliament is made clearer by
the cases centring round Mr. Brad-
laugh. In Bradlaugh V. Gossett
the Court of Queen’s Bench refused
to declare void an order of the House
of Commons preventing Charles
Bradlaugh, who had been duly
=wlected member for Northampton,
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from taking the oath. It was held
that the Houde of Commons had the
exclusive right to regulate its own
proceedings, and that no cour* could
interfere with the exercise of such
night. The Pariiamentary Qaths Act,
1866, permitted certain persops to
make a declaration of affirmation
instead of taking an oath, It was
disputed whether or not Bradlaugh
was a person entitled t0 make such
a declaration. Any person making
the declaration otherwise than as
authorised by the Act could be
sued for certain penalties. The
House of Commons permitted Bra-
dlaugh to make the declaration.
It is pointed out in the judgment
of Stephen, J., 1n Bradlaugh V.
Gossett that, should the House of
Commong have atwmpied by
resolution to state that Bradlaugh
was entitled to make the statutory
declaration, such a resolution would
not have protected him against an
action for penalities:”

My point is whether there is any-
thing in the publication of this paper
outside which forms part of the pri-
villages of the House can any remark
made outside be the subject matter of
chscussion in the business of the
(Interruptions) if you do
not understand, try to understand; do
not say I am speaking nonsense.
If you allow such things, it will be
be very bad and it will amount to
showing scant respect to this House.
This is a matter to be decided cut-
side. Mr. George Fernandes is try-
ing to establish his position through
writing such things. Now, what is a
libel? A libel is such a writing or
picture as either defames an indivi-
dual (private libel) or injures reli-
gion, Government or morals (public
libel). The fundamental principle
common to civil and criminal law is:

“Anyone who publishes a de-
famatory  document concerning
another person so as to tend to
hring him into hatred, contempt or
ridicule or in any way to diminish
the good opinion that other per-
song have of him, is guilty of pub-

lishing a defamatory libeh The
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document may consist of either a
written or pictorial <omposition.”

>0, this is a subject which should be
dealt with outside. The House has
nothing to do with it. This is a poli-
tically motivated publication and we
are wasting the valuable time of the
House on it. I am reminded of a
statement by a big statesman: “If
you cannot bark and bite, keep a dog
to bark and bite.”, That is what the
opposition is doing. They have kept
a dog to bark and bite. They want
to pull down the Prime Minister. Let
the people of India see the writing on
the wall. Is there any opposition
party capable of producing a leader
of a stature to whom we can hand
over the destiny of this country? We
are proud we have a leader 1n Mrs.
Indira Gandhi to whom the  whole
country i: looking. One small try
is trying to pull her down. She has
to run the Government and decide
the fate of the country. Let us not
make a fun of these things in Parlia-
ment. 1 take this opportunity to
express my resentment over the man-
ner in which this House has been
going on. The problems of the peo-
ple are not being discussed here.
The opposition had an opportunity to
fight the battle of the ballot where
ithey miserably failed. Now they
want to run the House to ransom. It
is rather unfortunate that nobody has
been so far named. It is very good
that the Speaker has not done it, but
the Members should realise it.

As ] said, this is politically moti-
vated. They are trying to indulge in
mud-slinging, sabrerattling and non-
gense of all tvbes They cannot get
anything passed in this House. We
have a two-thirds majority and the
people of the country have reposed
their confidence, in us. Nobody has a
right tho come forward with a motion
of no confidence. They were defeat-
ed a number of times. Just because
they are so nervous and they cannot
face the people, they bring in a num-
ber of motions of ng confidence and
adjou: nt, knowing fully well that
they woiild be defeated.

A 4
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When the oppesition stand for a
principle, I am always very much in
agreement with them. Some of the
members of the opposition sometimes
speak very nicely. This can hardly
be a matter of privilege. It is a mat-
ter which is to be decided in a court
of law. So long as we happen to be
Members of Parliament, under the
dynamic leadership of the Prime
Minister, we will not tolerate any-
thing being said against her. Do not
forget that our party has got more
than two-thirds of the total Mem-
bers of Parliament and we can bring
any measure we want without the
help of the opposition parties. They
never talk about the poor people.
They never talk about the Scheduled
Castes and Tribes. They never ask
for a discussion on the Report of the
Commissioner for Scheduled Castes
and Tribes. They only shed crocodile
tears. They always waste the time
of the House

We should join hands with the op-
position only when they fight for
principles. We must condemn and
criticise  papers which ¢ontain slan-
der against Members of Parliament,
or Parhiament itself, which is the
custodian of the well being of the
millions of people of this country. I
strongly denounce the move of Shri
Piloo Mody to raise this issue here.
It should be settled in a court of law.
1 am sure that if it is taken to a court
of law, then both Shri Piloo Mody
and Shri George Fernandez will find
themselves behind the bars.

MR. DEPUTY-SPEAKER: If you
add one more they will be  Three
Musketeers. You can have Shri Bosu
also.

SHRI KARTIK ORAON: Yes, Shri
Bosu also. My charge is that they
are wasting the time of the House,
which could have been otherwise-
gainfully utilized for the welfare of
the country. We are living in a so-
ciety which is afflicted with all sorts
of problems. At this time the oppo-
sition is fighting with us.  Though
they speak of socialism, they are
working against  socialism. They
never think of the poor people, They
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only shed crocodile tears Therefore,

I strongly object to this (Inter-
ruptions)

MR DEPUTY-SPEAKER 1 do
not understand why hon members

should behave 1n this way I take it
that you take this matter very
seriously 1 personally feel very an-
guished about the whole thing, and
when an appeal was made that we
should imit thie by tmme, I did not
respond because I feel termbly an-
guished and 1 feel that the House
should take this matter seriously
Beyond this House there is this
country, and this country looks up
to this House today Can we not deal
with a matter like this seriously” The
names of some members have been
dragged here [ understand that the
Railway Minister feels very anguish

ed about 1t because Mr Madhu
Lomaye has made certain charges
agamnst him In all fairness I would

give him the chance to defend him-
self But if we behave like this
among ourselves which has no re-
levance to what the hon Member
who 1s 1n possession of the floor 1s
saymng, I do not think we are con-
ducting ourselves 1n a responsible
manner .

Mr Kartik Oraon please conclude

SHRI KARTIK ORAON 1 would
conclude Sn In the Rules of Pro-
cedure under rule 224 three condi-
tions have been prescribed for the
admissibility of a question of privi-
lege
&

The right to raise a question of
privilege shall be governed by the
following conditions namely,

(1) not more than one question
shall be raised at the same sitting

(1) the question shall be res
tricted to a specific matter of re-
cent occurrence,

(1) the matter requires the in-
tervention of the House”

1 would kke to zay that the rules are
Quite mlent as to the circumstances
under whiych a subject could be a
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matter of privilege Here we have
seen that the same ihing 1s being
repeated every time Also there 8
nothing here that requires the inter-
vention of the House There are
certain conventions which are follow-
ed 1n other countries and I have tried
to invite your attention to those 1
once again reiterate that theie is
nothing i1n this motion on which we
have been wasting so much of time
there has been so much of firework
50 much of sabre-rating <o much
of unnecessary hot exchange of words
between this party and other parties
When we discuss a matter of this na-
ture, we should discuss 1t 1n a calm
calculated manner and also seriously
because 1f we take a decssion today
on this subject to refer it to the
Privileges Committee this will be a
precedent for the future, it will be
a dangerous precedent, and this
House will no longer be a Parliament
as 1t has been so far and will be con-
verted into a court of law

With these words 1 strongly oppose
this motion

SHRI JYOTIRMOY BOSU (Di-
amond Harbour) 1 have heard with
patience one spokesman who 15 a
lawyer Shr1 Dinesh Chandra Go-
swami I have not been able to
apply my mind to what the other
Congress members have said In fact
whatever lIittle I have heard caimed
no substance at all I would only say
that empty vessels sound much Mr
Goswam was desperate in his argu-
ments to hide the stinking skeleton
that they have 1in the cupboard It
gives rise to serious suspicions why
they are standing in the way of thss
1ssue being sent  to the Privileges
Committee I can understand it
There are veteran Parhamentarians
on that side who know that, if 1t goes
to the Privileges Committee, the mate
ter will be thoroughly probed into
Fortunately, in the committee we do
not act as partymen, there the whole
thing will be probed into The 1ce~
berg, the tip of which has come to
the notice of the House, will come
out to the surface Therefore even
at the cost of charges bemnd levelled
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as thieves and touts and the Prime
Minister being called a fountain of
corruption, they cannot afford to see
this motion go to the Privileges Com-
mittee. This paper edited by Shn
George Fernandes took the courage,
took the bull by the horn because 1
bardly think there is one editor who
will have the courage to say  such
things.

About Shri George Fernandes,
many remarks have been made and
all that I can say 1s that many of
them were unaware of politics when
this man was in the national political
field.

During the Provisional Parliament,
those who have gone through the old
records—] am qute sure, Shr1 Jaga-
natha Rao knows about it and I am
quite sure Shrj L. N. Mishra should
be knowing also—would remember
the famous Mudgal case. What was
his lapse? As far as ] know-—I would
like to be corrected—he was trying
to create a lobby for the Bombay
bullion merchants .Association and
creating pressure tactics It came to
the notice of the late Pandit Jawa-
harlal] Nehru and a committee of
Parliament was set up under the
chairmanship of the late Shri T. T.
Krshnamachari. Then what hap-
pened? The man had the tact, clever-
ness to resign before anything hap-
pened to him and as a result, I am
told, the House expressed its dissatis-
faction that the man had escaped
penalty by resiging and getting out
of it. To-day how different it is,
although the same Party and the
same Government is led by the
daughter of the late Pandit Jawahar-
fal Nehru. What a difference;

' Yesterday, we had met the Prime
Minister, all the Opposition Leaders
met her in a bid to come to a defi-
pite understanding of the basis of the
Rules of the House. We pressed for
two motions—one against Shri L. N.
Mishra on the basis of the Xanpur
Commission’s report on the Bharat
Sevak Samaj set up under the Cora-
missien’s of Inquiry Act Mr, Xapur
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is & aitting Judge if I am not wrong
and that Kapur Commission was set
up on the advice of the Public Ac-~
counts Committee of this House. I
have given a motion...

MR. DEPUTY-SPEAKER: How
does it come in here?

SHRI JYOTIRMOY BOSU: He is
there. He would not mind.

I have given in the motion that if
what 1 have nlleged is found to be
untrue, 1 shall face the Privileges
Committee. That was the ruling of
Speaker Sanjiva Reddy that if a
member brings up a matter against
another member or a Minister, he has
to take the responsibility and jf he
cannot establish it, he has to face the
Privileges Committee I have given
it in writing and in spite of that
Kapur Commission’s report, because
1t is detrimenta] to my friend, Shn
L. N Mishra who is very close to
ithe Prime Minister who always gives
him protection, cannot be raised on
the floor of the House. This, when
considered with what has been stated
in the Pratpaksh reinforces the
charge that this Government had
been constantly inflicting daylight
robbery on the people. When such
motions are sent to the Prime Minis-
ter, I have one comment which
amounts nothing at all. ‘No com-
ments to offer’. Why  When the
Prime Minister is required to process
the allegations under the ruling of the
Chair, she has to make a positive
finding. That was avoided. In this
Pratipaksh we have been branded be-
cause they have not given any parti-
cular name or names They have put
all of us in the sdme basket for
which you cannot blame them be-
cause we have not given it to  the
Press that these are the pebple, these
are the 21 signatories out of which
S0 many are genuine—six or seven
or eight and the rest are not genuine.
We have not gone to the extent of
referring it to any hand-writing ex-
perts, Since February, 1872, the
whole thing is brewing and the Blite
of the 30th March revealed that the
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Government agency knew about it~
If I am wrong, I would like to be
corrected,—that he got a lakh and a
halt for giving signature. My infor-
mation is this. At least seven Mem-
bers were connected with the Foreign
Trade Minister and signatures were
collected and other signatures were
forged. This is my information, You
said, on the mouth of a volcano a

napkin cannot be pinned. That is
exactly the position,
MR. DEPUTY SPEAKER: [ said,

it is easier to pin a napkin in  the
mouth of a volcano than to stop you
from speaking.

SHRI JYOTIRMOY BOSU: Exact-
ly. I wanted this to come from you.
Now, what I want to say ds this. They
are teling about this CBI probe, Mr.
George Fernands is in the know
of the activities, attitudes, policies
and principles of this Government.
He knows fully wel] that the CBI is
a pocket edition of the ruling party,
particularly, the Prime Minister. And
Sir, Mr. Gokhale, our learned jurist
iriend, sitting here, will tell us speci-
fically, I hope, whether it 1s a fact or
it is not a fact that Mr. D, Sen alias
D. Sain Saksena who is supposed to
retire immediately was promised ex-
tension of two years but now he is
being given one year subject to ser-
vice rendered to the satisfaction of
the ruling party. And I am told, the
Prime Minister is going to sign this
file tomorrow as g reward. The pro-
tection of honour of the House is the
duty of the Chair and if you abdicate,
if you give away, your authority,
what 1s the remedy? As you have
very rightly stated, the Governments
may come and Governments may go,
but the country can be held together
if this Parliament functions honestly,
effectively and efficiently. Now how
can we function if we are painted as
a bunch of thieves, dalals and the
Leader of the House is painted as
fountajn-head of corruption and if
the House itself is described as a
brothel? 8ir, the entire country, the
entiva Press, the international press,
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i§ humming with this sad story and
wondering what has happened to
Indian Parliament. Government is
so very anxious to protect their small
party considerations and by this they
are inflicting serious injury on the
body of this House. We had tried
two or three times to get clearance
on this issue. The matter could not
be thrashed out because of disagree-
ment and their adamant attitude in
the Business Advisory Committee, We
feel, it is the first time, in the his-
tory of this House that the Business
Advisory Committee could not pro-
duce an agreed, accepted, programme
for the week. Now they are standily
rejecting the case. Mr, Gokhale had
taken us for a ride because he is very
clever in his deliberations, that had
been his profession. They are steadi.
ly going on rejecting the case taking
the clue from Mr. L. N. Mishra and
try to make it sub-judice, in any case,
when Magistrate takes cognisance of
it, the matter will not remain within
the purview of the House.

SHRI H. R. GOKHALE: It is very
unfair to me.: I have said it very
clearly that I am not claiming that
the matter 18 sub-judice. I never said
that,

SHRI JYOTIRMOY BOSU: How
can you allow when they calj us, a
House of thieves, In Rajya Sabha
the Minister said, on the strength of
the Memorandum, they amended the

rules to lift a clause that debarred
certain firms.

Sir, I do not know the background.
I shall certainly look into the matter
and find out what happened. I am
told~—why they call ug as thieves—
that the head of these conspiracy
friends sitting here opposite me had
collected not less than Rs. 25 lakhs
and the Prime Minister knew about
it I want to ask what happened to
Shri Tul Mohan Ram. Where has he
been whisked away? Am I to under-
stand that this Government does not
know where he is hiding? Is it a fact
that he has given a sheltqr in some
V.1P’s house? Why is he nqt pre-
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senting himself before this House? Is
il not the duty of the leader of the
party to present that Member of
Parliament, Shri Tul Mohan Ram
before the House on whom we a8
debating for the last five or six Jays?

1 am only gaying this that it is not
only because they have called us as
Dalals. How can you blame? This
Maruti question is still there; cement
quota, coal quota is there. (Interrup-
ttons).

MR. DEPUTY-SPEAKER: Be rele-
vant,

SHRI L. N. MISHRA: Maruti
nothing to do with it.

SHRI JYOTIRMOY BOSU: Shame,
shame. Because Mrs. Gandhi has
chosen in a public meeting to protect
this gentleman. This is the reason.

MR. DEPUTY-SPEAKER: Maruti is
not being debated.

SHRI JYOTIRMOY BOSU: How
much of cement, how much of stzel
and coal and how much of railway
wagon has been given....

SHRI M. RAM GOPAL REDDY
(Nizamabad): Our information ig that
for every question that he is puttiug,
he is getting about Rs, 4,500.

has

SHRI JYOTIRMOY BOSU: I shall
give you the whole of it. Make a
check. You can come to my house
and take whatever is there.

SHRI L. N. MISHRA: The things are
not in your house. They are else-
where. I cap challenge it. I am told
you are getting Rs. 10,000 per mensem
for a house in Calcutta.

SHRI JYOTIRMOY BOSU: Your
Government can find that out. You
find out from the Government,

ot QWo qRo sy : 3@ &7

SHRI JYOTIRMOY BOSU: Sir, last
year, in Lucknow, in a public speech
she said ye ghall have ga thorough
probe_in ‘the matter. Then she has
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somersaulted. This is what they do.
1 ali that I want to do is in favour of
the amendment I have moved. That
is, al]l these files should be seized and
sealed and they should be brought to
the custody of the Speakér. If they
have not done, the signatures will be
tampered and forged. This House, as
a judiciary of its own, hag the Frivi-
leges Committee. When cognizable
offences are committed they go to the
judiciary. There is no question of
maljority or minority affair. The judi-
ciary is asked to sit in judgment over
the matter. I cannot understand this.
Why should there be an objection to
thig matter being gent to the Privileges
Committee, ( Interruptions).

SHRI CHAPALENDU BHATTA-
CHARYYIA (QGiridih): You have a
narrow political approach,

SHRI JYOTIRMOY BOSU: Will the
press not be entitled to write, when~
ever they choose to, that the whole
House is gathering of thieves and
dalals? 1 therefore strongly recom-
mend that this matter be sent to the
Privileges Committee.

MR. DEPUTY-SPEAKER: Let me
now regulaie this busines:. I am not
preventing anybody; 1 am only try-
ing to put the 'whole discussion on
the rails. I was told that the Speaker
had observed when this debate was
taken up that the debate shall con-
clude by 2.30 pm. At 1.45 pm. When
I came to the Chair 1 found a goodly
number of names-—those from the
Congress and also a good number of
leaders from the Opposition are yet
to speak. I appreciate the difficul-
ties and predicament of the Govern-
ment which are conveyzd to me by
the Ministey of Parliamentary Affairs
again and again that very urgent offi-
cial business ig there which must be
disposed of before we adjourn gine
die. 1 am mentioning this because I
want to be guided by the wishes of
the House. I am in a personal diffi-
culty in this that I feel terribly an-
guished by what all is happening and
what is all being said about us. If this
is the price, as we all have been
maligned, we pay for becoming Mem~
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bers of this House, then I think we
have to re-consider our personal posi-
tions very very carefully. Irrespec-
tive of whether this question is ulti-
mately referreq to the Privileges Com-
mittee or not, to me that is of secon-
dary importance—the House can take
its owp decision—but at least the
House should be given the opportuni-
ty of a full expression on this matter.
It is in the interest of the Ministers
also whose names have been dragged
in here and who are part of the
motion admitted by the Speaker. They
should have full opportunity to reply
to the points. Beyond this House
there is this country and the country
is looking towards us. Should we dis-
pose of this business like that because
uf other considerations or should we
do 1t with a little more attention. That
is what 1 want to put before you.

Now, 1 would like to be guided. We
have already crossed the time-limit put
by the Speaker in spite of the best
efforts.

SHRI K. RAGHURAMAIAH: May
I suggest for the consideration of the
House and the Chair that maximum
vou take is one more hour and finish
it

SOME HON. MEMBERS: Two
hours.
SHRI K. RAGHURAMAIAH: The

point is it is now quarter to three. In
any case the Government spokesmen
have to speak and some important
leaders of the Opposition have to
speak I suggest that you so arrange
that we take up official work by 8.30
PM.

MR. DEPUTY-SPEAKER: Let us
proceed We will do our best.

SHRI JAGANNATH RAO (Chatra-
pur). Mr. Deputy-Speaker, Sir, I will
be very brief in my submission. [ rise
1o oppose this motion and the amend-
ment moved by Mr. Madhu Limaye.
My submission is, this article written
by Mr. George Fernandes is scurilous,
malicious and mendacious. He de-
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serves to be condemned Even the
Opposition Members say that. The
question, is, how to condemn him
There are two ways, according to me.
He has written the article in a paper
which is obscure, insignificant and
which has no circulation at all.

SHRI PILOO MODY: You mean like
the National Herald?

SHRI JAGANNATH RAO: Like
your March of Nation. Sir, we should
not take notice of such insignificant
papers ang make much of it. The
best thing according to me is to ignore
it. It 1s stinking. I would not like
to touch it even with a pair of arms.

Sir, I am guideq in my submission
by a precedent in this House. With
your permission, J will refer to it.

“Indian Times, an obscure news-
paper in its issue of 20th September
1964 alleged in its columns that the
Speaker has built a house and has
amassed wealth after becoming De-
puty-Speaker and that he has writ-
tens to some industrialists to give
advertiserments .. .,

MR. DEPUTY-SPEAKER: I have
not amassed wealth after becoming
Deputy-Speaker.

SHRI JAGANNATH RAO Not you,
Sir.

MR. DEPUTY-SPEAKER- I am hap-
pier as a poor man than as a rich man

SHRI JAGANNATH RAO. Sir, it is
further said here:

“Mr Mani Ram Bagr: and Mr. Hem
Barug gave notice of a question of
privilege on the ground that the
Indian Times had offended the pri~-
vilege of the House by vilifying the
Speaker. Members of the House as
well as the Prime Minister suggest-
ed that the nauseating article by a
small newspaper shoulq be punish-
ed by ignoring it, ag it was craving
for publicity. Later on, the motion
was dropped.”

Sir, the gquestion is, should We take
notice of it? It is a stinking grticle
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and it is nauseating. I would not like
to look at it, much less touch it, even
with a pair of tongs. We should ig-
nore it; we should condemn it.

Sir, my second submision would
be, Members from Opposition have
been shedding tears for the 21 Mem-
bers because they say that they are
maligned, their prestige is at stake and
that the whole House is brought into
disrepute. Are they really sincere?
Are they bona fide in their sub-mis-
sions? They are mala fide. They have
been raising thjs question for the last
one week. They are unnecessarily
bringing in the name of Mr. L. N.
Mishra and evep the name of the
Prime Minister, day in ang day out.
They are mala fide. If you compare
this article writte, by Mr. George
Fernandes and the submissions made
by various Opposition Members, you
will find that they exactly tally. This
is an article got printed by friends in
the Opposition so that they could get
over this difficulty because they know
that we woulg not agree for a Par-
liamentary Committee to probe into
this. Therefore, they want to raise
the question of privilege and put us
i a difficult position.

We should condemn him.
are no two opinions about it.

SHRI PILOO MODY: Anqg the sig-
natories and the Minister and the
leader.

SHRI JAGANNATH RAO: Including
Mr. Piloo Mody, I woulyg say.

There

There is no bona fide in this. They
have no love lost for the Congress
MPs. They try, somehow or other, to

malign the Congress Party including
its leader.

Then, Sir, I come to the question of
referring it to the Privileges Com-
mittee. Can the Privileges Committee
do justice to this? The question is,
what are the powers of the Privileges
Commitiee? If you look to Rule 270,
which is in Chapter 26 of the Rules
of Proc’ednn, you will ind that the
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powers are very limited, The Com-
mittee may call for any person, re-
tords or papers. They can request
for directions from the Speaker from
time to time. The Speaker hag no
powers under the Cr. P. C. He cannot
order search and seizure. Therelore,
the best agency that can go into this
is the CBI. I submitted some days
ago that the CBI is the agency that
should go into the question. Let us
wait the report of that agency. The
Government doeg not want to save the
skin of anybody. No offence should
go unpunished. By going into this, the
Privileges Committee cannot do justice
to this problem nor to itself. The
article is highly mala fide and politi
cally motivated. There are political
overtones in the motion moved by the
Opposition.

Therefore, I submit{ we need not
waste much time over this We con-
demn the writer of this nasty and
derogatory article by ignoring it. If
necessary. We can pass a resolution 1o
that effect.

oY wreveT WY (WESTI)
Igreme wiwmm, s i E Froa
TAE W7 IA & AE WFAIT AT
ferag v ot ®egw g AAA
wgr & arws § @ &1 fadg #7f
gwr ag WO WA ¥ 7 w0
f aia T Ty qv =elY, A Mg o0
A% qasll F adaw T A G
faar, 37 Y waT § g oaEwr 43 ¢
o g § e, A swrar 280
o @wit W agr W weder § W4 ¥
W W S wr g g A ge-
wT F@ § & fodfy wedt aiw ¥ [
s v feelt frx & g
et wg fagfer ar v fewe fAae
W e g wife | AR aF-
Wy wc fer  feg o AR AT
NE A Oy A A e A
T @ A Je F omAw 5
Wa ¥ g gy federfigere o7
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ot I § qr we g @A ¥
Wt A wuw # qf) v e oo
T W qTAy e Ay frewy v
ot wfy | s ot 7 €Y <y & fe e
IaT water Gy Hfrd

It ig observed more in breach.

WY sy v wweErAv &Y qE A
g @Y gy WAt wgdr € fw gfat §
W™y SgrRr WA g A g,
FIETAT  F WHAT W qAT ) 3H
F 7997 78 A€ £ & fF wrew F Wy
wezrAT g 1 e ¥ FE ey
ey & fiR 9 a8 2% FY Aag w70
afeg 1 afr g Awd A goay
& fom *1 qER AF FT 197§ IY
wrA o aw 3T i & A
Fi afrer wfw & fAgz O & a3
oRAr #§ QAT AMAT Qr, W &K WA
HaTE d¥g A,

ot uy famd : AT AW & 7
aArr s arggy a7

! wETe Ty WY 2 ST &
# Hd%g A AR AGET W FSAT
¥ =y Brar 1 qam g4 s E B
et Wt § 1. ...

ot www ad (wewr) : @
oY WA F IR T A AEwr w1
BE? AR qO WA IRW
Har & arg faar

st wowre Tra Wit ¢ § 5@ @
T ITETr Wi g 1968 F Fax
TAT HIT A NS I37 98 OF WAAT
weeq §, # A A A FA0 Agw
witfe ¥ s Ay &, SEIN AT w9
e &3 K afaat & o F wrdw fira,
I gy !
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Two Ministers are on the pay-roll of
one industrialist.

AN AATES AR wgi darvr

you go through the proceedings, You.
will find everything.

=Y ¥o dto Feitgeor :
Tgd fow & w0

oY TR o W : FiA Ay qAAT
A g, W OF AAT S WT qIACE
AR gt war § s At & go A4 g
Y A g0 & IEHT 9T &1 s
R AT & 39 7w & § Fgr 9r faezg
EEE ]

o TR

I will raise a privilege motion against

you.’ you go through the proceedings.

RIAFE FAAT 7 F& 97 FHAY 1 ATV
wrgw g § #f -

“I @ prepared to go to the Pri-

vileges Committee.”

qF TF WSBT A T AT qAE
qg W wEAATT 1 K AT A% K 3w @
g5 aF qY ¥ 7 § agm Ay A A
LA LD L s 3
sfadre #dy foar war

Go through the proceedings; your
will see it; I was ashamed actually
wifaT weq aOY F I AT w0
Tt &1 foTr & Tow g 4T Errr, Tnr A
fastaar qgar § | gafaq® wgav g e
ANFIA AN FagATQEATE
It is a game; it must be played
according to the rules.
wEaTe w0 o Wy aqifey, fedy
safiw &1 vl W< ey e §g § @
*E! farras, aY fmT g qE TN A%
AT A W e R T A A
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=Y srarave Trr S

fr fra wEEc A qg o § I H
& <frar et ¥ forer o7 farre g wfigd
g &Y g8 & i frr ar A s o vl
% are 5y wf § fovad watzr v g g
Tarr daa g ARl am s fo wa-
i ® A qfs7dwT 1 fe7 & sardE
2 AT 3 A0S K HE 9 AT | T
H BT HLAT | WY X AAIE F
Tgd ST WX 3 qri w #97 34R
g ar qoy grafe "o a0 87
g ARG W FET a1 fr Kw ©7 WA
T FA T T e E AR a8
waeY fafy & D meE maw S
fa7t & RA F W AN AT W WA
%1 (wwwrA)

I9TET WERT, I% AT HEEIY
21 gar 7@ ot gag ¥ 177 faw,
a1 ag @t FT oy gaT? 9T A A zEY
% ¥ar & fr sfggq Averdfr qas
wEEy, % AU YT ST |qWT, qTEY
&Mt #Y aver &, gafafaat At afaEn
Fgam &1 W gwm § A e
ag #41 & | UF SOC3 FIAAT Aav X
Sfasmwen sISFT @I 3T
WIGHT HqaT AR & [ FHE 79
maw ¥ faward | a8 @1a wwaE w
wiar ¢, fafezs Famar g R grur &
TS | g AT HIT FH AR ATANICE
H1T gg saeT fear o fBy ady
wEAT 1 qg Al AT WA TEY
¥y dfgare sta oF sl @mEr
8, @ 3% o AT ¥Y gwar, 4@
IgH! qAT G qHAT W AZ WO
ag F w7 ¥ 9 T qmge ard)
HAHT AT I AT & | §AT QI /A
fgare 48 qrr wfgw 1 @y saAT
forr gy st oRt | Afgmm AR &
iRy W gY & 1 @Y FY J Agier
wer gHiY &, &Y wraor A oY water wr
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T xg ez Fromit § wiag g &
qray qrelt § 1efd Ao Faw g g e
g AT aTaT Y, R arT forry At wrfnw
Y T @ § 1 we ag faavifaw
gfafa & gz araer smr d,ar A
AT T XEIRY ? FrY ag i Ay g
¥ zaw mire fo AT swgd &y | arfarazd
W ¥ T ||y g ? sy goor v f
Fq7 AT F 9O TEET HIX KTIT FHY
AT "o dlo wro & FIIT FUX FY
darc § ? gardr s dYo dYo Wrdo
¥aT @Yo qYo wTEo F7 ATy WY FLH
g e ared) garsed FN
farar 9y & WA Az & 5 gAY
farar 7y § 7 wfaT sad Y€ a@
fadt & ¥ ? grieamaedy A€ Iaw!
2@ W wT IaH €1 aeg AEY R, ar
FaTGAT L ATy FEA Y FF AV Yo Ao
TART T FHY | § TG FT GeT I
i dYo dYo mro 47 ¥ Fary favam
€ TUT & g 4 99 I EHTT A4
faa Jar =t e TAT8T IITEATT FY FAAT
Ft AT 47 qYRAT FqMAT | forg FrEAT
& grg 97< frend oY o< foag & o9
1§ AT 2T 4t, 7 Sawr 9 fEaT ar
W7 gaF7 dar ey 4% T g1, I9F
Frfae ®Y T dYo 3o mo T AW
a5 & | forg w1 w07 oF AR &3
garar AR faq & qra o w Adr 4,
IAFY gear & WO 1 ag WA H
qreT A § 1 g W€ araar 9
aFarE AR AT qEAY I W AT
Favy #1 fifew w2dt § fr g dvo dte
qrfe & Ir9 FAAT |

Can anybody believe in the CBI”

A9 & wF gAY Tifgy fr ook A
&A1 X & a1z WO g% W9 wfad
gy aw § 1 agfea e wged
g w1 AT T 7o ot ITRIL
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™ % GT @ 1 HYo dto mrie X ¥W
a ¥ 33 73 frar | sav Ay arw
g%, Sa% it $3 gy frear | 3@ w7
qrvgiie® fear w1 437 firar g WY 7
araarg Xfew 7 frdY gAY Faram
987X A4 HIAT 1 T AY dYo Ao ATo
T 4% QF IETTTOT AT & QUAT @I |
gafad garvr fqearg dro dte wrdo
qTH I AATY | F4T I3 AT AG AN

ot sqraReaa fam :
T &

ZaTT WY 33

st JrwraoE Wyt ;w9 arfaar-
Hh sl w1 fay Fy wYY &7
(swwwra) oty zeasy ¥ § 4
NfmE AT g aE ¥
AT § WX AR a7 & FF & Tav w19
FHY TG T/ | ITH ZIAT gAY AT
& Y 5tror BRY g9 &y O iy g$
¥ A ForrAt or=dY stre 8% 397 frmra
FATE w37 @ AT BT Fra Mg A AS
HEFTT &9 T IR & fargr W@ar w0
4 waaTd & ufedfegsy Wt ¥@F
AT & | 7F QAT ey § fy qur A
AT FATE FTT, AT A AT Al
39 # for & w1 wraer 4dr & waTa
qaY 9y FzaT 5 weETaTeE A9
aszrar? F aqq far arx g, ar qrg oy
T I | FITEA AT Y i
AT AT AT A FAT N HAT AN
HIT ET JTT AT A AT AAAT G Y
TGAT | BT AT 7000 78 3, 7
#ser @Y &1 FIw Ay 5 omm
AN £ I FAT, A9 AW FAU 7T
ATIT TAR q0 QYT 7 T P
Aysarfandag #Y £37 5 378Y 4,500
wqqr faaar &1 g7 & Fgfagamary
fe grewy &y 8, ardy g5 & aor
froarfrag Wt A = WY
ANE ) WA T W FT HIAT A9
9 gy 1 g A wY ara g oy
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fFatasaTqR A T or @ &, av 3w
Ara ¥ uw fog Y mar QYT IAF & qrAY
HTA AT | A7 IF AT AY AT AV Y
X fgrdd 013 gatavay I fE
T 7 gY uF fog & qrAT o1¥ FAr Y
o g7 for AT $T ), aY qrAY aTge
e strqam | gAY argTaY gy e,
AT & foEt & qEr g Avq ¥ AR
T | AT AT I AT AT A Ay
g Aswmazama 5 T qrdw aF
TE &, =TT FA TN WG A & )
Two wrongs cannot make a right.

sufay g vgar g fr 7w & Qar ¥
# ¥7%) ATAT arar g “wew g faa
1313 "1 oY WY e w A E, wFA
&fww wafer g 7Y 159 3w A IR
HATA A T FY 7@ A4 07 G
AR T8 W w7 q A TN L
{1 91 qYo AFAT ¥ oY Twsz qAT frav
& ga 7= S wdaT 8 § wsw
& 1% AT JITAT, IGFT N A @ §,
f a7 #Y wa17 & AfwT 95 372 Y STy
& qg AT A aFat §, wra § Sfew 3w
g gwdl, A § AfeT g7 @ 9wy
"N 7 FrdT ¥ =1gr 79 5 faar fe |
&Y% gr3vF & AT JAY R AFT IAATE |
Y AIT ¥AT & THEHY AGY J@T JOAT |
aY 38 uF AT g9 § faeg wiew o
qar W § wgr ag gt B ¢ f5 ST
et &% F1% Vg A [T FFAT | AR
qTF T AT 9gT AHIAW A
Fwerar fo & §ar Frawvray q%
araa & fr da arg swaw fr N
HANT ITH AT T & | 19E {F A9
wIe #1 ®E fAYar qgr) “amar A
aaTa, I qreq quror’ 1 quy fegfy &
OF NS qIF qTAT qqEr WY &S
g ®3 4% wZ T 97 5 F gEEr WA
Ffar dmcadig o ow fr A e
& HANT ¥ 9F qra A W T W9
® A I gW qg W AN
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[ srrwrqTre saf)

afy wf & Saot wwelt § &Y gwg s
afm e @ ) Ao 39 e ww
Jw ¥ WY oo W, A a g
W e

T MK A IIw I o
e AT AIEY | A ¥ Iw gw HY
IFET TEAT, TRIX FaarT faper waw
QT WIEHT WS KT ATART FT 92T
FAT 9#AT G TAHT N AT T
2 SARY eNIEICHF@ T wdAT | ow wAW
¥ weq fam A ader & g W
wor fas1T @y § fog & fogre® Y
T T fare w3w & o st fam dar
g% & forr & STTT wvd g & )
wimasgawim? sgrew
Fgrar g e Qi gor gz v
T | 9T TE T E Ay B
@ quIAn TAAT AT qFET & Y
qU AIHAT & 38%! W9 faAqrfiere
afafa 1 8l 7 O =Y wewr fagrdt
ArAAGY AT ¥ A weTry faqr § gy WY
W9 FT T FY TEW TG, wW Ay
Ay wrer Adr Y w9 g Fawe wrTa
HIT GAT A LGFT G RIAT aT qWr
7€ ¥E9 aufy WY AW G Egw WY
IE ATIF A19-9TY NS ) wT AT
W 7 9HE ST 3EE ford wraew
¢ 5w sy wa@T 7 aifs arfemee
#Y nfeay w6y @, 350 8 af@mr a4
@ | fama oY w7 9 qutgT § 7g Wy
agT ey § A1 ford WY wrone §
§ QR TFTARIET & qre @ 4y
aifan
15 hrs.

#o gYo waf (Tw) ‘Sfava’ we-
HTX ¥ S BT § ok fad sawasre
& fawrs wrd arf #97 & fad gy aowdr
&) fad@or w92 & 38 $R HrAv Y
wYdY & SENTT TWTY | FET Aar gAd
fava & ot avwr AT E A AT A
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a% wara qor § fw arfas wtle & ovr
oy fardry waf @ § 1 e e wn
AT HY 2T 4T A7 RAE AT R vl
grias wo Sy efore wi @) oy favara
 fe oo ¥ & aga K AT A aw srwaT
F1 A7 a% WY 9T § 95y 7 gar g,
T WEATT & AT I K /9 A{ qrAN
W | 6T awddwA wTe @ qwar §
aAY QR AT A g Frawar & ol g AY

DR ¥ a3 ¢ faa A gaag &
aTaY ¥ T Fasrar &, A «r of fondr S
AT aHY § 3 AWy A w1 Y 72
AT 37 TG & wwar<r § wrer gy gwHav
A aranRw @ v am
ITHT TET AWATT ¥ qrew gwr warT
RT3 | §H q@AT FT AWAVT 390
9 § {5 39%T AW Y g aF Ay Ay
qar qEY 4T | §H WWSATY 7 AT S DT
¢ Sg¥ ¥eT a1 9ET qEEATEY waiEr
srafy g e swg@mE ARy
Sefaa g1 w3 gwrt Wi oy i A 4
&R & qTH qg NEqry 91 fear 3 A
Iy gaaT qw fear §, 9ak fag Y
fmd ¥ | ¢9 SEATTH TG & FIAX A7
wy aunarg fv foal afa o waare
q qAg T9T ANY GEEAT H7 RQfEr
qgarf ¥ IEX g WY AvEy qAT
wiuw wfe 57 qarer Y 927 § W@ &%
Y WY ¥ g § 1 7w &y wrfn)
AR BIAT HTH qeAT 4Y v gy
wT IA% &9 2@ &, WY gAar §
HfeT st A A g@ Nw T gTa H AHA
3T FT TF wAAqT & yatw W @y
gfrar & damar | x§  w@ETc HT A
qETEA FA AT §, TEwY THIN A
3I7% aay ¥ & wiew o g g
ATEAT | FAX HY wAfET vy arw g F
¢ &, 9y FEE) WY Agkar B I FT
W AR { ATy oY §O LT TRATT
% qoirs ¥ wiw ¥ 78 fra qgdr fagat
F W1 F WG X AATAT LA § AT
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FEE! GART W WL T WA T
fex wi & g% s | SRR wT s
W g § Efarde frar g a
IT W & frar & ot S 91z y P &
wfa® saat wa & difes & wte qar
a7 safey fear mfe saay Y oy wiF
2, TEAT A AFAE § ITHY FHeT A7
a%, M ¥ 7T AM, L

stey fomd AT cargE e e
TR AT fF AN % a5 afqem
ST FWA §—-IATH T wvqEq
FOFET &1 ¥ vwdr gE &
TF1 66 v wgar =rfew g1
= A% qrfear Y &7 F7AT 2 5 06
sfama swaT sme 2

st Go @Yo 7Y TAwL W Y
=tfen | 3 Ay sraat ¥ water oY A
FINE AAT Al TYERT FY 49 T
AMFY IR AL ATT ¢7 3, o7 g7
AT Fv 7 afr g HZar i sreavae
FEAE I Wa AT fae g7 307
T AR ST A 41 fa7a 7 @Y =grere
a8, <0 fowma wr 7 91 e fmr
BN, RTAR AT AT R WA By
AT AMT F37 417 41 0577 & =gy
faar & fr ema 7y gz dee frav 8,
119 3% 5 A3 K. 14 1 AT TOAT FY
R & AT &, 39 3w 7 gfremv dw
2t frarmar g v wdg sy Sy
AW §, A IAF qEAT & XA A *Y
AT AN §, 3T A9CRYST AT I, I
FYATEH & 02T Tr2a AT ETH o |
39 T AT AN AT 29 AT ageArEy
fagm & s & w3, fazaiy wiemii &
T FHET AT AW AT 3T ATE X
ATATAT TG T F¥ F9q § A1 97 3
W F Y 38 WIRAT 47 /A ar qag
AR Y AR FTEFTHE Al A Tgar
§fF @& Wit e qw argfe &
W ifgy  (saawva) §ammarg
5 sl dveg sl o AT @ Y Wi
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EAT e, gAY gy @ewdl &Y wate
1 Aafy qgarr #Y Aifvw & 2
o gy oft gz BEdw W
agr zAa faures 2t =rfen =@
TRATT T FIE TG F7A7T 4T 1 & HI
qre QY { AT T HraT W qTAY qB/T
WY 3y F FY, v G F FE
e smraralt e S Fr I 98 W@l
FFAEIANTFIFEN AT H J3MAT |
gAY watey # 37 ag7 fow 8, aqw
Fr qafer w1 58 aga few 41 AfFa &
FgaT =wreT g fr oy yeeivfaw Ao
FAFT & | 3B faonr ofear ¥ wro-
dfArqegagEr are =T g Ay
IEA T BT ISAFT HIfrwEr
SHW 981 2 fF wwa & &5 v T
fata w37 v 2, faq&s Aww w7
fata rram Fraw>  sv@ &7
AGAT? GR@FT FFIN qAEI F 4 W
& 91 foraT & 39% famrs T Swawr
T AEE W A §9 W g
g et nar . 9w faars safay 78t
A & B 39wT 7w Twe 8 frre &
mAazHirfua w73z &
7% 98 W1 329 E, Ay qifaw
a® 99 B W@ET T AN FT AL
afew /1 &7 91> gfaar & w9y A
A gag FrmarsrafrgEE 778

Sto  few masf uw g e
g1 SA¥% wmw & wAr s R
FaE  fer wy diey A 39 & AR
qgq ey &) & 99 A feEew wo
srgar g fr e ¥ e a9
AT WA, WAS AT A EY AL A
et s & &Y dr ST Ewat € )
fras s 7 g2 3 wifeor Afam
e A wmAT ¥ fEAr g A AW ¥
ST FIE TITOAT FT YRIT AT
TE FC TFA |

T&  wiARW  Swd Wi S
§ e faan fF Sres
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Wt Qo dto s : WiwT § W%
T AEE T AT T FX Q@ §
W P TOEA A | T AR 9%
& tgft ara vy g g froafk
g Hag #y waier § gl faw
T F AN W A ATINEY Y gF av
MEET @eE aw qEet gl oar
ww weas i S g, TR 9w
W § w7
‘Is the decision to be taken by the
majority?” I want to know who will
take the decision in a parliamentary
democracy. The majority will take
the decision. You will take the deci-

gion or the majority will take the
decision?. ..

SHRI SHYAMNANDAN MISHRA:
On merits.

SHRI A. P. SHARMA: You have
tried and failed. When you come in
majority. You can take the decision.

WA St 7 qTA A1 O%&T
TR ¥ froowlv ool wfier i
W agw ¥ fumd age W W
g wy ey ot w@ W FW
Gy A Y i agmwaA® A
I wagIINITTTN EsTH ™
;X A 1 Teem oI AT B wHBY
T 7 F e TqriaT A wr Ewa §)

g ag S s e g i
i 7 F ag afeade ) wE A
6% W WAET & g A A A g,
I qATAT FY QA T FTAE AOA
aft 2,1 dox wewl & sl @
TG F AT AR AR &) WHFAS o
Y AT IO HraT FAT § A TEW,
g oifedt 7 faeepe & foar & W
ag qeirafa ot &, W] arwedt
qrEt g1, W18 TEm Tar T Ay, sy
far 4t @g w wmew §, wafg
wwi %) ffadror w58 ¥ Wi & qomg
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§a ¥ a7 % T ¥ sw W v
FTAT 1Y S0 @A F A v § o
N T Y e o & o fea
ANfedds § v 1 o § wedr w )

SHRI SEZHIYAN (Kumbakonam):
I am conscious that this iy pot an
ocdinary debate. For the time we are
going to spend and the impact it is
going to create in the minds of the
People outside, I feel the discussion
and more than that, the attitude of
the Government on the whole affair
will have far-reaching cffects.

Mr. A, P. Sharma said that we
should 1gnore the paper which has
published a scurrilous article, that it
is a very gmall paper, that it has no
publicity, that by giving publicity to
that paper, Mr. Piloo Mody has done
a great injustice to this House and that
he should be hauled up before the
Privileges Committee. Now, I am not
concerned with this paper. I am not
concerned here with the motivation of
Mr. Piloo Mody nor with the bigness
or the gmallness of the paper. My
whole anxiety is this: that in the pro~
cegs, the dignity andg the confidence
with which the people have been look-
ing upto this House has been severely
damaged. Just now from that august
Chair you said that the entire country
is looking upto this House. If we fail
on this crucial occasion and if we do
not vindicate the prestige of this
House, I will take it that the country,
instead of looking upto the House, will
look down upon the House and the
time is fast approaching when the
Members of Parliament when they %0
out, may try to go unnoticed. They
will not feel proud to give thelr identity
when they travel in bus or train. That
ig the stage which hag come. Mr. A. P.
Sharma gaid, dirty linen cannot be
washed with dirty water. I agree.
But our contention is CBI is not the
proper water t0 wash this dirty linéin.
A Parliamentary probe is the only
clean water that is available with this
House to wash the dirty linen.
least he has sareed there ig dirty linen.
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Why do you want to hide the dirty
linen? Why do you want to shut out
a discussion?

The hon. Member over there said
the majority will decide, the minonty
cannot dictate to the majority and all
that. Mr, Kartik Oraon who is not
Liere now, said, “we can do away with
the opposition, we can run the Parlia-
ment without tnhe opposition”. Please
run il, Can they do it? I think he
spoKe somewhai wWith anger, but there
wdag applause in the House when he
said thot, He has got every right to
cislike the entire opposition. But
when he said, the House can be run
without opposition. gnd when he got
applause for it, that was something
which hurt me., I concede that a
majority of 360 can run the House,
without the opposition. There will oe
a Parliament but there wil] not be
democracy in 1it. The majority can
take a decision. That is the procedure
laid down in Parliamentary demo-
cracy, I concede. But there must be a
free and frank discussion before deci-
sion is taken. There should be debate
before decision i1g taken. The opposi~
tion only wanted g discussion to take
place on this matter. We know we
are a minority; we may not be able
to push through what we want. We
come here st 10 o' clock or 10-30 and
prepare ourselves only for putting
forth our point of view even though
we may not hope to succeed in carry-
ing it through. If that is the stand,
once the numbers are known aftrr an
clection we can close the portals of
1he Parliament and then say, 360 Mem-~
DLers will run it . . .

SHRI PILOO MODY: There is a
Bil] before the Select Committee o do
that.

SHRI SEZHIYAN: Itisnot a cques-
tion of majority or minority; you have
to take decision only after a debate is
held, If this is not done what is the
{unction of Parliament, Sir? It gives
to the Prime Minister o mandate to
form a Council of Ministers to run the
Government. It does not end there.
Parliament, gcrutinises, Parliament dis~

i
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closes certain things, it eriticises Gov-
ernment, it wants to imform itself
and to inform the country of what
happeng here. This is the method of
functioning of parliamentary demo-
cracy as we understand it. Unless
these opportunities are given, it pan-
not be said that we have parliamen-
tary democracy. Why do you want to
shut gut discussion? That is the thing
they arc trying to do. Here iz a
peculia; situation where a Privilege
Motion 1s brought in. The Minister of
Purliamentary Affairs opposeg it. Why?
Mr. A, P Sharma said it is a stinking
paper. Let me take a very big puper.
What does it say?

MR. DEPUTY SPEAKER: Is it
‘stink’ or ‘sting'?

SHRI SEZHIYAN: The whole Par-
liament’s name is sinking because of
this scandal. There is a big paper
“Times of India”. Do you know what
1s the editoria] today?

MR. DEPUTY-SPEAKER: I have
read all papers. I read all papers
before I come to the House ai 10 o’
clock,

SHR]I SEZHIYAN: What does
edaitorial say? It says:

the

“It Stinks! The stench produced
by the import licence scandal has
made almost everyone in the coun-
try sick except the government.”

I do not want to repeat the whole of
it. Now, I want to know one thing.
I am not concerned with a big or a
smal] paper or with a big or a small
man. Small men in the factories and
in farms small men in market places
and in small lanes are discussing this
mutler, You may shut out the dis-
cussion here. But it is being discussed
by men in distant villages and in
crowded streets.

Again ahd again it has been ssid
that the C.B.I. is there “cBI is
investigating it, why don't wpu wait.?
That is the reply given he This
country waited for five long months.
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[Shri Sezhiyan]

On 30th March, the Blitz published this
thing. We were told that the C.B.IL
was entrusted with this matter. The
question came in the other House and
the Minister, Prof. Chattopadnyaya
Z2ave theanswer in a very calculated
and in 2 very chosen way. He did
not say that the C.B.I. was investigat-
ing. He said there was a “secret veri-
fication of the C.B.I.” I do not think
that verification is an investigation

SHRI K. P, UNNIKRISHNAN: That
is the answer to the questicn about
lhe persons who had put in their sig-
netures.

SHRI SEZHIYAN: I take this reply
@as given by him. He has given the
reply. I take his words. When the
question came up, the Minister Skhri
George said that it was sent for “a
discreet verification of the names”.
Tl verification is not an inquiry. It
is not an investigation. Enquiry in
the name of verification is not en
investigation at gll. Verification means
verification of those signatures—
genuine or forged ones. The process of
licensing stands discredited. More
than anybody else, I charge *hat when
any .allegation is made, that has to be
cleared. That is why we want a Par-
liamentary probe. What we want is a
Parliamentary Committee comgrosed of
different members. Of course the
ruling party members will have a
dominant share there. Their number
will be reflected because of the
strength here. Then, why are you
afraid of a Parliamentary Cominittee’s
probe.

SHRI C., M. STEPHEN ¢Muvatiu-
puzha): Is it your position that whaen-
ever an allegation is made, a Parlia-
mwentary inquiry should be ordeved?
Yven for this enquiry, you have to
satisfy yourselves about the nature of
the allegation. And then the imatter
must be referred to Parliamentary
Committee. Are you aware of the
ruling in this House? Before a matter
is referred to the Parliamentary Com-
mittee, there must be a preliminary
enquiry made and the leader must be
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satisfied that there is a prima facie
case which warrants a matter to be
re‘erred to the Privileges Committee
znd thep the inquiry takes place.
V’hatever be the nature of the inquiry,
is it your contention that the moment
an allegation is made, that shouid be
referred to the Committee?

SHRI SEZHIYAN: I fully respect
the sentiments expressed by my friend.
I can also understand his reactions to
it. Is it not desirable to havs a Par-
liamentary Committee to probe into
it? You may say the C.B.I. 1s there.
The leader shoulq first satisfy herself
or himself before sending the matter
to the Parliamentary Committee.
These are all matters to be discussed.
I want a full discussion on this sub-
ject. Basically, all these things should
be discussed and why not discuss
these in a calm way. Let us have a
discussion whether we should have a
Parliamentary Committee or not.

SHRI SHYAMNANDAN MISHRA:
So far a3 the question put by my hon.
friend is concerned, I think, we must
know that in such matters when a
misdemeanour of a.hon. Member of
the House is involved then it is @
Parliamentary Committee which is
supposed to be a fit instrument to go
into it. That is what happened inthe
case of Mr. Mudgal. An ad hoc Com-
mittee of the House was constituted
under the Chairmanship of Shri T. T.
Krishnamachari. The investigating
agency in the case of misdemeanour
of an hon. Member ought not ordi-
narily bean agency like the CBI. It
must be an agency of the House.

SHRI C. M. STEPHEN: I may say
for the information of the House that
subsequently to the case of Mr.
Mudgal which was in 1951 on May
31, 1967 here was a final ruling by
the Speaker of the Lok Sabha with
regard to the procedure to be follow-
ed. It 1is a long ruling. When a
charge is made against a Member and
a Ministex and when it is sought that
the matter should be referred to the
Parliamentary Committee it is im-
perative under that ruling before a
motion is made a preliminary enquiry
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be made a prima fame case should be
established otherwise a motion can-
not come before the House

SHRI SHYAMNANDAN MISHRA
You please read out aust ruling

SHRI C M STEPHEN The r1uiung
15 Yesterday when the Calling At-
tentijon Notice Wdas being answered
by the Prime Mumcter Shix Madhu
Limaye teferzed to notice of a monion
which he ha¢ tabled 1iegarding the
appomtment of a Commttec of
Parhamen. to investigate anto the
charge avunst the Ministaas who
wele on the pay of Birlas 1 then said
that I had nct seen the notce and
after I had c(onude e 1t 1 would
give my decision

I have now looked into the notice
bv thc¢ Member The hon Member
hay tabled 1t under 1ule 184 The
notice reads as follows

“This House resolie, thata Com-
mittee of 15 Memhers of Parliament
be appomnted to mmvestigate mnto the
charge against the members of the
Cabimnet that they are in the pay of
Birla group and that Rajya Sabha
be requested to appoint 6 of these
Members "

The hon Member has not specified
the names of the Ministers nor the
charges against them The notice 1s
in the nature of an inqury into the
conduct ot Members of this House or
the other House At present there 1s
no Minister who 1s not a Member of
either House In order that a notice
of a motion on the conduct of a Mem-
ber may be admssible certain pre-
lmmnary procedures have to be
followed I would refer the hon
Member to the orocedure that was
adopted 1in 1951 when a Committee of
mquiry into the conduct of M G
Mudgal, a Member of Provisional
Parliament, was appointed Briefly
speaking, the procedure antecedent to
the discussion of a motion 1n the
House 15 as follows
“Anyone who has reasonable be-
hef that a Member of Parliament
hag acted 1n a3 manner which, 1in his
opinon, 1s nconsistent with the
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dignity of the House or the standard
expected of a Member of Parlia-
ment may mnform the Leader of the
House (Prime Minister) or the
Speaker about 1t The person
making such an allegation should
firol make sure of his facts and
base them on such authentic evi-
dence documentary or circumstan-
tial a» he may have He should be
cateful 1n shi{ting and airanging
ficts because 1if the allegations are
prover tu be fiivolous woithless or
bas¢ 1 on per 011l jealousy o1 ani-
most  ’

drecilhv o1 indirectly he will
himself be hable to a charge of the
brea h of privilege of the House
Therefore, it 15 of the utmost im-
portance that allegations are based
on sohd, tested and checked facts.

When mnfoimation regarding the
alleged misconduct on the part of a
Member of Parhament 1s received,
the usual practice 1s that the Prime
Minister examineg the whole evi-
dence and 1f he 13 satisfied that the
matter should be proceeded with,
he will give a full and fair oppor-
tunity to the Member to state his
own version of the case, to digprove
the allegations agamst him and to
place before the Prime Minister
such information as may assist him
to come to a conclusion After the
Member’s explanation oral or writ-
ten, 1s received by the Prime Minis-
ter, he shifts the evidence critically
and together with his conclusions
places the whole matter before the
Speaker If the Member has given
adequate explanation, and 1t 18
found that there s nothing impro-
per 1n hig conduct and he 1s cleared
of the doubts, the matter may be
droppeld and the Member exone~
rated If however on the basis of
the explanation given by the Mem-
ber and the evidence, it 15 held by
the Speaker that there is a prime
facie case for further investigation
the matter 1s brought before the
House on a motion for appointmen'
of a parhamentary commttee
investigate the specific matter ano
report to the House by a specifie
date
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However, if in the course of pre-
liminary investigation, it is found
ihat the person making the allega-
tions has supplied incorrect facts
or tried to bring discredit to the
name of the Member wilfully or
through carelessness, he would be
deemed to be gulty of breach of
privilege of the House,”

“I will, therefore, suggest to the
Members or any one who wishes to
make any charges against any
Minister to follow the above pro-
cedure.”

ro3

Subsequent to that, Mr. Madhu
Limaye rose up and said ‘I accept this
ruling’. That was accepted. What I
am trying to say is this. I am not
Ceiending eithey way. When you say
that merely because there is allega-
tion, immediately, a reference to the
Parliamentary Commentary Com-
mittee must be moved for by a motion
and there should be no preliminary
enquiry whether there is prima facie
case or not, my submission is, in the
hght of this ruling, that is not the
procedure to be followed. What
should be the scope of the preliminary
investigation 1s a matter for the
leader of the House and the Speaker
to decide. But, there must be a pre-
liminary investigation, before a prima
facie case could be established and
the motion is taken.

st siwr @ww fag (770):
TSR WE YA, 3§ w91 ¥ fag @
¥ a% w1 gay fraifer fear mar ar
WX wa g AT aw qF § wh §
WHAT AIEAT § A8 AAT X q% oA

ot ?

SHRI SEZHIYAN: Mr. Deputy-
Speaker, Sir, Mr. Stephen need not
have laboured so much with a lengthy
guotation from that debate. I accept
that position. He says, without a
prima facie case, how can we proceed.
I am not questioning even that at this
stage, I will come to it later on. My
point is when there is a motion be-
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fore the House, when the mugtion is
discugsed, whether there should be a
parliumentary probe or not, let him
come with all these lengthy quota-
tions.

SHRI C. M. STEPHEN: It was
ruled out on this basis that there was
no preliminary enquiry. That is the
basis. The motion does not stand.

SHRI SEZHIYAN: We will pre-
sent our case later on, why there
should be a parliamentary probe.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Here, the motion has
been admitted by the Speaker, not
ruled out. The motion is there. We
have discussed.

st vy fowd 0 AT ATET WTH
wrET § 1 & qe fdfe & smar g

MR. DEPUTY-SPEAKER: Order
please. Mr. Limaye, what 1s the
order? The order 1s that Mr.
Sezhtyan 1s m possession of the flocr
and 1n keeping with the parliamen-
tary practice, 1f the Member Yyields,
then another Member can speak,
(Interruptions) I am telling you
what is the order. You were not
in the House I saw you coming
later on. Kindly sit down. Hold
your patience for one minute,

SHRI MADHU LIMAYE:
doing a service to the House.

I am

MR. DEPUTY-SPEAKER: I know.

Hold your patience.

PROF. MADHU DANDAVATE:
His gomng out was very relevant. He
hed gone to the library.

MR. DEPUTY-SPEAKER: Let us
understand the order in the House.
The order is that Shri Sezhiyan isin
possession of the floor. He was
msaking a speech. Then with his
consent, when he yielded, Shri Step-
hen intervened.

SHRI MADHU LIMAYE: On
point of order.
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R T fiear §, g WA
N Fe¥E B HrErT 9T AT AT AW 91 I9-
q¢ &6 FiE FT Q@ ¥ 1 g o gafh-
e W § ) g O aeeld Se-

MR. DEPUTY-SPEAKER: What
is the order now?

SHRI MADHU LIMAYE: The ad-
mitted motion on a parliamentary
probe published in the bulletin and
the Mudgal motion—they are similar.
You rule on thatl.

MR. DEFUTY-SPEAKER:
1 have ruled.

SHRI MADHU LIMAYE: Let me
complete my point of order.

MR. DEPUTVY-SPEAKER:
have asked me to rule.

SHRT MADHU LIMAYE: Have
vou read the Mudgal Motion? Is it
before you?

MR DEPUTY-SPEAKER:
not under discussion.

I rule.

You

That is

ot aryy formd @ TR AFIA T
Y frYd T WA AET wrEIw
2 zafan & W cargz ww ATET & fag
wrEferg g0

I am entit’ed to raise a point of
order,

MR. DEPUTY-SPEAKER: Xindly
sit down. These are so many exuber-
ances and effusions. They are not
really garmane to the discussion.

SHRI MADHU LIMAYE: They
are on record.

MR. DEPUTY-SPEAKER: They
may be on record. Sometimes we
tannot prevent things. When a mem-
ber yields and another member inter-
venes, the matier ends there. I can-
not allow this because otherwise it
becomes a debate within the speech
of Shri Sezhiyan.

SHRI MADHU LIMAYE: Allow
me to lead ¢the Mudgal Motion.

MR. DEPUTY-SPEAKER: I can-

not, because only one member can
intervene,

PROF. MADHU DANDAVATE: He
is yielding,

MR. DEPUTV-SPEAKER:; Even if
he yields. when I see that the House
is going out of order, I have the right
to intervene. Only cne member can
intervene, if he ylelds; not two or
three as it than Dbecomes a debate
within a debate. I cannot allow that.

PROF. MADHU DANDAVATE:
Shri Madhu Liur.aye's name was men-
tioned by Shri Stephen.

MR. DEPUTY-SPEAKER: There
should be some other occasion, not
now. I cannot aliow this now because
it comes a debate within a debate.
He can raise i at the proper time,
not at this stage.

SHR] SEZHIYAN: Instinctively, I
allowed Shri Stephen to intervene
because I am a pe~son who believes
in democracy, in debate and in as-
certcining others’ opinions. I am not
relying on numerical strength inside
the House or outside. Therefore, 1
wanted to know what he wanted to
say. But what he said has not proved
anything. If I may say so, it has gone
againat him. He asked whether a
prima facie cise has been there. It
was because there was a prima faecie
case that Goveinment asked the CBI
to verify. Without a prima facie
case, the Government would not have
moved.

Secondly, mn the case there 1s a
world of difference between this
motion moved bv Shri Vsjpayee and
others and the other. That was ruled
out and this has been admitted by
the Speaker. Only time has to be
allotted, nothing .xore than that. Only
we want the time to be allotted by
the Leader of the House or by the
Minister of Parliamentary Affairs,
Our request has not so far been com-
plied with. That is the basic com-
plaint I am making now.



107 Q@ of Prwtlege

{Shr1 Sezhiyan]

In thy, case, on that day when this
question came up for discussion, I
raised one peiiinent powmnt Probably
in the fin of so many voices, mine
was not heard very properly and was
net given due consideration We
have reathed a stage in the cons:-
deration The question of prnivilege
has been admitted The question has
been established mm this House Now
we ale pioceeding under rule 226
whether the A~question of piivilege
should be disposed of by discussion
m the House o1 should be sent to the
Privileges Committee The House 1t~
sejt often times takes a decision
Suppose some person in the gallery
throws down some papers, the House
itself decitdes the case because it 1S
aware of the full facts and the back-
ground Suppose the matter 1s com-
plicated then 1t requires closer
scrutiny and a commiitee of the
House which enjoys all the rights and
powers 1s asked to go mnto the matter
and to report to the House The re-
port can be discussed in the House
That 1s only a process

If the ruling party says that this
question should be demded on the
floor of the House, they should
gwve me the secessary background
namely the memorandum purport
ed to have been wntten by them
what 1t contained, whether they
asked for a general revision of policy,
did they mention certamn firms to be
shown some favours, what was the
endorsement made by the Mimster,
whether there was any remmder from
the member or members who sent
the memorandum When we write a
letter, an acknowledgement comes
‘Was any acknowledgement sent to the
21 Members? 1f acknowledgement
was sent what did they do with that
acknowledgement? If no acknow-
ledgement was «enl in this case why
tte usual practice of acknowledging
1 letter from a Member was not fol-
lowed 1 this case® My information
1s mcomplete In conclusion, 1 also
want te know what happened to the
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memorandum given by the Members,
These are pertinent matters which we
should know before we decided this
question Do they think that they
have & majority and they can shut
out any discussion’ This 15 not a
party matfer Party 1s a small thing
compated to Parhament Members
who were there in the Treasury
Benches are here and some of them
here might join the party or from a
Government I am raising thus ques-
tion not because it pertains to the
tubng party but because whatever is
said affects the entire House, 1t affects
cvery Member in the House When
thi, cloud 1s hanging over Parliament,
thye cannot woik properly I greatly
admire the late Pandit Jawaharlal
Nehiu for his frankness ang £incerity
When the Mudgal case was hele they
said that 1t should be taken up at the
patty level they said that there should
be & party enquiry But Nehru sad
No 1t should go to Parhament He
said that 1t should be debated by the
House

The problem of the behaviour of
every hon Member s the business
of the House and I feel that any
action taken by a Member that may
not be in consonance with propriety
and good behaviour, of what 1s
expected of him should be enquired
Into and it should be fawr both to
the House and to the Member con-
cerned” In this matter alsg we
appesal to the Leader of the House
Be fairr to the Members of the
House, the House 1s under a cloud

The confidence 1n parhamentary
democracy 18 ghaken People are now
openly saying that parliament cannot
solve the problem Instead of solving
the problems it gy sccumulating
ignommous  columnly against itse
The entire profession or followint
of politics hag come to such a stinking
level Parhament itself is stinking
Therefore, my plea 15 this Save the
Parliament Save democracy In ths
country Just to save one or two per
sons, you are killing the entire per-
liamentary demoeracy in thig country
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Therefore, my appeal to the members
of this House 13 You may or may
not sccept a parhiamentary probe
But give us an opportunity to debate
Ctherwise this House does not deserve
to be called a Parliament in this
world

st vy foedt © TTIomer wErRw
oy oYz ore g ¥ & 4 A9 I
&f w7 a9 forw A afrns ool
77 57 LA 9w 7o & feu ooy
e AT S| T 17 4 T WA SEE
T 9reT " o J3y vF F7 gEren
f2aT | A CqTOTY HEIGT A ¥ WTAA
FIRER F A4 T T 71 7 UFY OE-
g araidy F1 ifsw

MR DEPUTY-SPEAKER-
have been circulated you
read them

W18 fRad W9 THA g
Tt g7

MR DEPUTY-SPEAKER I am not
mmpatient I am only trymg to save
the time of the House by saying that
all these have been circulated and
members know them and you need
not read them

They
need not

st ww fe-d & a7 af g
AT ATt F sears ¥ & fr arfern-
gzt 7R @faw faawm &

‘40 examine the entire matter”
AT sEfeda aq F TEd

“to 1nvestigaie into the charges”

A wfrfear fre s &

qTEY FT FEgd €

‘Parhamentary committee to go
into all the questions™

WY H AT FEAT ¢

“That this House resolves to set up
a rommittee to probe the following”
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& By wear § TP w30, wEwENe
F9V, S 7371 | AT w ave oy
g &1 & surar AW AEY S WA
FATET A AFE ST oIT™ 4% & gTSH
¥, &t R g welt & foAr o ¥,
FPUETFAEIN T (wwrwerv)
w5 gy Owqrw ogT R &
AT g AT R 1 A FEET A
AEFE AT YA TH T F A FE FY
vrg 1f7 oA F far o=z owmw
27 HITANES AN T

‘That a Committee consisting of
Shr1 T T Kiishnamachari,
Professor K T Shah, Syed
Nausherali, Shrimati G Dur-
gabay and Kashmathrao
Vaidya be appomted—

(a) to mvestigate into the conduct
and activittes of Shrt H G Mudgal,
Member of Parliament in connection
with certain dealings

o FqT ¥ ) FH A 9iEy & e oy dfny
F1 € § 59 ®) EENE 5§ fAq e
TAET FARY | o TATE7T WIH ATE ¥
N & far THE a4 v
gfr mdY oft Fget & o ofro dYo wrge
RNz w0, o ey way § fe
TETHG FAIT 1

MR DEPUTY-SPEAKER You have
made the point There 18 no pomnt of
order

SHRI K P UNNIKRISHNAN
(Badagara) Mr Deputy-Speaker, I
shall try to make my observations
very brief but, however, I am afraid
I will have to say certain thmgs to
preface my remarks, and that 1s about
the antecedents of this motion Though
I have read something about
the parhamentary procedure and
practice of this House and of the other
House, during my brief parhamentary
career, I have never seen a privilege
motion being treated so lightly and in
so trivial a manner as this motion. I
contend that this is not a genuine
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motion. This is a motion born in the
womb of conspiracy and character
agsassination. What is sought here is
wmot the protection of the dignity of
the House and if Members or of the
21 members, because member after
‘member have come before the House
.and said that what has been alleged
by a certain paper was wrong and has
been proved wrong. Their conduct
thas been admitted and accepted to be
‘beyond reproach by the House. What
is being done here is a continued
slanging match in the name of the
alleged signatures of 21 members. As
far as we are concerned, Sir, we have
no reason {o disbelieve these members
who have pome here and sworn and
said that they stand by it, that they
have not affixed their signatures to
the alleged document which was the
centre piece of this controversy,

8o, T contend that Shri Piloo Mody's
motion 13 not a motion of privilege
at all. Right from the beginning, it
has been moved in a maner as to
‘permit the campaign of character
assassination and vilification against
my party, against a certain section of
the House and against the Leader of
the House herself. Sir, as you in your
wisdom said the other day that you
do not know what the motion was, an
observation which has formegq part of
the record of this House, I have never
seen a letter being admitteq as a
notice under rule 222 for being com-
wverted into a motion. It is an extra-
ordinary procedure,

MR. DEPUTY-SPEAKER: By a de-
<ision of the Speaker and the House it
was converted into a motion.

SHRI] K. P. UNNIKRISHNAN: Any-
way, an unfortunate precedent has heen
set. I want to raise two more points
before I allege and prove my point of
eollusion. I would address this ques-
tion to you and also to the hon. Law
Minister, who ig fortunately present
‘here, It has been remarked in quite
a few cases in some of the High Courts
and also in the Supreme Court that
the legal lisbility of a publicatioh, if
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it is a periodical under the Reglstra-
tion of Newspapers Act and aleo
under the other relevant Acts, starts
only from and after the date of pub-
lication. This is the point I want to
prove.

Here is Shri Pilog Mody, who can
not even read Devnagari, who brings
up a periodical and says “these are
the allegafions”, “here is a breach of
privilege.” Can the House be taken
for a ride like this? Here is a mem-
ber—I may be correcteq if I am wrong
who, I do not know whefher he can
stand up in this House and say that
he can read Devnagari.

SHRI PILOO MODY: I cannot read
Devnagari.

SHRI K. P. UNNIKRISHNAN: That
is precisely my point.

SHRI PILOO MODY: What is your
point?

MR DEPUTY-SPEAKER: Mr, Un-
nikrishnan, can you read Devnagari?

SHRI K, P. UNNIKRISHNAN: Yes;
I can. (Interruptions) You can
examine me after my observations arc
over,

SHRI MADHU LIMAYE: Please
read that article in the House.

SHRI K. P. UNNIKRISHNAN: This
is the way how a question of privilege
has been raised, A Member who
should have been sure of his facts,
who should have been sure of the cave
he was presenting, who should have
been able to give us at least a sum-
mary of the case, without understand-
ing what it was, without being able
to read and understand what it was,
comes up all of a sudden, that too
seven days, a full week, before the
date of publication, comeg up to the
House and says that here is a breach
of privilege. Then in pursnance of
this, he writes this letter which, un-
fortunately, as I observed esrlier, has
been converted into a motion; a very
wrong precedent, a very bad prece-
dent, has been created in this Mouse.
Do you ask me to take such a motlon
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serioualy, Sir? But I refuse to do 80
betause I have to protect not only the
hon, members concerned but also the
interests of the House itself.

The question of legal liability has
been raised, and that is precisely my
point, Here is a calculated collusion
to continue the campaign of vilifica-
tion and character assassination, to
which, apart from my hon. friend, Mr.
Piloo Mody, the Mover of this motion,
one or two other members and also
the editor of this paper are a parties.
The only way the House can deal with
such a motion is to treat it with the
contempt 1t deserves.

I particularly feel aggrieved be-
cause in the last Session I had the
opportunity of moving a motion of
privilege against ‘Organizer’ an organ
of the House then? Where was the
Despite my profound differences with
it, it is a political weekly, it has a

particular  political orientation and
perspective and also it commands a

considerable political influence among
their followers. At that time, every
one of them including the people who
have spoken before me argued against
my case and advised me that we
should treat these things lightly even
if it were true. Here was a weekly
which had come out with certain spe-
afic allegations and utter lies against
me and two other distinguished mem-
bers of this House, Mr. Satpal Kapur
and Mr. Shashi Bhushan, regarding the
cracker incident which House took
upon itself to condemn and also went
on to convict the culprit.

The hon. Speaker himself was good
enough to advise me and bound by
his advice, I withdraw my motion.
Where was the concern for privilege
ot fhe House then? Where was the
toncern for privilege when I
moved a motion against Mr.

- Madhu Limaye? There was no con-
tern. Now there is concern because,
in the present prevailing state of
discontent in the country owing to a
deepening economic crisis, they think

. that anything can be hurled against
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this Government, anything c¢an be
hurled against us and we will sit up
and swallow 1t. Well, we are not pre-
pared to oblige you.

This colusion has a particular sinis-
ter significance. If you start this game
of charcter assassination, it will go on
and it will not only devour you in the
end, it will also devour us, it will en-~
danger democracy and devour every-
body. That is precisely my point. I
have fairly reliable information that
an elogquent spokesman of the Oppo-
sition 1s now trying to cornmer the
shares of a publishing concern and
nearly Rs. 20 lakhs are involved in
this deal. Now, I have not raised this
question. Rs. 20 lakhs are involved in
this transaction...

16 hrs.

SHRI PILOO MODY: What is
wrong with it?

SHR] K. P. UNNIKRISHNAN: One
eloquent Spokesman of the Opposition
who intervenes in season and out of
season is involved in this transaction.
Wherefrom did he get this money?
But we have not raised it and at the
appropriate time and if necessary we
will look into it.

There was a reference to the un-
fortunate suicide of a noted public
figure of Delhi. We have never
brought these things Dbefore the
House. We have never tried to con-
vert this House into a forum for
carrying on a political vendefta or
character assassination as it is being
sought to he done by the opposition..

SHRI MADHU LIMAYE: You have
the All India Radio.

SHRI PILOO MODY: And the All
India Recorder.

SHRI K. P. UNNIKRISHNAN:
Precisely what are the basic questions
involved in this issue? A question
wes posed in the other House regard-
ing the veracity of certain signatures
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aftixed to a particular memorandum
seeixing somc import licence for the
Unioa Territory of Pondicherry and
in reply to this question. certain
names were unfortunately given out—
uniortunately, I want to specificaliy say
tor it was rather zn unfortun:ie inci-
dent. ...

SITRT PILOO MODY:
epizade was unicrtunate.

The wiole

SHRT K. P. UNNIKRISHM AL But,
fcllowing that, e whole erizode was
cto b oconverted, dessite  and

alter repeared denials ol {riends from
this «ide because all of them happen
to b2 from ti:is side, despiic their re-
peated denials—that is the mosi im-
portant thing—that they have affixed
their s:znatures....

SHRI MADHU LIMAYE: Has Shri
Tul Aohan Ram denied?

SHRI K. P. UNNIKRISHNAN: He
has not come to the House so far. Are
we to take this motion seriously in the
context of this campaign of political
vendatia and character assassination?
Is there any need for any further
probe? If so, by which agency? That
is a specific question. Only the other
day the Law Minister had given infor-
mation to this House that a case has
been registered and that investigations
by appropriate agencies are continuing
and at the appropriate time, such of
the information collected by the CBI
or whatever agency it is, will be placed
before the House. After all these
assurances if these gentlemen on the
other side want a parliamentary pro-
be or utilise or convert every concei-
vable opportunity to throw mud on us,
well, T can only say and repeat what
I said earlier, that there is a definite
political collusion and it is not only
against us but against the basic struc-
ture of our parliamentary democracy
itself.

I also would like to say that they
also want to set up a new praredent
of p=rliamentary probes fcr another
serier or spate of inquiries. I =would

not be suprised if some of their hen-
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chmen—I do not want to say that
they will do it—could perpetrate an-
other fraud and pull out another letter
from somebody's hat or file and come
up here with the fiction of another
licence racket like Shri Piloo Mady
and say anything and demand another
parliamentiary probhle.

Just now I wa=z locking into another
paper, Swarajya Sandesh where it has
becn alleged that these gentlemen wilo
riza in defence of varliamentary pri-
vileges:

a1 9T T & Hwy w7 Ay AT
T FNr § qAnEAl i Gfent &
AT a3y ?

Are wc to have this also booked into?
I do not know whether tomorrow they
will come out with a privilege against
this Swarajya Sandesh. Whatever it
is, if this is the precedent we are go-
ing to set up and when we are not
prepared for a motion of privilege
against a very well-known political
week]y like ‘Organizer® now if this is
going to be used against ‘Pratipaksh,
then, this House will have to be con-
cerned only about the question of pri-
vileges and we shall be bringing the
whole democratic procedure and pra-
ctice into ridicule.

The question was raised here
about the majority trying to suppress
the minority and all that. I am
afraid there is no such thing.
Majority and minority have certain
well laid out norms and practices
and if they accept and practise
these norms you should not have
any grievance at all. As I said we
have not tried to bring the cases of
tragic suicide of a public figure in
Delhi and the mysteries behind it. My
only submission is this. We should
treat this Motion of Privilege with the
contempt it deserves. The Editor of
this paper was a former Member of
Parliament and he should have known
ali these things. Wec should treat it
with the contempt it deserves.
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SHRI P. G. MAVALANKAR (Ah-
medabad): This motion of Mr. Piloo
Mody is one of the most important
motions of Privilege that have come 1n
recent months on this vital question
of Parliamentary privilege, and hono-
ur of this House. But before I proceed
with my points, ! have one enqui-
ry to make and I hope Mr. Mody, will
reply to it or I hope you will be giv-
ing a ruling on it. In that motion the
last para reads like this:

“I shall be grateful if you will
allow me to move the motion for
sending it to the Privileges Com-
mittee.”

BHADRA 14,

Is it the form of Privilege Motion? I

am surprised that the motion has
been allowed like this. Can such
a paragraph he¢ part of a motion®

Then, Mr. Limaye has given a very
useful amendment. And, that amend
ment savs that every single doru
meni which 15 in the posscssion of
author'ties which is relevant {er
enuiry to get at the problem and te
have an independent and thorough
probe mto the matter, should be han-
del over to he kept under the cus-
tody of the Speaker Now, Sir, I was
surprised that when Mi. Madhu 11
maye was speaking not a single
Member from the ruling Cengress
henches got up to challenge Mr Li-
maye, when he referred to the vari-
ous Government documents. There
were a number of cases he referred
to The ruling party Members
could have said, they challenge him,
and they could have asked him to
place the documents on the Table of
the House. Now, I ask them, why
did they not challenge it then and
there and why did they not ask him
to place those documents on the
Table of the House? They deal with
essential matters and they were im-
portant documents. That shows
there is something wrong in the State
of Denmark, of the ruling party.
The whole thing is very intriguing
that they did not challenge Mr. Lima.
Ye to place the documentis on the
Table of the House. He cited a num-
ber of cages. He cited 4 case studies
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prepared by Commerce Minister and
other agencies. Some of these cover
the period during which Mr. L. N.
Mishra was Foreign Trade Minister.
Import of sensitive items with pre-
miums of over 400 per cent against
the replenishment and actual licence
throws doubts on the whole set of
Licensing procedure. This privilege
motion will uncover many more such
types of instances of the abuses of
the type mentiond by Mr. Limaye.

Now Sir, I want to tell you one

thing. You have already commen-
ted so Dbeautifully and succinctly
about the whole matter. 1 am in

great anguish on this whole sordid
and sory enisode because the presti-
ge of Members of Parhament is in-
volved 1n this. ‘People are asking all
sotts of questions outside. It beco-
mes less and less honourable to say
that we sre Members of Parliament:
They comnment on our hehaviour, on
owr ~pcahing or nnt speaking., on our
conduct rsude and ~utside This 10 as
it should be Now, Jct us not hesitate
to hane an  1ndependent all-Party
Pailiamentary  Commuttee which
alone can establish the truth of the
m:iter  In this respect, I would like
to say that Government of India have
adopted as their motto ‘Satyameva
Jayate®.

And. then, Sir, therc is just above
your august Chair the inscription
‘Dharma Chakra Pravaertanaya’. This
was theme in the Great Ashoka’s time.
When he was the Emperor in ancient
India governing this couniry he gave
this mote Dharma does not mean
religion or sects. It means right and
righteousness and thercfore Ashoka
was keen 1n ruling according to what
was right. This was his concept of
law. Even though he was a monar-
ch, he believed i governing accord-
ing to the rule of law, which ment
that everybody including the King
was under the law and nobody couid
be above the law. That was the con-
cept. So, monarchs of ancient India
were more enlightened and democra-
tic than the present so-called™lemo-
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crats and hypocritest The present
rulers talk about ‘Satyameva Jayate’
and about rule of law but, they have
lost all sense of low: they have lost
respect for law. Whatever they
say is the law! This was not so in
Ashoka’s time This never happened
in his time.

Now. Sir, never before has the
Parliament of India been reduced to
such low levels in the public eyes as
it has been happening now. Look at
the various editorials in the papers.
My friends Shri Unnikrishnan, Shri
Jagannath Rao and many other friends
from the ruling party, one after ano-
ther, were telling that what was said
by Shr: George Fernandes in Prati.
paksh as well as abroad was wrong.
I have great respect for my hon.
friend, Shri A. P Sharma. After all,
he is the Deputy Leader of the majo-
rity party. Hec also referred to some
views expressed by Shri Fernandes
abroad. What was wrong in that if
a citizen of this couniry expressecs a
view which is different from the
views of the Government? After
all, we have a democracy wherein we
have an open society, a free society
and, therefore, we can say what we
want to say. But assuming for a mo-
ment that what Mr, Fernandes raid
in the paper ‘Pratipaksh’ as yellow,
is the Times of India a yellow jour-
nalism? Is the Statesman a yellow
Journalism? Is the Indian Express
a yellow journalism? Is the Hindu-
stan Times a yellow journalism”
These are reputed and distinguished
papers. There is considerable free-
dom enjoyed by the press. Fortuna-
tely, their editors have still got the
guts and courage to write their edi-
torials without fear

Sir, with your permission, I am
reading out a few sentences from
these editorinls. T.cok at the Times
of Indin  What does 1t say” Its
very heading is sisnificant. It says:

“It Stinks!” And ther
stench produced by the
liefnce scandal hes made

& lThe
import
almost
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everyone in the country sick except
the Government. It is still hoping
after hopes....It iz hard otherwise
to explain its dogged refusal to en-
trust the probe to a parliamentary
committee. After all, the CBI,
which acts on the orders of the ex-
ecutive, ete., ete, ......"

I shall now read out a para or two
from what the Statesman says in its
editorial:

“The Government’'s wview 1s that
the facts need to be ascertained,
which 1s exactly what the Oppos:i-
tion has been saying, What is sus-
pect 15 the Government’s unwilling-
ness to let an independent body
conduct, or be associated with, this
investigation.”

Why should only a C.B.I. 1inquiry
take place? Why should it be by a
governmental agency? Why not the
whole Parliament probe nto it’
Parhament has m it both the majonty
and the minority. They must toge-
ther look into the whole matter.

So, 1 ask the Government and the
ruling party: Why don't you face
this enquiry by the Committee of
Parliament? What does the States-
man further say? It says:—

“What is suspect is the Govern-
ment’s unwillingness to let an in-
dependent body conduct, or be as-
sociated with, this investigation.”

And a little later it says:

“Only an open inquiry can clear
the atmosphere and restore public
confidence in the Government’s
determination to put things right.
Since M.Ps are involved, the
demand for a parliamentary inquiry
seems justified. But if the investi-
gation is left entirely to a Govern-
ment agency, the public will be
inclined to suspect a continuing
attempt at a cover-up.”

The Indian Erpress calls it “Evi
precedent.” It further says: “parti-
gan interest mre allowed ta bave
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precedence over principles.” Altogether
a very evil precedent has been set.”

The Hindustan Times says the same
thing. It says: “There is a growing
stench of corruption and cover up all
around which must be cleansed if the
nation is to survive.”

Therefore, I want to say that all
this is not a yellow Press talking, but
& good and democratic Press that is
expressing itsef with such strength.
I speak from no partisan ancle
I do not want to repeat again and
again that I have never been a
Member of any political party
throughout my 27 years of public life.
When I look at this episode I do so
with the anguish 1n my heart and with
the great concern for Parliamentary
democracy.

Sir, 1f you hear the kind of
comments that are made by the public
at large about Members of Parliament:
how they behave, what they talk, etc.
you will see that their criticism is not
guite mis-placed But in this present
episode what is important is that
people of this country are doubting
our very bona fides and our behaviour
as Members of Parliament, 1 say they
bhave not only the right but a duty to
point out to the elected representatives
the mistakes and to tell them to behave
or get out! Therefore, I appeal to
my hon friends on the ruling benches,
please for heaven's sake, for demo-
cracy’s sake, for decency’s sake and
even for your own party’s sake do not
allow yourself to take a partisan view
of this matter, Do not go on com-
mitting one serious mistake after
another, and do not cover up one lie
with a bunch of another half a dozen
lies. Then the whole vicious circle
will set in and it will be impossible
for you to get out of such a compli-
cated and scheming activity.

Sir, privilege is not a matter of any
party, It is not something which is
to be decided by majority versus
minority, It is a matter of the entire
House, Let us, therefore, go together
and mgke a cooperative venture in
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this regard. ‘So, I appeal once again
to you to search your heart and to
look within and listen to the still
small voice of the conscience within
and then you will see that at least
on this occasion God has given you
all an opportunity to vote in favour
of this motion and so act courageously
and boldly. Then, Sir, I want to say
that the CBI, which is conducting the
enquiry 1is, after all a part and parcel
of the executive wing,

Yesterday, some of us on this side
went to see the Prime Minister and
we were grateful that she met us and
we spent more than half an hour
with her. But she was not prepared
to budge an inch, and not prepared
to have a parliamentary probe. My
friends Sarvashri Jyotirmoy Bosu and
Jagannathrao Joshi have referred to
this meeting when they spoke today.
I asked the Prime Minister yesterday
what was the harm if a CB] inquiry
was allowed to continue under the
aegies of a Parliamentary Committee.
How could such a CBI inguiry be
thwarted? This parliamentary probe
can bring 'out everything, But, she
said ‘No’. That means, CBI is going
to thwart the parliamentary probe!
The real thing is that a parliamentary
probe will compel all the Government
agencies to bring out the truth, After
all, ‘Satyameva Jayate® should pre-
vail!

Sir, in conclusion, I would appeal
to my friends ‘Do not allow suspicion
to linger; it will do no good to any
one of us; if suspicions go on lingering,
it will do no good to any one of us.
This is my appeal. With folded hands,
I would appeal to my esteemed
Congress friends.

Sir, my friend Mr Era Sezhiyan
said ‘let the atmosphere be cleared
not onlvy in this House, but also
ocutside’. T would like to sav the same
thing. A British Member of Parlia-
ment, Col. Wedgwood Bern who late
because Viscount  Stanseate, once
said in the House of Commons in the
1ate 308, when Hitler was bomBing the
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House of Commons, “Let Hitler and
the world know that a debate in a
free Parliament clears the air far
more effectively than a bomb in a
beer cellar !” Similarly, I would say,
@ debate in a truly independent and
free Parliamentary Committee will
clear the air far more effectively than
any Governmental enquiry that will
Jook into the question. Therefore, I
support the motion so ably moved by
Mr, Mody and equally ably amended
and supported by Mr. Madhu Limaye.

MR. DEPUTY-SPEAKER: Mr.
Stephen, Would you still like to
speak?

SHRI C. M. STEPHEN: Mr. Deputy-
Speaker, Sir......

SHRI SHYAMNANDAN MISHRA:
Sir, briefing is being done openly here.
Four or five persons are collecting ..

(Interruptions)

SHRI SAMAR GUHA (CONTAI):
Sir, on a point of order. Sir, just now,
Shri Shyamnandan Mishra has raised
an issue of the dignity ot the House.
I would like to know from you, A
Minister has every right to consult
his officials 1n the official gallery, I
would like to know from you, whether
any Member 1~ enfitled to a similar
right, whether any Member of this
House, who is inside the House, can,
either individua'ly or collectively,
consult the officials in the official
gallery?

SHRI PRIYA RANJAN DAS
MUNSHI; This is not correct.
Members were talking to the Minister
of Parliamentary Affairs there.

(Interruptions)

MR. DEPUTY-SPEAKER: Order
please. He has raised a point or order.
Kindly listen. Now, in the first place,
I must say that I was caught com-
pletely unawares, I called Mr.
Stephen and was trying io ascertain
from him, in view of the long
intervention that he made while Mr.
iSezl'g}‘n was speaking, whether he
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would still like to speak because his
name is on the list given by his whip.
That was the point. Then Shri Piloo
Mody approached me for something
also. I lent my ears to him when this
whole thing happened.
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Now, as far as I can gather, some
consultation is done and I think it is
a regular practice here! Officials are
here; they are given a special gallery
to do their duty. When the Ministers
do their work here, certain information
and certain other things are to be
passed to them. That is the normal
practice, But what is irregular is if
you drag any official into the dis-
cussion. That is most irregular. That
is completely out of order. That is
what I object to.

Mr. Stephen.

SHRI SAMAR GUHA:
of order remains,

My point

SHRI MD.
(KISHANGANUJ) :
point of order?
allow 1t
Houge?

JAMILURRAHMAN

Is this another
Are you going to
wasting the time of the

SHRI SAMAR GUHA: 1 quite
agree that to drag any official, the
name of an official into the discussion
in the House is wrong. But what I
wanted {0 know from you for my
guidance in future is whether it is
permissible while discussion is gowng
on in the House to have a collective
meeting of some members of this
House with the officials sitting in the
official gallery.

MR. DEPUTY-SPEAKER: I am
happy in a way that this matter has
been raised because sometimes I have
noticed that we tend occasionally to
forget that we sit in this august
House—not anybody in particular, all
of us. Sometimes I have found
members conglomerating at one place
and talking together. Oecasionally
I have had to send the Marshal
discreetly requesting them-because
1 respect every ome of them; [ do zot
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want to shout from here and call
them to order—not to make noise as
I am being disturbed. They also take
note of 1t and go away. This does not
apply to this particular case It
applies to everybody. Let us avod
this habit of conglomerating at a place
and talking Let the business in the
House go on

SHRI SAMAR GUHA This was
gomng on with the officials
MR DEPUTY-SPEAKER Among

ourselves, 1t 1s bad enough, when 1t 1s
done here with somebody else, 1t 1s
‘worse

SHRI CHANDRAJIT YADAV
(Azamgarh) You have given
your ruling There are some members
who are i1n the habit of every now
and then of entering into a discussion
on it and most of the time of the
House 15 taken away A question was
Taised, that some members were
consulting amongst themselves or the
Minister of Parliamentary Affairs was
consulting someone 1n the official

gallery You have given a clear-cut
ruling Will there be a debate on
this?

MR DEPUTYZSPEAKER; There
should not be

SHRI CHANDRAJIT YADAV 1
would therefore request you please
stop it

MR DEPUTY-SPEAKER
that 1s the end

SHRI SHYAMNANDAN MISHRA
The whole story 1s not before you

SHRI A K M ISHAQUE (Basir-
hat) Why did he not bring 1t to
your notice earlier? He cannot take
the time of the House this way It
was his duty to bring 1t to your notice
earher

MR DEPUTY-SPEAKER Let me
hear him

SHRI SHYAMNANDAN MISHRA
I am on a pomnt of order, You had
Tightly said that you were engaged

203¢ LS8,
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in some talk with the hon'ble
Member, Shr1 Piloo Mody and some
other members and in the mean-
time....

MR DEPUTY-SPEAKER: I was
not talking to them; they approached
me with some problems. I was
attending to them

SHRI SHYAMNANDAN MISHRA:
But before that, the hon'ble Member,
Shr1 Piloo Mody had tried to draw
your attention to a meeting that was
taking place inside the House Shri
Piloo Mody will bear me out, he was
drawing your aitention to the smail
meeting that was taking place i 2
corner of the House with one of the
officials of the Prime Minister’s
Secretariat at the centre The point
that has to be considered by the Chair
1s whether mside the House a small
meeting can take place with a stranger
who has no place 1n the House
(Interruptions)

SHRI PRIYA RANJAN DAS
MUNSHI, Absolute le, 1t 1s & black
lie

MR DEPUTY-SPEAKER. I have

given my ruling

SHRI SHYAMNANDAN MISHRA
Four or Five Members also some time
congregate inside the House, to which
you mightly objected But it 1s all
the more objectionable when the
congregation takes place with a
person who does mot belong to the
House, when briefing 1s done by an
outsider while the discussion 18 taking
place

SHRI K RAGHU RAMAIAH: Since
the name of an officer has been
brought in not only today but the
other day also by Mr Piloo Mody, I
must state the facts,

SHRI PIIOO MODY: I mentwned
no names,
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SHRI K. RAGHU RAMAIAH: The
joint Secretary of the Prime Minister's
Secretariat. I must say here and now
that there was never any meeting
there. I was coming and I wanted
certain papers from the Secretariat.
Two other Members were accompany-
ing me; 1 stood there and asked the
gentleman: where 1s that paper? Then
I moved out. There hag been no meet-
ing of any kind.

I am entitled to consult any officer
in the official gallery any time I like.
It is my proud privilege to do so.
That particular officer is a very able
officer and I am sorry his name has
been brought in here.

MR. DEPUTY-SPEAKER: I think
that should be the end of the matter.
On an earlier occasion I said that in
this House we functioned at a certain
level and we can discharged certain
business. We do not attack any
officer; we do not run down any officer
end we do not issue any good
certificate to any officer. That is the
end of it.

SHRI C. M. STEPHEN: The ques-
tion before the House is in a sense a
simple question but 1n fact a very
complex question. It is simple in the
sense that the only matter we have
got to consider is wthether the report
m that paper must be considered as
contempt of the House. Some friends
on this side and I have myself started
feeling that this has got to be asses-
sed against the background of certain
developments. My friend Unnikrish-
nan dealt in detail with the back-
ground against which we are inclined
to assess the proposition that has
been brought up. For the last 3 years
the Congress Party on the one side
and the Opposition on the other have
been functioning in a particular way.
Mr, Sezhiyan in his speech was asking
whether ihe Opposition did not have
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a role. Aware of the fact that we
have a huge majority we were trying
our best to enable the Opposition to
play its full role, to play it with »
vengeance if I could say so. Accom-
modation wag being extended to them
more and more and at one stage things
were slipping.

16.33 hrs,

[SHRI ISHAQUE SAMBHALL in the Chatr}

It hag now come to a stage where it
would appear that for every move on
this part we must get sanction from
Mr. Mishra or Mr. Bosu. Just now
the Minister of Parliamentary Affairs
spoke. Somebody speaks to somebody;
immediately there i dictation as to
what he should do or should not do.
Things are being driven to such a
position in which the challenge may
have to be accepted. It 1s nol a ques-
tion of the Opposition not being accom-
modated. It 1s a question of the Opposi-
tion being accommodated more and
more In an anxiety that in view of the
fact that the Opposition ig numeri-
cally weak 3t must not be made to
feel that 1t does not have to play the
role that 1t is destined to play in Par-
hament, But let them remember,
we also have a role to play. Parha-
ment is here for a particular pur-
pose. Government is here for a
particular purpose Parliament was
to adjourn last week. The session
wag extended for a week for trans-
acting pressing Government Business
like the general budget, raillway
budget, Bonus Bill, Gujarat and Pon-
dicherry budget, etc. But we are
seeing a scene of obstruction extend-
ing not for one or two hours, but for
hourg on end. It is against this back-
ground that we are looking at this
motion brought by Mr. Piloo Mody.

We have seen in the past how the
Opposition reacts whenever privilege
questions are raised. We saw “how
the Opposition reacted when privilege
was raised eagainst Mr, Bosu fof
openly challenging the Speaker and
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throwing a paper at his face. So, we
have been seeing how they have
been nurturing the privilege of the
House, But here is a departure and
s0 we look at it with considerable
suspicion.,

I do not want to go into the
details. Details have been given. A
smal] paper published something.
The question is whether as a result
of its publication, the prestige of this
House will go down in the estima-
tion of the people. Many circumst-
anceg will have to be taken into ac-
count for that purpose. The con-
demntion of Parliament was sweep-
ing. The paper said, it was g bro-
thel or something like that. 1 am
absclutely sure that the people will
laugh at it, If it was marginal con-
demntion of Parliament. people would
have set up and tried to find out
what exactly it wes. But here is &
too sweeping a condemnation and
nobody will take it geriously. Would
any member or any person in this
country—feel that their Parliament
1s a brothel? The question is whe-
ther we should take too seriously
that sort of statement by a person
whose antecedent s one of adven-
turism and nothing else. It is a
paper which is not known by two
people of this country. That paper
publishes something and before the
date of publication. Mr. Piloo Mody,
of all people, brings up a motion
and the entire Opposition is ganging
up as if the dome of Parliament Iis
crashing, as if the people are feeling
that Parliament has lost its feet.
We 4o notgs Yree that that is the
correct apigetqth. The entire back-
ground give wse, the impression that
the anxiety on ‘the other side is not
to protect the tgnity of the House
but to denig-ite it further. The
issue involved ig about the signa-
tures of 21 members of Parliament.
Now, those hon, Members, who are
colleagues of ours, came before the
bar of the House and said, “Our sig-
natures have been forged.” Now,
what {s your resction to that state-
Mment of your colleagueg ot the bar of
the House the temple of democracy

. gn
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of India? Would you accept it or
reject it? If you reject it and if you
feel the 21 Members are involved in
this, the publication would not
amount to a condemnation at all
because it gpoke the truth. So, the
privilege motion is absolutely frivol-
ous. If on the other hand you hold
that their statement must be accept-
ed and they must be exonerated on
the basis of evidence furnished be-
fore the House, the reference of the
matter to the privileges committee
does not arise. You cannot escape
from either of the two dilemmas.
You will not accept their gtatement
and yet you want to move a privi-
lege motion against this paper. This
is absolutely an illogical position.
That 1s all that I want to say.

As my hon. friend, Shri Jagannatha
Rao hag said, this is a case in which
we have to treat the whole thing
absolutely and completely with con-
tempt. It 1s not as if every case of
contempt has to be taken note of by
this House. There have been
umpteen rulings to this effect and I
would read only one or two. Here
is one decision taken by the Third
Lok Sabha in the Eighth Report of
the Privileges Committee which con-
cerns Shri George Fernandes him-
self. which was raised by Shri
Madhu Limaye, The Committee says.
quoting the House of Commons
ruling,:

“While recognising that it is the
duty of Parliament to intervene in
the case of attackg which may
tend to undermine public confidence
in and support of the institution
of Parliament itself. your Com-
mittee think it important that on
the one hand, the law of Parhs-
mentary privilege should not be
administered in a way which would
fetter or discourage the frée ex-
pression of opinion or criticism.
however prejudiced or exaggerated
such opiniong or criticismy may be,
and that on the other hand, the

of Parliamentary investige-
tion should not be used in a-way
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[Shri C. M. Stephen)

which would give importance to
irresponsible statement.”

A statement by Shri George Fernan-
des was the subject of decision by the
House on that day.

The same view was taken in
another case also. There they said
that although the statement wag abso-
lutely contemptuoug and a forthright
contempt of the House, the antecedent
of the person was such that they
need not take note of it. While
there was no doubt about it that the
statement alleged 1s extremely cont-
emptuous, it was decided that a
meotion may be moved by somebody
condemning the conduct of this man.
Here also we have to follow the
same procedure. We ghall not touch
it with a pair of tongs. He has got
enough publicity, which he does not
deserve at all. This is the position
which we have to take.

Therefore, when we plead that
there shall be no reference of this
mattgr to the Privileges Committee
1t 1s not that we are any the less
anxious than anybody else to pre~
serve the dignity of the House. But,
in the name of the dignity of the
House, every irresponsible adven-
turist Don Quixote should not be
given publicity which he does not
deserve, and the punitive measures
under the law of privileges of Par-
liament which we contemplat.-are not
for the purpose of pitchforking reo-
ple into limelight. Therefore, I
oppose this privilege motion.

As for Shri Madhu Limaye’s amend-
ment, af course. I oppose it. I have
noihing more to say. I have already
read out the ruling which says how
the preliminary enquiry has to be
conducted. In Mudgal's case Pandit
Jawaharlal Nchru conductegq the
preliminary enquiry, called him to
hig chamber, asked for evidence,
sitted the evidence, collected state-
ments, gave him notice and finally
came to the conclusion that there

}
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was a prima facie case for a motion
before the House,

A hurried enquiry was attempted
when Shri Sanjiva Reddy wag the
Speaker. After long deliberation he
came with a ruling that a hurried
probe in the nature of a parliament-
ary enquiry cannot be asked for.

Because of the very nature of the
case, a preliminary enquiry has to be
gone through to verity the correct-
ness of the signature through the
CBI or some other agency. Some-
body else has got to consider this.
Therefore, it 1s a perfectly correct
decision which has been taken. So,
this motion of privilege is mischiev-
ous, ill-conceived, malicious and
motivated, mor¢; for the purpose of
giving publicity to somebody than to
preserve the dignity of Parliament.
They are in league and collusion with
them. This is not done to preserve
the dignity of the House but mn
furtherance of their poltical goal of
denigrating democracy and making it
a laughing stock. 8o, we shall resist
this attempt with all the force at our
command. Sir, I oppose this motion.

off wsae fir (TEETEIR)  @eT
IrEa, TF 1 7R qg o &7 0
fr aga w5 fl & g@ @A WA g,
% dr=ar qr fw Fvae AT [T A A
afee &7 Y ag g W 7ouT S R
=t I FEAFHS F TFUF WY BN
s fear ag vy & | &feR g wEd
gax & arz Gar @ A fE saree
o ¥ Wit ) 7o &Y Hr § goy Area
7 Y e Fae A 37 igt a% w7 few
fe wae wem & fQ guy Ay @ A
ﬁyvmﬁw@:ommagﬁw
q& ot w st A & wwwer g 6
gl Qar Fgr 57 %) oY wF W AN
sty 7g @t ag wfw FX @ & & T
¥ Wt 718 ¥ ¥ faos 87 X T A1
ATy e fey wiw, wwa ¥ 5

f f
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qEIT F FIX ¥ w7 5 mgw o
TGATT ¥, THF AEAAT 927 FH §, 39
B ¥ HGATT FY qIF § #4797 74T,
TH ®Y AT F feur s 1 A sdy
fasie # 57 @R0 F HE® 8T & S
&t o fysra & 65 frdt e X 59
#g frur a7 37T war o f gEaT gga
BT & WY 3 & fFasw o & sy &
FAT T F T FL f@Ar vy T
%9 F1 gAr g | wfwa cafsasr’ saanz
T TH wIT B W WW FETEA €y
TAE T | ATE AgT & ST 7 ey
F 3T UIT B IEATAT FF a7 Al SF
FY AFEITS FIT AT FHGT A7, 5 Aqre
AT WIEA F TAIA F Fgl 06T A ¥
1 AT fosar ST qFHAT A7, SEA AT
sradt sfeo aid g @ Jar § Wi
ST gAY FE FEATT TR Fg A1 ST
AIEIS FIE & qqdAg FWT  FHI
[T H AT A AT FT 140 AT 9T
a7 § + gafay A9Ers T Hif ) 985y
T ATAAT § A1 39 "roer o qfqaer
HEATX F AIfAF I TFAO07F 7Y FATA
st =ifge Wk a9 &1 i T

Fifgw )

T gg W E v Mdguad &
M FI9S IO 3, qA AW S 9%
gel g2 faegiv F31 fv Frag ¥ Fi=g
AT AE AT A1 S waw o far

fF SRR AR IFA ATTAM LN AT

AW FST AT 4 g 39 2 5 faaw
q&t F AT F14€ IHTAS & | F FAAAT
g f& ot waer faQa gt & § 93 Fr9g
QR HVTFT et a7 afFar Fa g +10
TH qUT qATEG A H1Ag g1 A&l qwIq
F war M ey 9T FY9g ®FF F
F1E Hawg A% W1 | WA A8 B
FL T erat #if9w fF g #Fras gera
WE | T oaad ¥ W AW F Ay

3T F AT GH AN &7 W Fyag e
AT & ) AT AN BT L ETE AT
3TT 2 qT g &1 WY IZ AISAT TAT 2

Fg faur w37 7 9T JvATHA FAT
ST §, T TAT T Haw A1 HITTAAT
FT [IST § | HF 79 347 91390 & =
TMESITIT FI AT FG G 7 TR
a3 fzar 39 %1 § fyaos 53 & fam
CECICTIRCTat Al ST o
& E = gFoam st i@
fadiy ax FT BT g AL F ]I EC
qAF  AERE A | §H AR RER AT
IJHT T AT W@ E | U fAawz &r
T4 47, w1 Aweft ©3 ¥ wg v fw
=@ Y fraes SHd w49 @ & Ak
YF T HEA T AR A4S 7 g |
afies o A AwTAg L ar e
FFT g TUE T W E AT AT G
FX @ 3?7 FarR feat afzar gar
HT HIHSL FTH AT Faw T F47 G4
FLREN

ATZFT FY A s s g P |

21 9T & IwAGT 3 AT ;s qH
faar goi § "zfaw waz Y @iz ais
Fr oqer W G AT A F AR A
FET AT & SN 21 gl F
zeged oy, fEdy IRE § 98 AMR
AT A, IR F AT AT F A A A
33 gy &, 3@ waA Wz 997 @
afer frew #3 wdiqi & ST ag
af g & walt F A F w0t § 5 ag
ATAES 59T, T A {7 3 &, q1 /1L
Tfgat & 9T ¥ #7737 o9 wEr S
SifesTFamaara rIsq g 7 ag
faarooim ara @ 1 arfas AT mae
"I & A F F1$ FA7 7Y Fgaw |

# gz A&t Trg@ {5 axw fom—-
Z1= g, gt =@t g1 strar Ffwapfe
T & A2 § 3 T I ZRTE 1 wuA
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[t sFwre fam)

T F qE oW FTIA fafaee Arga
&Y Earrarar & QY aAr wnfey fr w7 3T
dgram g A ¥ o oqodar @
TG AN AT AN W 3 § S
F1 F9Y T4 AT A CH BT /T ATAY
w1 Aa AN EY e ¥ Faw 5z ¥ T
“F W 97 H14E IBNAT AT F A A
AT W AT TETE 399 F19 ) T

aeARI A gTaET N W T
|TgeT g ST A A&y fagx § 9IF Ay
# S FgAT ATTM | T4T 9T A
fosr fr “wiAaq” waTre & w1
Fafadrars a4@ ¥ W faar amg 217 99
97 it 7y fad ¥ waAr aan 2 faar
fr stmm TrT ¥ fAY FeAE d
I T T FF FNFT qrgg F ooy
T fgar s, FfFA 29 At fad) F w7
vy Y a1 i ¥ SR, 93
A FTEE FT AN AN oAg W oA
15 TIwa w8 @ s & Afwrw &g
w7 agar g fr ffadss afqfr &
=7 ¥ gz 99 F fary 9w 9 & g
g fr aarey g & weea w9 WY
Hal AT EE B FIA FA 4N F A
“rfgra & NIz A IT W@ 2
gl w1 Bor 7 wrg A4 & Freor @12
qrgafar sfigd 97 ®raz IFHAT A
g g1 wafag # wg w@rg frgw w
WY F47 $7 A a8 W frfayrary w320
¥ 7 fag w9 # Wfay afes 9q% ag
|G A I7 A J0q Y, A Yot a0
B wEETT AR ¢ AT w430 2Q
o7 a1 1y wqAy Feard fear #°¢ fraq
AW IR AT A g 6T &
IO qH FTAS 0 A7 & S 2T
&1 wa wr zrar a § 7 O gAr Fifar
FRQdam T K Hag wmgm g
fr gmter 21 it & 2 faer aw
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W+ T T X Fax gom § wom
fear o ft & i@ e g7 rar R A
FEFAFT 3 WAy F g oY ) g Y
*gS A WyAr AW W T AZ wAI A
fr ¥ mudig s afwfr fs-§ o
Ay Afm A s vy ¥w
a fra #v ¥ fzar fr awd\ 7 @ afwfy
& JRr AW fgE X ) gw amaw &
TR @raIr L FAn a7 IRE Irar
STE ) mg §araErd ¥ aren v Gy
Y F AT 97 54 Frar s i 74
Y 77 Fra v 2% ¥ frgw Tz § Fs
TH art 1 afgr 73 F 71 #05—
qefi7 afafr fasrf amme 39 %
J fam arg s w7 ag 1 faar e oadrs
gfafa &, st 3 907 61 @7 F9F A Q@
. sy arrEA d Ay S ore
frar st grar @ sl gaF 9 AX
8¢, TANF W A g, LT R AA
g a gl A 9T WA g7 AT
SRITH A 7g T8 & fr grgr arforar-
BT ¥ g § vad AT Ay F AT A A
TFTEY A AT BT ¥ R ¥ AW
¥/ 27 g ¥ 777 ¢ ufr gre =
I | AR FTLIR TIE &) 90 T5°
FLEHT 7@ 97 ax g %1 a7 frar
Y, ALAS AR ATTY | WA 5T
A Y wfdt §, IAF T ¥ 77 S 2
W E Amrgd e qer o
( grEufre Argw fema T o
Tty & w7 FW g &, AfF
AN F TN FT W § T A

AR G | WL AT EW A AW
AT AN AT AT PgAR AT T
af 777 W} griras fraw frorar
T4 @hur, 9% A ww w@d gTR A
I R FG | qewEe s AT
ITW M a7 wuar € wf g2ar
@, S v noh A A
amr wor § # g e ¥ o A
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qeeT =g afyr X ox g ArT
8 famErdy ¥ AT AP g T
woft ot & o aewg foar fir arforarRe
wHel A YA W Arqg ad HAr sl
AL Ao Fio WTEo L AT ATT FLA( |
Yo Fro wrfo FAT AT FLAT & | |lo
dto wrdo Wwwl AFY § A 7 &
AT T WLAT F T A FT B HW
PR TTUE | W W B AR ?
frqr g@arr ¥ Prac § oy faowr &
qTET FRT F47 @Yo o wrEo Y AT
FLA FAT | gF A9 § 5 ATo dvo
"o & AR lqF® FO W § feear
FAg ANy agOUEI AT E 1 qg W
faraal wog =Y 7T & foraefy 1 797 Y
o qre & fAq g7 A ¥ § K9 A7,
frra Feger A am F e F L,
oTq frdarr waeqt §1 #4717 AT AT |
T AR A FT 1 A I IS,
A1 fwar odf & At 1 AT gAY
{FastT ar ¥ § w09 77 787 17 747
T X F WY YT AR ST @A™
@0 AR G970 WA FTAE AR §
@EAEd ¥ oz g e {w oW
AT 7wy A PRy § ar gy vy £
a8 w3 guiny fs gA & 21 @Y @
ardie wrfeg Ao fes, faa & a
" frdt ¥ wgr a1 5 SEN 25 W@
10 A faar, qUT FEOT faw qQd,
1 2w guly Afy gy ) Faad got ww
FT g, SaA F7 FAT g FY AZ AT

Wt wew fgrd weddt : swer
EA (N
= wawae Taw @ Sy @ @

T gn w7 Gy wre AN 1w www g
WA ¥ yrkafe T 98 @Ay w0
A<y §, 97 wrdedt ¥ wg g ) wwar
wiwT gy war o € fr g wrdwl &
ek Ty ¥ e guve Wy oy
'ﬂfmmwauwnm g oo
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o o & TRTH FHIF WX
wavERdt s w|Tdr W 7gt wreT
gz Eiram rfadas 728 ¥
TR [EA w5 @ T 27 A1 T fw
gRT WA wr A wE fgw fRER A
wfrdz &Y werm & gea|r AT
FA Fam oI el @ oy gl
& g Pz =T w0 fear £, 99
9 AN AN AT wa, e sy
g9 737 7 oY gev 79 afwege g avr?
a1 ofadE & I 4 o ge7 alw-

=T gY I\ AT W wg 5w fw
T H FIAT AN (e

"I 37 § 77 IS @ AT H7 Oy
f& #F%27 wrft oyt A8 fav &0 72
YT ITFAT I & | WX 75 Tfowr *7
tfrsewm A 9ga T {1 wET &
M 9%, gE-qeq F 77 9T AT o7
w1y & X&r fF e ¥ e § A ag
god7 wATQE, AY Fa17 AT 7y &
#to o wrfe W FHN | gax wid
931 7§ #2 fear v MESET w3
¥ ‘gfmg’ gEw F wyQ9Y Wt
TEY I AR AR H & & W e
) gar § {5 9o vaeR ¥ 59 9 W)
T@mT  wg0 ¢, A9T gNE FEr R
/T gA o< iy wat A w39 & fF oaw
¥ 7w UT WWEE FT wSE F gwE
g s P g 1w & fass ¢
=t 7l Ao A & fa=mre &0 21
FaQ & fgars 7 A /N SO FIR
e § =0 59 ¥ fawrs sy gwEr
gy fear & 7 fwg & fE€rs ww X
geeRT  ZE} P W w0 Al
TR TN 4 §D Al W qFAr
ATT qET, qF O dar wwar § fr
‘sfaver’ X AN gawEA W vy § w
qg e grad AT g awr g, A W
gRe A @ g5 walog £RA §, 5O
Praa 17 § g5 Choww BT ¥ &
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[= e fagray arwda)

at Fgar v GATeF T A T9 a3 B

A grew Y WYy v femr g &

I WA FAEAC AGAT § AT AT

argar § 5 go arad ) g fHasses

woE & Ay w1 3@ & wear

o #E «rq @ &

SHRI K. P. UNNIKRISHNAN: He

hag used vulgar words about this

House. May I request you to ex-
punge those words? He has com-
mitted contempt of the House,

wafy wRm : AT q Al
‘Brq# grew’ ey AW fHA §,
a1y %) fazgn w0 |

st wame faw ;oW @A
& 9sar |, .. (wmawiw).
waT |rga, § ug wear Tgar g (& a«r
®F T FY A T AR T T TEAT
& WIT & g et T @ & Afww 3w
qR 9&" *t foA w@ar 3 FenEs’ #)
FUE WEr §, 99 YL A W YEAT G
wrar § ... (WAWiR) WY T St A
FUHdT Y 3G §C o9 & B FPAUE A
yaear gY aw ... (swAwTR)

awafa e : w19 3 wAT fw
waar 3 o1 §8 faar-§, 99 w1 4€
FSY TU G FT @Y

ot W forwr : IRW W
2 v fradrs &3 § g@ 7 g w997 |

awwfa i ¢ N B wEaTT
q wgT &, 94 BT GNF TR A $T @
%1 xufeq & ag guwar § fv oH—
TEHIR UTT A g (67 §, 9T 4
WY ARE A F W@ A qF @A
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Nt wasae fod . way gasy e
T OFHS § A1z oo @y & O K wgew
5 ag wvd fer wr Gafe saay aam wfy
9% HFAC { TAY WY FE HEH(W &
Teaae fae & 1 oY o 9w wemrer
FN TET T ARG & Irg A HEGA
HT IXTYE H AN wfgd W T a9
FEFY | AT qawa frdr W) oPRE
TT FT AIA FT ATACFAA FIAT 78 147 )
) I T RINTIAA—TATET o7 & oy
F X 2, 78 {7 9ramw A 194
Y W HG—ATT A WE T
T Argd g ar fawrer fod, § oy
T & arfeq & qar Afpa & wgr
W MIT FY T AN wF woearfag w@
Fafam #3 W@ ¥ AR agw wdr
gAY FAH A gEE ;Aw w7%
@ &

SHRI K. P UNNIKRISHNAN. Is 1t
expunged or withdrawn?

Ao AY  {¥EG: IFA e wEr
g6 T 9T T TraAEt 7T Aw-
A gur g a1 K g7 wedl w1 AW ,
qACE |
AN. HON. MEMBER: He has
withdrawn.

MR. CHAIRMAN. He has
drawn those words,
17 brs.

SHRI SAMAR GUHA: Mr, Chair-
man. Sir, although in my humble
way I had been in the service of the
nation in the capacity of a political
worker from my school days I have
not been able to develop a thick-
skin of ¢ rhino. When I saw the
editorialy of all the leading dailies,
I got g0 much infuriated and I was
feeling so much unha by the
words used in the edi of Times
of Indie ‘It Stinks’. After reading
these editorials, I felt so emercised

with-



141 Qn of Prwilege
that my temper betrayeqd me to-day
I was pondering as to what hag hap-
pened to our conscience, conscience
~f the Members of Parliament On
reading the papers the people 1n
general and the voungmen in parti-
cular are agitate] everywhele They
think that something hasg happened mn
tus House and so they are with
holding the discussion of this impor-
tant matter in the House I do not
know what 1s wrong with the Gov-
ernment

Whether 1t 1, big or small newe-
paper everybody 1+ wiittimg edito-
rials  affer  editorials and 1ving
about four to five columng jn banner-
headline, about the Licence scandal’
On seemg them the people may
<lant <pitling, at us They are fee'
g that we have failed to maintam
the standardg of public lLfe we
have failed to maintain the integritv
and the digmty gae theur represen-
tatives here They may even lynch
us I think we shall never be 1n 2
position to continue In the way as
we are behaving as then represen-
tatives

1 was surpriced to find when Shn
Limaye was introducing the whole
matter 1n this llouse he was ‘peik
ing at a level not characteristic of
him and on that day he rose abave
party considerations He took this
matter as a challenge to the dignity
of the House, he took 1t as an 1ssue
mvolving the dignity of the Parha-
mentary nstitution On that day,
for the first time the whole House
heard coolly and patiently the speech
of my hon friend, Shr1 Limaye Not
only that One after the other hon
Members belonging to the Congress
Party were supporting the demand
for a parhamentary probe into the
matter Those friends who had got
a stigma 1n their names strongly
urged for a Parliamentary probe
One after the other Members of the
Opposition brought in the privilege
motion. When Shm Piloo Mody
Tased this jssue ¢ number of Cong-

}
"
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resg Members came forward to sup-
port that Out of the 21 Members—
all of them belong to the Congress
Party—and intriguingly out of .l
Members, 17 belong to Bihar and a
few belong to other contiguous areas
Most of those involved i the scan-
dals are very close to Shri L. N.
Mishia But none of us raised this
matter on the floor of the House We
did not take 1t as a party issue We
took 1t as a collective 1ssue 1nvolve
mmg the honour and digmty of tlus
Hous¢ We took it <5 an inseparable
i*ue imolving the dignily of the
Members of Parliament I do not
know what magic wand played on
them that suddenly many Congiess
Members withdrew the demand for a
Parliamentary probe We have got
this opportunity to teach a lesson to
a person who has abused this House
with the filthy words—I mean Shn
Fernandes This 1s the question be-
fore the country—it 1s not my ques-
tion—thiq 15 a question before all the
newspapers as to why thy, change in
the attitude of Members of Parlia-
ment particularly from that of the
ruling party when they weie them-
selves gqupporting this? They are
dishonest to everybody and even to
the ruling party Mr George Fer-
nandes before and after the raillway
strike 1s the most hated person
Government could have got the
opportunity to get hold of him They
would never have hesitated even to
hang him Now they are very sym-
pathetic to mm When thev have got
this opportunity why are they
allowing him to go scot-free? What
15 the reason? Do you think that
you will be able to convince the
Members by this gort of a jugglery
of discussion? You may be able to
convince your Members of the House
Already you have convinced them
But, you will not be able to convince
the people outside You will not be
able to convince the public at jarge
in India When you get hold of Shri
Fernandes to teach him a lesson why
are you not taking that opportunity
to do that* The people have
argued 80 It 15 not my argument
Thig 18 the argument of all papers of
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to-day-~the Times of India, States-
man, Himdustan Times and all other
papers. All of them argued that the
Government is afraid to have a dis-
cussion for having a Parliamentary
probe. Somehow or other, the oppor-
tumty has been availeq by Shri
Piloo Mody, because George Fer-
randes has given this opportunity to
as. We should pursue. (Interrup-
tions). He may be my friend. I do
noi agree with the words he has
used. 1 tell you very frankly. Who-
ever he may be. He may be my
closest iriend. That is not the real
question. It js the question of image
of democracy; it is the issue of
«democratic values. Thig Parliament
is the embodiment of al] those
values for which we are here. For
that reason, if anybody tarnishes
that jmage, if anybody undermines
that image, whoever he may be, I
do not want to forgive him, Yes, we
are taking advantage of this issue.
Since morning, we are trying to give
some kind of artificial adjournment
motion, Why? Because, we want
that thiz matter should be discussed.
This is very stinking. Thig is stink-
ing all of us; this is stinking all of
you. (Interruptions). Certainly, I
should say this is the worst word he
‘has used ‘like a brother’. I cannot
imagine it. I do not know Wwhether
he hag written it, or who is responsi-

ble. I am not speaking on party
lines. Please do not view jt in that
light.

But, there is one point. He has
used certain words, If this is sent to
‘the Privileges Committee, and if he
cannot justify his remarks, then,
this iy an opportunity for the Privi-
leges Committee to teach him a
lesson of his life. 1 say, Mr. Qureshi,
this is a golden opportunity for you.
Why are you afraid of? Whenever
small things appear in newspapers,
here and there, either in a small
newspaper or a big newspaper or in
a weekly or in a monthly, those
things are brought up before the
House and their apology is sought
in the House. We have done this
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hundred times. But, when there is
such a serious thing, vulgar abuse,
Wwe are allowing him to go completely
iree and he will say boldly ‘Look, i
have charged this Parliament; I have
accused them, but, they have neither
the guis nor the courage to take my
Challenge’. What will you say to
that? Why are you afraid? I am
not warguing. Already, newspapers
have argued in this line. I am quot-
ing their arguments, These are not
my arguments. People will argue;
Press will argue. What will they argue.
They will say Government is afraid of
taking the matter to the Privileges
Committee because if it ig taken to
the Privileges Committee, the Privi-
leges Committee will be entitled to
examine all the 21 Members; they
will be entitled to examine the pre-
liminary report of the CBI and they
will be entitleq to call for all the

papers. People will say; Press wili
say, Government is afraid of ::ch
slips. I am not saying this. They

will say Government is afraid of, he-
cause something more serious will
come out of it; by digging it, some
unbelievable things may come out of
it. You have to prove or disprove.
The onus ig on you. If you say
that there is nothing wrong, why are
you afraid of? If you say that vou
cannot produce those papers, thos«
documents, those persons, those sigr®-
tures, those CBI reports, naturally
people and the Press will guess that
because of your guilty conscience.
you are afraid. The word ‘atraid’
is already used by newspapers. That
is the reason, why they wenrt
circumvent it; they want to prevent
it from going there.

Sir, I am concluding. This is a
serious matter. I was to address a
big student meeting, Since I consi-
dered this to be gore serious, 1
telephoned to them that I am net
coming there. Another point is, whut
have they written in the editorial
They have said that if the CBI en-
quiry 1ig conducted into the matter,
then, this discrest hint—that is the
word used, mot mive, thiy is in the
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Times of Indig, Statesman—-is enough
to influence the bureaucrats not to
«dea] too much with the high-ups.
This 15 not my word. They have
written. This is the feeling in the
country. That is the feeling, thav
you can manage the CBI, but you
cannot manage a parliamentary
committee. This privilege motion 1s
just a technical matter. But the
crux of the problem is, will we In-
quire into the whole thing through &
parhamentary committee, not through
a qQuestionable element like the CBI?
If you put yourselves in the position
of un inquiry by a questionable body.
you wil] be suspect. It is not my
word. All the papers have used it
The ruling party is suspect now in
the eyes of the people, in the eyes of
the press in the eyeg of everybody.
When you are suspect, we are not
spared; when your iamge ig under a
cloud, our image is not spared. I
repeat our image is a collective
image. We are the embodiment of
the will and aspirations of the peo-
ple.

I wil}

quote from the Times of
India:

‘“The Government always blames
«its  critics for levelling vague
charges against ministers and bureau-
crats, But when a specific charge is
made as in the present case—the
Union Law Minister himself has gone
on record to say that prima facie
some offences happen to have been
committed—it is seized by panic at
the very idea of a parliamentary
probe. Can there be any more damn-
ing evidence of what little store the
government puts by standards of
probity in public life?

“The impression that the govern-
ment is morally afraid to delve too
deep into the matter because it
may bring too many unsavoury
‘facty to Ught ig further confirmed
by its bizarre behaviour in regard to
Mr, Pilog Mody’s motion to refer to
'the Privileges Committes an article
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vilifying members of the Lok Sabha
in the most scurrilous manner.”
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Again:
“Seeing that much less contemptu~
oug statements m the past have

attracted privileges proceedings with
the consent of the ruling party, the
pudlic wul araw its own cenclusion
from this. It will be indeed fuliy
justified in thinking that the govern-
ment’s cynica] lolerance in this case
1s the result of a desire not to pro-
tect Mr. Fernandes whom 1t will be
only too glad to arraign but to save
its own skin".

The situation in the country 1s al-
ready very bad. People are losing
their faith 1n political parties ana
even the parliamentary system. Peo~
ple are considering the political par-
ties as almost irrelevant. Politicat
communities are most hated by the
people,

I want to conclude by sayng. let us
take a lesson from Nixon's guitting.
Great achievements and worst sins do
not go together. We can continue to
concea}l sins, but we cannot conceal
sing for ever. If you do not have a
probe into this matter by a parlia-
mentary body, an independent body,
chosen by the will of the people, then
the people will say you have com-
mitted a sin, you have been caught
red-handed, and then the people will
say ‘You quit or we will kick you out'.
What answer have you to that?

watfe wavew : ey, F el
Fgr a7 £ ard 7w 7% § fafreeT agw
Y AT | E | W AT AR A
vy gt & arr B—Pave qare
FR, v wadw wzdwE W fao
Rowi Lo a(, 7 § (L@ FEM. ...

ot o Surw (ww) ¥ A
WX Wy HHifed
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[ wwrafy wg=a )

Tafe wrT g3 & 77w (R
g AIHAT TG HUT ° ol W AT
@A w egw W & fAg & dwi g
A0F A1 T1T § 93 R FETE

ot W Eqls . BN Am 349 &
FT Wy

aarafa wERR - 97 4@ g e |

SHRI CHAPALENDU BHATTA-
CHARYYIA (Gindih): Unfortuna-
tely you have allowed our hon, Mem-
bers on the Opposition to ramble
on and on and repeat the points ad
nauseum and when it comes to us
we are rationed out a few minutes,
My first point 1s this, The Pratuipaksh
is dated September, How could it be
distributed on or about the 2nd or
3rd September, five days before its
publication? 1z 1t a command perfor-
mance? Then by whom? Is 1t a ri-
poste on behalf of George Fernandes
who has been hit during the railway
strike having a hit back upon Par-
liament, in particular against the
Members of the Congress Party? Is
that his riposte? 1 very much suspect
it is.

Qur friends on that side raised the
question of subjective feelings, What
is the mofivation of George Fernan-
des? One suspects that this was
mpre than a motivation, a com-
mand performance, to give a handle
to beat the Congress Party, They
have tried at the elections; in the
hustings they failed, They want to
make it up by giving a colour which
is not there,

What is wrong with the—CBI? I
can quote hundreds of speeches
made by Members of the Opposition
when things went wrong, they should
be referred to the CBI. When it comes
to this particular igsue, they say
refer it to the Committee of Privi-
leges, T go a step further: why to she
parliamentary Committee of Privile-
¥es, why not Parliament itself, Let
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Parliament discuss and decide and!
come to a decision; that will be the
fairest possible arrangement, Pro-
fessor Mukherjee, a Marxist, quoted
Srimat Bhagawat Gita,

“erAqacaen qier ATIA WE A WAL

The entire sloka is as follows:

agi fwawarmmfer sevamr 7 faay 3
FIRIHAET GATH qad HEAT qAI

The central theme of Srimat: Bhag-~
awat Gita 13 disinterestedness, Are
the Oposition Parties disternested. .
(Interruptions). 1 am not quoting
Bhagawad Gita; Professor Mukerjee
did, Have opposition reached that
stage where they could quote Bhaga-
wad Gita Let me quoute certain Mar
X1st affirmations. ... (Interruptions).
I do not know who 15 the devil and
what jis the scripture, Their spee-
ches, themes and quotations are a
strange cocktail, Did they make a
success? Normally opposition tacties
are if you throw cnough mud some
at least will stick, Well, they have
been carrymng it out, Mr. Piloo Mody
spoke about puppeteer Who are the
puppeteers behind such publications?
Who are the puppeteers behind
strange bedfellows of various politi-
cal complexions who have come to-
gether?

MR, CHAIRMAN: Please conclude
now, Shri1 Sat Pal Kapur,

sit wevarw wye (fearar) @ {7
A7 §1gw, O A agy AT & fF 79
a1 9 ag fadw w1 &y 9T @R R,
I W} 99 § ST AAT X9 AT F W@
8 fir & syrer § Sarar wifyat few 7@
¥ € ot aw i-oghe gaee W
o9y & 7% a gy ¥ ot qrf Y, 7@
AN v}, W oW wgw g
25 e W W, guw 1 faeeT w
w13 7 A e ware § e 9% 8 faoe
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T W1, gl GTo 2 WY FY WG
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q7 =ffvd) # a7 v ¥ 498 Q.09
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F1IERTA 57 & (AT qw &1 wrfeqedr
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@ 97 sifedez & fF 9 wedr ¥
grea #Y Fordt §T & a9 TArA a§ WeaAv
& fr Fssadt frg Far &, TA-TERT
1 2, w9 s F0r 39 ¥ owrfae
FIT 48 §rEq 5198 I 97 IF 470 57
wadt Fifew i 947 oy qwar 7 g6 WwAS
T HHE §) A7 TG FIA; AMET I
folt mmer ¥ S =g, ed AL oW
g, 99 Yy AT W T TG FGA
W&V & | 06T T8 qdyIm B {wad
TS ¢ AT 7 g wrr g IR u@
B34 &Y qv9A 7 wE 2, T Y
FIAA YA E O H argvaEcT FQur
A § QAT FAd § qaw §g dav
§rar & fF ot agewdl #r o g fow
AR g, vawras A g P RHN
aAq E {5 aF W ¢
off dtey wWyeY ;WA w1 E

signqE e ¥ FE R E W
s E ) war g ¥ Q¥ SR AT gwed
{rarae #1 T FT W@ & IR aIHIE
agi AT wigy | frar w7 &1 FWC
£TF & g9 FT & WD AOGENE TET
gRE ¥ FHT wigy

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H R. GOKHALE): I want to
give only g brief reply., Though my
hon, friend, Shr1 Piloo Mody raised
a 'motion of privilege, it travelled
much beyond the scope of that mo-
tion.  Fortunately, many hon. Mem-
bers on his side have given a fitting
reply to many of the side issues
which do not pertain ta the motion
which was raised by the hon, Mem-
bers of the opposition, While 1t was
a motion for refernng a certain mat-
ter to the Privileges Commttee, it
was virtually transformed as 1t were,
intg a vote of censure or a vote of
no confidence, which has been ex-
pressly disallowed by the Speaker
earlier, Anyway, I am going to con-
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fine myself to the question of the
demand for reference to the Privi-
leges Committee, which ig the sub-
ject matter of the motion of Shri
Piloo Mody,

1 may 'make it very clear at the
Outset that the whole tenor of the
\Writing in this weekly, of which I
have never heard of before, Prati
Paksha, and I am sure not many of
us have ever heard of it before—
p}'obably, it appeared for the first
time for the purpose of creating this
Sliﬁculty-—-the whole tenor of its writ-
ing is defamatory in character, By
an indirect method and as a result of
the conspiracy this matter is now

sought to be taken to the Privileges, _Aeen  brought with a

Committee; What is sought to be
done indirectly ig something which
they cannot do directly by the many
other weapons they have in this
House, At the same time, the whole
tenor of the indecent language used
in Prati Paksha against Members of
Parliament ang against Parliament
itself undoubtedly constitute a gross
breach of privilege and contempt of
the House, There can be no two
opinions about that,

The defamatory character of the
writing is apparent on its face, In a
different context there is a Latin
phrase res ipsa loquitur, which means
the thing speaks for itself, When the
thing speaks for itself. you do not
have to prove what it is. The lan-
guage used in thiz particular weekly
is, on the face of it, per s¢ defama-
tory, It does not require to be prov-
ed that it ig defamatory, Because a
‘mere reading of the dirty article in
Prati Pakshe needs no conviction for
any right- thinking preson to come
to the conclusion and it is a defa-
matory and contemptuous article,
‘Therefore, there can be no two Opi~
nions and there ghould be no hesita~
tion in unequivocal's condemning
this scurrilous writing referred to in
this weekly Pratt Paksha,

Our opposition to the motion
should not be interpreted to mean
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that we are condoning it, We take a.
very strong view of what has been.
said in g very scurrilous way against
the hon, Members of this House and
against the whole Parliament a3 an
institution, The worst of it is that
it comes from a person who at one
time had belonged to this House by
being a member of this House. There~
fore, I want to comphasize that our
opposition to this motion hag nothing.
to do with any interpretation which
would come to this that we are con-
doning this. We are not condoning
this. On the other hand, we sirongly
condemn it,

But we know that the motion has
motivation
which is political, I have heard the
speeches of al] hon, Members oppo-
site today, and I am only confirmed
in what I knew and what I thought
in the morning before this debate
started. Because, fortunately, I must
concede that to this extent there was
some honesty on the side of the oppo-
sition members that they made no
secret of the fact that the reference
of the motion to the Privileges Com-
mittee is intended to serve the pur-
rose of a probe in a ‘matter which
is entirely different, because they
knew they were not in a position to
achieve that objective in the normal
parliamentary process, It is not as
if 1 have to say this, They have
virtually admitted it in their spee-
ches that thiz ig the object which
they want to be served by this Privi-
lege motion, We find that & proce-
dure of this House is sought to be
used for a dishonest and ulterior
purpose and we are, therefore, op-
posing thig motion,

But let me make it very clear that
I do not want to under state OF
under-estimate the importance of the
other question which hag been raised
and in respect of which there bhas
been so much strong feeling in the
House. ‘The guestion of privilege.
7 submit, should not be mixed up and
should not be combined with the
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uvther. I submit that it has to be
separated from the alleged forged sig-
natures of members of this House and
matters relating to the grant of licence
and so on and so forth.

I need hardly assure this House
that the Government is as much con-
cerned with the dignity and respect
of the members of this House and
cf the Parliament as a whole, as
indeed all the members of this House
are, including the hon, Members of
the opposition. That is why the Gov-
ernment set in motion much earlier
the enquiry by the CBI, and a pre-
liminary verification report has been
received, As I hag occasion to men-
tion in this case, on the basis of that
report it appeared that some offence
seemed to have been committed and
that the offences have been register-
‘ed as offences and a proper investi-
gation into the criminal offenceg is
in progress. As a result of the inves-
tigation, if there is enough material
to establish that these offences have
been committed and it is possible to
identify the offenders also, I have no
doubt that ng efforts will be spared
to see that the offenders are
brought to book in a court of law.
The CBI has been instructed to ex-

. pedite the inquiry and to complete
it as early as possible. T also want to
mention this. I do not want to say
that the Government alone will lnok af
the results of the CBI inquiry. I want
to assure the House that. when the re-
suits of the CBI investigation are
known. the Government will take the
House into confidence and at that
stage it will be prover for the Parlia-
ment. for the House to conside- as to
what appropriate steps are to te taken
for profecting the righ%s of the hon.
mernbers,

It needs np emphasis or repetition
that the rights and privi‘eges which
the Members of Parliament enjoy
are valuable rights. Tt is necessary
to prezerve them, so that thev are
able to discharge their functions as
independent Members of Parliament.
unimpeded by any kind of pressure
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or any kind of undue influence. I as-
sure the House that the Government
will not be failing in its duty to see
that these rights and privileges are
upheld. I am repeating this again.
and again,

I am not going into the details of
other things. For example, one hon.
Member sought to produce in the
House what he described as the top:
secret documentg of the Commerce

Ministry. It is very unfair because
whether or not you can ask the
member ag to what is the source of

this information and the docuiments
which he received, certainly Pariia~
mentary requirements and procedure
are that, if you want to take a parti-
cular Minister who is in charge of 2
Ministry to task for something which
is alleged to have been done and for
which those documents are sought io be
relied upon, notice ought to be-given in
fairness to Minister, so that he can come
and explain the whole position

to the House. And then the Hwse is the
judge of the whole matter. 'Tt:= rule was
pointed out and I assume that

the presiding authority at that time
did agree that it was not proper to
refer to those extraneous matters So
'‘many other things which ar=
un-connected with the privilege issue
were referred to. Thig wag an atizipt
made to press, as it were, the
cde-mand for an independent
Parliamen-tary probe which is the
subject-mat ter of other motions
given notica of. and no secret was
made of tl:2 fact that because those
are not c-ming through since the
Government have said that they are
having an inquiry by the CEI and
that the matter could be considered
after the preliminary- facts have
been gathered, after the investigaticn
is over—a surreptitious method by
the backdoor is iein® adopted to
have the matter sen + to the
Privileges Committee, That is why,
and for no other reason, wcz
opposing this motion for referznce tq
the Privileges Committee. T once
again repeat that we are second to
none in our condemnation of the

are
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dastardly and scurrilous manner in
which the editor of the weekly which
hag been referred to has referred to
the hon. members of this House and
the whole House itself.

1 command to the House that this
motion be rejected,

SHRI PILOO MODY: Mr, Chairman,
Sir I think

st tiwe aam fag Ak A
drvroqreee s wre T ) nfrow @7 od
2 gz faedt A & s AT R A
Ay S i o wyAr Wy a7 e A
3q s AT oy F fran fe are 9F
#7 qared  fel onar Ay AY AE
ey dg AR WET gR  gAE
siifs wex 33 AT W ARl
s at A faar 7 afawa” &1
o faw AT AT PA G AREE 9 W8
£ wTgAT g YA WA gt Srfe )
gafog 3 Y ST T qrHA v@Ar
g AT oy & gL wfaw TE g
s e 78 fgdr i ag |

aorafa WEXT 2 IF FIEA OF qAA
fem & ag 1§ ATHE M ATET AG
g1

SHRI PILOO MODY (Godhra):
Mr Chairman, Sir, I would hke to
deal with thig point first. Every loud-
mouthed member mn this House
seems to think that it 1s only 't you
know a particular language that 1t 1%
possible to find out as to what has
been written in that language, 1
think, the world has ‘moved away
beyond that gtage, 1 do not know
whet jungle he comes from, but I
do know that it will be very diffi-
cult for him to put up a pliece of Eng«
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lish text in front of any of his fri-
;xi:;s end ask them to translate for

What is it so difficult in fnding
out? I got up, when the hon. Member
was not here and having a good time
mn the Central Hall, and publicly
admitted—It 1s on record~that 1
cannot read Hindi. Does that satisfy
him? Even then, he asks this ques-
tion' That means positively 1f he has
heard it, then I think it is mala fide
because he is either dim or mela
fide. Having publicly adnutted that
1 cannot read Hindi, why do you
come and ask me again? Just let 1t
pass, There are more mportant
things to deal with,

I think that by far the poorest
speech and the poorest defence was
that of the Law Minister, I thiunk he
realises it and he has therefore, dis-
appeared somewhere, I do not know
whether thig privilege motion has
created too much pressure on hrm
or whether it 1s merely a question
of having to evade the final outcome
He says that there are no two opi-
nions as to what has appeared In
thiz paper, that what has been writ-
ten in this paper 1s bad, I also agree
with hum that there are no two op!-
nions,

Many of hig own party people al<0
agree with him mcluding Shri Priyd
Ranjan Das Munsi who totally ag-
reed day before yesterday mormng
that there was no difference of opl-
nion on thus 1ssue at all amon., 1
many others, who have now all of a
sudden realiseq the ulterior motives
of the Opposition in bringmg fol-
ward something like this,

As 1 said in my speech yesterda¥.
this matter should have been refer-
red to the Privileges Commutiee i1
exactly five minutes, If you will sc€
the restrained manner in which at
the time of bringing up the issue 0‘
privilege, I sald ‘It has been prough
to mv notlee.....} 1 did not say
read it ....that in & report publir
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shed in a peper called Pratipaksh a
most geurrilous attack has been made
on the Members of Parliament, Sir,
I think this is a matter which goes
even beyond the pale of privileges
because it says apart from other
things”——and then again there was
some interruption even on an jpno-
cuous siatement like that—and then
it goes on to describe what the paper
hag said very briefly that it has men-
tioned this and this and finally makes
@ plea that 1t should go the Privileges
Committece, At that moment, seve-
ral people could have said, ‘Yes,
of course, this is a definite case of
privilege’ and the ‘matter would have
gone to the Privileges Committee,
The newspapers would have known
nothing about it. Yesterday morn-
ing papers would have said nothing
about it, A few comments here and
there would have heen made and
1his embarrassment to the 1institu-
tion of Parliament, Members of Par-
liament, to individuals, to Shri L, N,
Mishra and his Chalis Chor and the
Members of his Party who were
mfructuously made to get up and
defend an indefensible motion—all
this would have been saved and six
months later, six years later, sixty
years later, some report would have
come out of the Privileges Commitiee
takled on the Table of the House and
everyhody would have forgotten
«bout it. But, no, the Congress does
not function in that fashion The
Congress functions only in one fa-
shion and that 1s the survival of the
leader, This is the only motivating
force in the entire Congress Party,
the survival of the leader, for which
al] these henchmen have to be ga-
thered in order that the lcader 'may
be kept afloat,

Look at the quality of the debate,
Look at the arguments that were ad-
vanced, Look at the way a senior
membey of the Opposition has been
taken to task on one point and then
immediately scored out of the re-
cord. Why? Will you tell me why
only for this reason? T must say this.
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I have no illusions about Mr.
George Fernandes's motives in
writing an article like that. His
motives are his own. Why he has
written like that, what his motives
are—I] make no bunes about it. But
the fact of the matter 1s that it hag
been printed the fact of the matter is
that 1t will be seen, the fact of the
matter 1s that this House must be
seized and the fact of the matter is
that it should have gonc to the Privi~
leges Committee, Mr. Gokhale, the
right honourable Minister for Law and
Justice and Company Affairs, and God
knows what else, says, and this is
again a musreporting here.

“l am on the question of the
Motion by Shri Piloo Mody with
regard to a newspaper report, 1
have not seem the newspaper re-
port and my colleague has also not
seen it. We keep our mind open
with regard to this question.”

Their mind. have been open ever
since with 1egarg to this question
and thereafter going on to comment
on things extraneous to the motion,
as for example, enlarging the scope
of the motion, Nobody can accuse
me of having gonc beyond the scope
of the Motion ag 1 introduceq it. My
notion was On a sinllous report
that has been printed and ‘my plea is
that it must go to the Privileges
Committee, It could have been fini-
shed in five minutes, But because
you have a guilty conscience you
don’t want to do 1t. You have a brute
majority Will that obliterate truth?
Will that obliterate honesty Will
that obhiterate airplay? Will that ob~
literate fair practice? Do you think
you will be excused for this thing?
Do you think there is any innocent
way out of what you are being charg-
ed with? Is there anvbody who is
not convinced one hundred-per-
cent that what we are accusing them
of ig true, that you have been plun-
dering this country, that you have
been cheating thig country, that you
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have been giving licences

against
favaurs,

. ot fora o avw ww ;B A
wrew & a1v § oY a) 59 TamEy )
SHRI PILOO MODY: It is the same
Chalis chor getting up again and

again and now ek ektalisma chor
khara ho raha hai....

SHRI PRIYA RANJAN DAS
MUNSI: What about kendu lead
scandal—Mr. R. N, Singh Deo and
others?

waraf wgaw : oY orava Ao R
a9 frr w75 g ag wArimETagy
¥ 1 7 T § g & wwT 5w ATy
& wver W 7811 5w Agva
W gow) faagrAifag | 140 71 W
T |TG 7 AT FRAWT AT gEEy qiqq
qi
SHR] PILOO MODY: I am not pre-

pared to say any thing unless I
understand what you are telling me.

uéé‘mgr | 9 FET LFEEEr 917
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fireY e x5 37 avg w37 o7 fF A
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SHRI PILOO MODY: There ig this
newspaper report which is the sub-
Ject-matter of today’s privilege
motion. Every Member of the House
is called chor. Majority opinion is, it
doeg . not constitute a matter for
privilege; therefore it cannot be con-
sidered unparliamentary Therefore, 1
think, you are exceeding your autho-
rity in asking me to withdraw it.
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MR. CHAIRMAN: I appeal to yow
to withdraw these words,

gin

SHR] PILOO MODY: Mr. Chairman
Sir, there is one condition under which
1 am prepared to withdraw 1t If it
offends the guilty conscience of my
friends, I am quite prepared to ex-
change the word 'Chor® for the word'
you suggest to me. Ig ‘thief’ per~
mitted? Otherwise I will call them
plunderers. The way this plunder
has been going on insidiously day by
day on a sustained basis in a scienti-
fic manner how long do you think you
are going to escape the consequences
of this These 21 signatures are only
a litile tip of the iceberg. The fact of
the matter is this was an innocent
game they were playing. They are
actually playing games which are far
more dangerous, the consequences of
which are going to role back on them.
It is now only a question of time
before the full weight of what is
happening will come and fall crashing
around their heads

When this dehate started several ot
these pzople, who early in the morning
have a fresh conscience, got up and
spontaneously said it should go to the
Privileges Committee. Then some-
thing happened in dark corridors and
all of a sudden the idea was: ‘np privi-
lege motion’. And then all these people
burnt the midnight oil and found in-
fructuous arguments, Day before
vesterday I was a good guy; today I
am a bad guy because it suites their
dirty scheme. Whatever happens, tne
structure on which this corruption
breeds must not be touched. This is
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the sapctum sanctorum of this Gov- wawfir S i
ernment. The manner in which A e S

corruption is to be allowed to grow

untoucheq by public opmnion, un-
touched by opposition, untouched
by the newspapers. Well it is

the end of the road. By all means
vote down this privilege motion but
you have opened the flood gates.
Henceforth it will be impossible for
you to stop any newspaper from
printing the most scurrilous muck not
only against you collectively but
against you individually. And with
what face you are going to come back
to this House and complain like a
hurt-sheep-dog about the manner in
which your gentle and genteel feel-
ings have been hurt? It was so
touching to see my friend Unni-
krishnan about whom it was said in
one of the papers that he indulged in
» l1c when he said a particular thing
and for three weeks and on six occa-
sions a Privilege issue was brought
before Parliament. Today he is being
called a ‘Chor’, a ‘Dalal', a man who
1uns a brothel plus plus plus and yet
he says this is no issue of privilege,
hecause there is ‘ulterior motive’ in
this, The one expression that gives
them total immunity to say what
they like is that thig is ‘politically
motivated” Once a thing is supposed
to te ‘politically motivated’ then they
have right to do anything to stop this
political motivation.

T ET TR vm AT A g ?

And 1 even heard my friend Gos-
wami talk about ‘moral right’. I can
understand his talking about rights
because he has majority but for him
to talk about morality is just a little
too much. Not only ‘political motive’
but also ‘political game’ has become
now a sin as far as the Opposition is
concerned.

Another sad moment of today's de-
bate was my friend, Shri Daga. Where
18 he? What a scheme: I had once re-
commended him for the Agricultural
Mnisiry.

forerz & oY eV @ vy

SHRI PILOO MODY: 1 can also
talk about many of my friends who
spoke in this debate. My friend
Mr. Stephen He tries so hard. On
evewy occaslon, every morning, when
he comes, he 1s full of vigour, full
of argument, full of rules, but so
far, he has not even got as far as
the fourth bench over there. It is
tragic that for this little game of
musical chairs, what they are pre-
pared to do This is the tragedy.

18 hrs

My friend, where is he, the greal
Minister of Parliamentary affairs who
is supposed to be orchestrating this
House as a sub-conductor? Where 1s
he? Why is he not here? He has
gone round collecting a group of peo-
ple who are supposed to back him up
on every issue. The thing that I am
really complaining about is that the
corrupt system on one side and the
political system on the other side,
the two are combining only in order
to preserve the one single motivation
of this political party known as the
Indian National Congress, which is
the survival ot the Leader. It is all
operating for only one purpose. It is
tragic. It 1s debasing mankind. It
1s a sad sight to see intelligent, viru-
lent independent-thinking men suc-
cumb so easily to the temptations of
pomp and pelf. Therefore, I am
almost tempted to amend my own
motion. But, without doing that, in a
final appeal to the conscience, the
conscience which worked so very well
for them in 1969, 1 would ask them,
‘don’t make a mockery of our only
institution’. Parliament, in spite of its
failures, in spite of its shortcomings,
is the last vestige of democracy left
in this country. This Parliament,
such ag it is with your massive man-
date, is the last vestige of democracy
which has been left in this country.
It is to preserve this Parliament that
I appeal to you to vote for my privi-
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lege motion, to send this matter to the
Privileges Comm.ttee and to hell with
the consequences of whoever gets it
into the neck. But, this is the only
real thing to do and that is why I am
appealing to you to do 1t.

awmafn wgw @ Y FERT A
¥ oF oiEde faa
SHRI P. K. DEO (Kalahand)). Sir,
on a point of orde:r.

MR. CHAIRMAN He says, The
Speaker, Lok Sabha: I have to move
a counter motion

(Interruptions).

SHRI P. K. DEO: You cannot reaa
it without circulation

SHRI MADHU LIMAYE Lven the
mover of the motion has concluded his
speech. This cannot be done at this
stage. This should have been done at
the beginning Not now.

(Interruptions).

SHR] JYOTIRMOY BOSU: I am
only asking you, Sir, under what Rules
you are admitting this substitute
motion?

MR. CHAIRMAN Under Rule 226.
SHRI JYOTIRMOY BOSU: You

cannot If this 1s so, let the Rules be
thrown oul. No.
You can vote us down, but we

cannot allow a substitute motion

=t wrew fagrdt vl © wTeA A
ag1 § 5 o faw 2260 & wrda o <0
2 1 3@ g Rt g mT y Jfad

“If leave under rule 225 s granted,
the House may consider the gues-
aion and come to a decision or
reter it to a Committee of Privileges
on a motion made either by the
member who has raised the ques-
tion of privilege or by any other
member”.

afrr 2w ag adr g wreard odi wet
#y ggwwFTAaAT agd fr e dae-
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SHRI P K. DEO: On a pomnt of
order. Shri Piloo had moved a motim
and he has given reply after a tull
debate. The proper time ior the
substitute motion would have beon
before the reply of Shri Piloo Mody
so that he could have his say on the
substitute motion After Shrn Pilvo
Mody has replied to the dcbate, theic
1s no other option for us except to
vote on the amendment already
moved and then the main motion
There can be no substitute motion at
this stage. I want a ruling from you
on this.

SHRI S. M. BANERJEE: On a pomnt
of order When we were attending
the Business Advisory Committee (0
consider whether a discussion should
be allowed or not, we were told by
someone that there is a substitute
motion which ig likely ta be moved bY
my hon. friend, Shri Sathe. Before
going to the Speaker's room for the
Business Advisory Committee meet-
ing, I of course saw my hon. friend,
Shri Sathe, moving hither  and
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thither, but I did not know what he
going to do It he has moved a
substitute motion, I woulg nvite your
attention to this When Shri Piloo
Mody moved a motion of privilege
and there was some controversy as to
whether this was g notice or a motion,
I 1n my wisdom moved a motion
under 226, which was already with
the Speaker The hon Speaker said
that one motion was before the House
and as such no other motion could be
moved It 1s on record I subm.t
that the Piloo Monday’s motion and
the amendment of Mr Madhu
Limaye had been circulateq on 4 Sep-
tember 1974 The hon Membcr
M1 Sathe could have moved the
ubstitute motion at that time Nobody
knew what the substitute motion was
News travelled from the other House
t, this House through the Central
Hall Suddenly they realised that
something has been moved m the
other House and relying on the wis-
dom of the elders somebody moved
a motion here The question 1
simple We have discussed this matter
thieadbare and now the debate the
concluded after the speech of the
Mover of the motion The Speaker
his not granted permission to the
<ubstitute motion He can give
another motion tomorrow or the day
after and this motion should be voted
upon

A -9 a wowwgry fAaw
W17 7w Fy wfeord) g e Ay qaegar
? 9EaTeE IGFTANUEN FI1T faaw

AR & HATATH § ITH AT AT E W
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aasiRg sl aga & foq mw @A
w7 o § 1 R wirede dw R v
weq Ay AT A A wdERe ww i
for 7y qraT & | s XA ATy wwor
B s faaw asovagasr v
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“subject to the provisions of sub-
rule (3) of rule 359 the reply of
the mover of the orgzmal motion
shall m all cases”

Without exception

bate °’

1n all cases conclude the de-

g1 #2aifraar g far [s4z qureg
g1 T, w9 £1€ AATWE A §13
@ W oEFAT

SHRI SHYAMNANDAN MISHRA
It 15 indeed a very interestmg case
which has arisen and we have to go
into 1t very objectively and cooly
The claim 15 that the substitute mo-
tion 1s based on rule 226, What does
rule 220 says’ If leave under rule
225 15 granted the House may con-
sidc  the question and come to g de-
cision When leave 1s granted to make
a mot10,1 under rule 225 that 1s based
on a matter having been considered
Theie was a particular matter which
was considered on the basis of
that matter leave has granted under
ruje 225 Now any motion that would
come later must be related to the
muatts: tor which leave has been gran-
ted under 225 The matter cannot be
a foreign matter That 135 my first
submission The case has been com-
pletely given away by the hon’ble
Mover and also by those who are as-
sociating with him Rule 226 says

‘If leave under rule 225 is
granted, the House may consider the
question and come to a decision

The first thing which the House can
do 1s to consideer the question and
come to a decision

That is one thing 1If the House
considers the question and comes to
a decision that it should not be re-
ferred to the Committee of Privileges
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that is one aspect. The other aspect
1s that it might be referred to the
privileges committee either on the
motion moved by the mover or by a
motion by any other hon. Member.
The substitute motion moved by cny
other hon. Member also will be go-
verned by the fact whether it is going
to be referred to the privileges com-
mittee. The motion cannot be on the
basis of anything else. Since the
is sought to be moved does not ask for
reference to the privileges committee,
it is not in order.

ey gz frdza s fe g ama
dm@y wasard faawr i gy f
ag MfrasaswErn arg Ty 9w H
HTWE gAT |
Anything which basically conflicts

with the original motion cannot be
moved 1n the House.

SHRI JYOTIRMOY BOSU: Mr
Madhu Limaye has clinched the whole
issue, Rule 359 is very clear that
once the mover of the motion has
made his reply, the debate is concl-
uded and only the vote of the House
is to be taken. Nothing beyound that
can be done.

SHRI C, M. STEPHEN: This is co-
vered completely by a ruling of the
House, I am reading from Kaul and
Shakdher:

“On April 5, 1967, a question of
privilege was raised in the House
alleging that the Ministres of Ex-
ternal Affairs and Commerce and
the Prime Minsters had misled the
House by making misleadiug and
untruthful statements in the House.
A motion was moved to refer the
matter to the Privileges Committee.
The Minister of Parliamentary Aff-
airs moved a counter-motion to the
effect that the Ministers concerned
had not committed any breach of
privilege of the House.

Thereupon a point of order was
raised that the second motion,
whidh had merely the effect of a
negative vote, was out of order
under Rule 344. Citing Rule 226
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(g) the Speaker observed that
either one of the fwo motions or
both the motions could be made
thereunder, and ruled:

The original motion states that a
prima facie case of breach of pri-
vilege has been made out and the
matter should be referred to the
Committee of Privileges for investi-
gation.

If this motion is voted down, it
only means that the matter is not
referred to the Committee of Privil-
eges, and the substantive part of
the question of privilege, name-
ly,..”

MR. CHAIRMAN- This motion was
moved at a stage. ....

SHRI C. M, STEPHEN: Let me
come to that .... (Inrerruptions)

Is there a rule that they alone can
speak and everything they say is re-
levant? I am quoting a ruling which
1s relevant to this case. It says:

“ . namely, whether a breach
of privilege or contempt of the
House has been committed remains,
and the House has to give a decision
on the merits of the case.

Therefore, the Minister of Parlia-
mentary Affairs is within his right
to invite the House to come to a
decision whether any breach of
privilege or contempt of the House
has been committed.

I rule that both the motion are in
other and they should be put to the
vote of the House one after the
other.”

This is the ruling. The only objec-
tion raised is, let it be understooc_i.
that this is not an amendment. This
is not a substitute motion either
because one does not depend upon
the other. This is another motion
under rule 226....(1merrup1§oﬂs)-
In privilege there is nothing hkg a
motion. What we are discussing is @
question, which was permitted {0 be
placed before the House, This c::r—
sideration has been golmg omn 50 ad_'
They have either to come %0 2 d
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sion by themselves or refer it to a
Committee of Privileges on a motion
made either by the member who has
raised the question of privilege, or
by any other member. Now the dis-
cussion is over. The course has fo
be decided, Onme is that it has to go
to a Committee of Privileges. But it
is not a closed matter If it is voted
down, still the question of privilege
will remain, The House will have to
decide whether a breach of privilege
has been committed or not. That will
have to remain. If a breach of privi-
lege is committed, the House can
refuse to send to to the Privileges
Committee, but the factum of the
breach remams Another resolution
is permissible, which is not a substi-
tute motion, not an amendment; two
motions can remain, We do not
want a debate at all, The debate is
over, The decision is what remains.
Rule 359 refers to the debate. The
debate is over, We do not want a
debate ... (interruptions)

=t wew qred : gwfa s
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SHRI JYOTIRMOY BOSU: On a
point of order. Rule 359 gives a clear
guidance. It 1s mandatory for all of
us. The Chair has now only to put
the motion to the House for ascer-
taining the views of the House and
nothing else.
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MR. CHRAIRMAN: I now put the
amendment moved by ShrisMadhu
Limaye to the vote of the Home.i .
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The Amendment was put and
negatived,

MR. CHAIRMAN: I shall now put
the m:otion moved by Shri Piloo Mody
to the vote of the House.

. The question is:

“May I draw your attention to
the report published in the latest
issue of Pratipaksh edited by” a
former Member of Parliament.

“The report says that some of the
20 MPs who denied the genuineness
of their signatures to the Licence

" Memorandum were telling a lie.
The report also says that these sig-
natures were manipulated by the
Minister for Railways, Shri L. N.
Mishra, The front page report de-
nounces the Prime Minister as the
main so.rce of corruption. This is
a gro-s contempt of the hon. Mem-
bers and of the whole House.”

“I chall be grateful if you will
allow me now to move the motion
for = sending it to the Privileges
Committee.”

The motion was negatived.

st et fagrl arwdey o Ay
wared, 5 ArwA 2 i wma Ay FAanE
eqfa £ w1 797 F fza17 8 6 A9
T ZT =AfEe 41, wrar AT A 43
™3

qene WENER (A NEAT A H 3
nF ATRAATFIATE Aaq F1 T & FIAT
z

fqo AT RIS Img AT BT
g trgrsauzsR fFar 9% 34T @
gT39 %1 UF AT F a0 For FTAT 2 )

The motion was put and negatived.

awiafy wdvzn . Zr3A WA VR
(za=am)
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SHRI VASANT SATHE (AKOLA)-
Mr. Chairman, Sir....

(Interruptions)

SHRI PILOO MODY: Now how

can you stop me calling them as
thieves?

SHRI PRIYA RANJAN DAS
MUNSI: You are dacoits. (Interrup-
tions).

st awrafa wg@s : fo . g5 712 #5
FIHIT TAEAAT ATTH AT9F 2 |

Those in favour say ‘Ayes’....
SOME HON. MEMBERS.: ‘Ayes’...

MR. CHAIRMAN: Those against...
(Interruptions)

[Shri  Madhu Limaye and some
other Members went to the dais]

Al vy fed o A1 ARl FETER
22 A2 739 ¢ | (s@awm)

I will stay here. You remove me
from the House.

SHRI P. G. MAVALANKAR:
Shri Sathe should bring his countec-

motion tomorrow regularly, not like
this.

(Interruptions)

[MR. SPEAKER in the Chair]
18.35 hrs.

SHRI SHYAMNANDAN MISHRA:
Is this Parliamentary demccracy?

SHRI P. G. MAVALANKAR: What
is this, sir? This is most undemocra-~
tic. This is an outrage on procedure,
it is a torturing of democracy. (In-
terruption),

MR. SPEAKER: Order please. All
of you may please sit down.

SHRI P, G. MAVALANKAR: We
will not allow this. Let there be an
Adjournment of the House.

PROF. MADHU DANDAVATE: If
you have normal democratic func-
tioning, you adjourn the House.

MR. SPEAKER: Let me understand
what you want,
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SHRI C. M. STEPHEN: It is they
who have destroyed democracy. (In-
terruption).

MR. SPEAKER: Order, Order,

SHRI SHYAMANANDAN MISHRA:
This 1s most unheard of.

SHRI P. G. MAVALANKAR: It is
a most shameful thing.

it wew fagrdt Aot ;v faan
£ EeAT FA AL | W URTH I3 HY
s 29 fF woam ordf wr Araw sy
a5aT § 1 (ITEANA) WA wer 9v
gREWTHE TEYAN | (sqAmTT)
MR SPEAKER 1 will
know  Order please.
SHRI PILOO MODY: May I make
a submission?
it wzw fagrt Ao : w18 679
st TR AR #1 qwe faer fegrmn
IFT qIE QF AT [YAT W7 OTAT
(eagwia) guw S foavar s weq
N dz% wafra T oy (axawia)

let you

aWy AREW : H T fAegT
FTE N

I have no alternative,
tions) Please sit down.

SHR! S, M. BANERJEE: Sir, the
Chairman said definitely that after
the motion was put to vote, we could
see. (Interruptions) 1 know that
he has got the sanction from the
Speaker, He ceases to be a party
man when he ig in the Chair. If at
al]l he behaves as a party man while
in the Chair, then we shall withdraw
him from the Chair.

In this House, can you allow him
to be a scape goat? You have be-
trayed our confidence,

W WgAa o9 X § oq
wTEX | W g qve qafey |

it wew fagrdt it : e
R, o1 FOw F A ¥ 9 5o T F
T & = w1 W andn ol oa
SECIRE LR R £ 0§ FiE BT T

(Interrup-
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ag wzAT g | wiwiw g g
AT FET AN E 1 A AT & W/ET E,
WA ® WA IAGIT AT S HEG
&, W% o & seAa FER &1 IE
RYT % TW A AT | WA &F FW
dar g g f AT ay fwd w
WAL & FIT R A W B IS
qET &Y | AT REIT I FE gEA
#ar g i ad ?

TR WEE, T WET 7 $74-
argt fralt & wogae Sxd f e ?
a1 T 97 93 FU A9 T 5 XA
# 7 A §5 ¥ gwA &, fraw gs
W a7 ag aw am ow o
(vwawta) @F avz oW WA B
T & sy g¥ |

ot aera & : ww foFé Far
¢ Ay S gaAr @Y Tar

Y wew fagrdt avdedt ¢ S
@ w7 | OF fEds qw g w4
I @, TG A WAy A WY
FT 9T, HIIY SHAY THAIT & ) G277 &
YT @€ gy ¥ Ia% A A, I 9T
T A1 W A | one S99t B
T 9K A N gEU WA A
HTET A AT SHR! 9 A @ o 7
wradty fd ¥ oF wivede fear
FIE AT FIALEYT WO 2 HHY A

SHRI C M. STEPHEN: It is not
a substitute motion.

ot wew fagrdt ol : Wy oy
g & § fF Frovec Mivm §, s # @y
AT | Fa1 Wrew & fiedw ¥ gafae
2 92 fo ot wrdaE o g a7 w5y
wr wFar § 7wy arae @ ¥ fay
w i fraw & sl gw? fad wenr
fraw & 7w gw feeft fam W Wy
firada Aww @1 wwy & 7 fadder
W @ 10 A % wm wfew o
gt g fram & 1 o W W g
Lo
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[ wraer fargréy arda)

Fhawag & fF um &
9T q2A N 435 6 A R FHY
qifgq | J& 9% WA G| S =
WA FTAT QT FH AW X wrafy Ay
= wfF oF fawg av ==t @ A f
qg AT EY Y | W 6 I NY 6T |
st qHT Y WA AN £ 77 IE®T
4t | o 7= AgA waf v fzo
w7 weatx fiar f& 6 aF mad
rafw wT %, A 6 & W
qZT H FEARET TF AT |
A1 Seearslt ¥ qe & far  wmr waT )
Iq%T FgaT ¥ 35 fagr w@r 1 F;m
H&T F 95F F1 A0G FEAT F(T AR
FIX A FTE FTARIT & w7 @y ? Hrew
Ffae ag 73 w8 & wiaaazd fmfrees
¥ %z e A qoF 79T ¥ W T fEA
AT TR/ E 39 Wiow & {5 e ) ww
1 3w fvar wrar @ &7 7 &z g far
T @A IF a7 7 fr=re frar S
agAr 7

gafad ¥ wgan § f gar s
Téf ag w9 7t § f5 gowhow & faar
Agaw ¥ 7g QAT Tevar Jgd &
& ag FAN * Ak wavA &) o q
g #gd ¥ for gz gafeqa g at
(27=ara)

ot g $IT AT A dar
farar

off wew fagrdt maet o7 wOw
HZAA & a9 9L I HAAqTAT AEF, A"EHA
¥ 9% Fq qF I, T A7 FEI
& o Aarv adt A7 Y ag T
g = gEdr

weay AEIAA, HUT WA T HEAT
fararr® Frm &Y g9 w® FET | AT
¥ : faom Nford, =3 9y
it e

SHRI SHYAMNANDAN MISHARA
{Begusarai); I completely agree with
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the approach that the hon’ble Shn
Vajpayee has brought to bear upon
the situation which prevailed here a
few minutes ago. We feel distressed
and pained at what had happened in
the House, But we do not have any
complaint against the party in power.
We do not complain against them,
we fight them and we will continue
to fight them Our complaint is against
the Chair We are to be governed
here by certain rules. The House can
we conducted only when some ruleg
prevail in the House and the Chair
doesnot take a position as the Chair-
man at that time chose to take that
the Chair can do anything in the
matter It 1s not that I want to
denegrate the Chair The Chair 15
the servant of the House; the Chair
18 not the master of the House The
Chair 1s guided by certamn rules

One motion was discussed and ulf-
mately 1t was voted out. For that a
good deal of processing had been
done; from Rule 222 1t had moved up
to Rule 226

Now, another motion—a completely
different motion—is sought to be cata-
pulted. How 1t was suddenly visited
on us without any processing through
various stages I ask you whether it
should be governed by certamn rules
or not or that we would be confronted
with that motion at any stage. What
1s the character of the motion?—We
do not know Every motion 1s gov-
erned by certamn rules according to
the character of the motion.

I# the hon friends on the other
side show the same keenness about
no confidence motion’ we would wel-
come. There should always be readi-
ness on the part of the ruling party
to face it and that is the rule which
ought to prevail.

But the character of the motion here
is different. It appers to be arfother
motion of privilege If that is 80
then it will have to go through all
the stages of privileges. ¥You Wﬂ:
have to consider it first and after tha
the House will conisider it as a ques-
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tion; secondly the matter and sub-
stance of it and thirdly as the motion.
But for that, notice will have to be
given,

So, Sir, when the entire business
in regard to Shri Piloo Mody's motion
was concluded, the Chair chose to tell
us that there was another motion and
he wanted to take the sense of the
House. I ask you, Sir, whether it is
Parhament of India or Jabardast: of
India? 1f there is Jabardasti, from
that side, from this side, there would
be Satyegraha. Even today, there
was no show of physical force from
this sxde because. . .

(Interruptlions)

Sir, the whole thing is that we have
to save this institution. What we are
seeking today is to save this insti-
tution. (Interruptions)

MR. SPEAKER: Why do you in-
terrupt? After alll we are sitting
heie to hear each other,

SHR1 SHYAMNANDAN MISHRA:
Sir, what we are seeking today is to
save this institution from the auto-
cratic rule of the Chair. Chair's pre-
rogative is not synonymous with auto-
cracy. Chair’s prerogative is preci-
ous; it should be based on rules; and
1t cannot be based on autocracy. What
we are seeking today is to save this
Parliamentary democracy from the
autocracy of the Chair. Behind the
autocracy of the Chair may be the
sheer brute force of the majority on
the other side.

SHRI DINESH SINGH (Pratap-
gah):  Mr, Speaker, Sir, I entirely
agree with the hon. Member Shri
Atal Bihari Vajpayee and hon. Mem-
ber Shri Shyamnandan Mishra that
we can manage this House only if it
is run within the rules that have been
laid down. I would, therefore, sub-
mit to you, and through you, to the
hon, Members that they might also
consult the rules and see whether we
have functioned within the rules or

BHADRA 14, 1896 (SAKA)

Qn. of Prwvilege 178
not. At times, when certain maaiters
come up, 1t is not always possible for
hon. Members io remember all the
rules, and therefore, it is good, from
time to time to refresh them. Now,
the question that was being discussed
here was the Privilege Motion or
rather the motion that a matter should
be referred to the Committee of Pri-
vileges. That matter had come to an
end. Mr. Piloo Mody concluded his
speech. The question was that it
should be put to vote. There was an
amendment by the hon. Member, Shri
Madhu Limaye and that amendment
had to be voted first. At that stage,
the Chair made it known to the House
that there was another motion in that
conmection. The Chair was attempt-
mg to read the motion and if my
friends had allowed the Chair to read
the motion, perhaps, it would have
been easier to understand whether it
was wiathin the rules or not. (Inter-
Tuptions). What I was trying to say
was actually what had happened.
Now whether they did right in not
allowing the Chair to read it or not
is a matter of opinion. I am not go-
ing into it. I was only relating what
had happened.

At that stage, it was announced by
the Chairman that he had another
motion. Members on the Opposition
benches did not think that he should
read it. Then some points were
raised as to what would happen to
what was already before the House.
He said that this motion would be
considered first, that the amendment
of Shri Madhu Limaye would be
taken up first, then the motion of
Shri Piloo Mody would be taken up.
and thereafter this motion would be
taken up.

SHRI S. M. BANERJEE (Kanpur):
If the House wishes

SHRI DINESH SINGH: If the
House wishes. The Chair also point-
ed out that it had powers to suspend
the rules.
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SHRI SHYAMNANDAN MISHRA:
We did not agree.

SHRI DINESH SINGH: Al right.
He pointed that out. The amend-
ment of Shri Madhu Limaye was
voted. Then the motion of Shri

loo Mody was voted. At that stage,
hri Vajpayee moved that the House
be adjourned today. Now, that was
put to vote.

SOME HON. MEMBERS: No, no.

SEVERAL HON. MEMBERS; Yes,
yes.

SHRI DINESH SINGH:
function within the rules.

SHRI ATAL BIHARI VAJPAYEE:
I did move 1it.

SHRI DINESH SINGH: 'Therefore,
it was voted.

SHRI PILOO MODY: 1Ii 1s not a
matter of voting—whether the House
should be adjourned.

SHRI DINESH SINGH. It was voted
upon. The bon. member himself
admits 1t was voted upon and it was
lost.

Let us

Thereafter the question  was
whether this motion should be taken
up or not. At that time, if the hon.
members felt that there was some-
thing wrong with the motion or that
they needed more time to consider it
or that it should be discussed at
length or that they wanted details
of it, that was the time for the hon.
members to have asked for it.

SHRI P. K. DEO: We asked.

SHR! PILOO MODY: We said:
bring it tomorrow; we will discuss it.

SHRI DINESH SINGH: Thereafter,
if it had been discussed in that
menner, I am sure there would have
been no difficulty and an arrange-
ment could have been arrived at...

SHRI PILOO MODY: Question.

SHR1 DINESH SINGH: ... as to
in what manner it could be dealt with.
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But instead of that, somehow there
were certain dificulties in the Houge
1 would not go into any details; we
all saw it.

SHR] C. M STEPHEN: The Chair
did not know, let the Chair know it.

SHRI DINESH SINGH: There-~
after, the Mover of that Motion, Shri
Sathe, moved his motion. Whether
the Motion can be moved was also
debated; and since it was a motion
that concerned the molion that was
already being discussed, there is a
precedent under which a similar mo-
tion in the past had been taken up.

SHRI PILOO MODY. At that
stage?

SHR] DINESH SINGH All these
wecre matters which could have been
—and 1if I 'mavy suggest-—should have
been raised at that time and consider-
ed (Interruptions). In that confusion,
the motion was put to the House. No
member was willing lo speak on that
motion. Therefore, the motion was
voted upon (Interruptions).

SHRI SHYAMNANDAN MISHRA.
We did not know.

SHRI P K. DEO: He is misgu.ding
the House.

SHR] DINESH SINGH. That 1s
'my recollection. Whether the formal
voting hag takep place or not, it is
for the Chair to decide. But there
was g voice vote. We were asked to
say ‘Aye’. We did say ‘Aye’. Whe-
ther it is there or not, it is for you
to decide. We could have a vote on it
again. But my point is that it would
be possible for all of us to function
provided we agree that Shri Vajpayee
and Shri Mishra and all of us will
follow the rules of the House. If we
follow the rules of the House, I sub-
mit that this motion is permissible.

19 hrs.

SHRI S. M. BANERJEE: We want
it to be circulated properly so that
we may apbly our mind; we want to
read it.
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PROF. MADHU DANDAVATE: I
raised a point of order and I should
like to trace the sequence. When
Shri Piloo Mody had completed &is
reply, the Chairman got up and said
that he had a motion That motion
was describeq by some Members as
counter-motion. I have heard of coun-
ter-revolution, not of counter-motions.
When I pointed out that it was not
possible to take up that motion at that
stage, it was stated that the amend-
ment of Shri Limaye would be voted
upon and toen the resolution moved
by Shri Piloo Mody. At that stage
Shri Madhu Limaye also pomnted out
that according to rule 359 the reply of
the Mover of the original motion shall
i all cases conclude the debate.
The Chairman accepted this conten-
tion ang the amendment was put to
vote. The resolution was also put to
vote and rejected. Then all of a sud-
den the Clhiairman got up At that
stage Shri Vajpayee also got up and
said that we had had continuoug dis-
cussion for a lopg time and we can
meet tomorrow A lot of noise was
there at that time ang the Members
of the ruling party were shouting.
Nobody could hear anything The
Chairman also was not able to hear
anything. Even if the other resolu-
tion were put to vote, we did not
know what the subject matter of that
motion was Wag it the same? No
notice of that motion was given. It
has been the convention of the House
that when on an important matter a
motion is put hefore the House, as
Mr. Banerjee rightly pointeq out,
notice must be given. In addition to
that rule 338 demands that two iden-
tical motions cannot be taken upon
the same subject in the same session.
Tn fact Shri Madhu Limave wanted
suspension of rule 338 so that the no
confidence motion might be taken up.
We do not even know the subject
matter of the motion that was sought
to e moved by Mr. Sathe. If it were
on the same matter, some persons
woulq have got up and pointed out
to the Chairman thaj unless rule 338
was suspended, this could not be
taken wup. Chalrman ought to
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have ascertained whether rule 338 was
applicable or not. Wa shoulq lrave
been told whether that motion came
under the purview of rule 338 or not.
He could have restored the order in
the House and taken it up tomorrow
after due notice was given. When
the atmosphere for debate and dis-
cussion was not there, the Chairman
actually trieq to impose his decision
on us and to that extent the normalcy
of the House was destroyed. The
Chairman is the custodian of the
rights and powers of the House and
if the Chairman allows the rules to
be flouted, the Members would feel
concerned That was the attitude of
Madhu Lijmaye. If Madhu Limaye
was provoked 1t was because he found
that the rules were not observed
When the Chairman flouted the rules,
even if apparently the rules are flout-
ed by Members, you cannot blame
them and you cannot describe it as in-
discipline.

SHRI S. M. BANERJEE: S, I
had a talk with the Chairman, who
is a member of my party. We have
heard that something has happened,
that some wisdom has come from the
other House to this House through the
Central Hall and thev wanted to move
a counter-motion When you were
presiding over the Business Advisory
Committee, we pointed out to you our
apprehensions about it and requested
you {o direct the Chairman that noth-
ing should be allowed to be moved
unless you have permitted it. So, the
Chairman stood like a rock and did
not allow that motion to be moved.
But ultimately he realised that as
Chairman he has to function under
the guidance of the Speaker, who is
the Custodian of the House. When
the Secretary-General tolq the Chair-
man that it has been permitted by
you and you have allowed it to be
moved, there were only two courses
open Either he could have adjourn-
ed the Houge or obeyed your instruc-
tions. Earlier he gave a wonderful
ruling which was applauded by the
whole House when he said that ruje
859 is clear. But after that, he has
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{Shri S. M. Banerjee]
acted in obedience to your order.
Why did you allow our Chairman to
face this sort of humiliation? He did
not deserve it. The same thing hap-
pened once when Mr. Vasudevan Nair,
was in the Chair, but he refused to
carry out certain orders which he
thought were apparently wrong. Sir,
we shall have to seriously consider
whether any ‘of our party members
should continue to be on the panel of
Chairmen. When vou decided to
allow it, i all fairness you should
have come and told flne House that it
was under your orders that the Chair-
man was acting. Sir, thig counter-
motion will have to be widely circulat-
ed to all the members. I would like
to read it carefully and move an
amendment. Let us discuss for the
whole of tomorrow whether the coun-
ter-motion 1s correct or not. It should
be widely circulated to all the hon.
members.

SHRI P G. MAVALANKAR
(Aomedabad): Mr. Speaker, what
has happened teday m this House is
both extraordinary and amazing. I
do not want to give again the whole
chronological events that took place
in the House. My hon. friend, Shri
Dinesh Singh, has given a fairly
accurate catalogue as to what hag hap-
pened My point is very simple. As
soon as Shri Madhu Limaye’s amend-
ment was lost by a voice vote, Shri
Piloo Mody’'s motion was put to votc
and it was voted down by the majority
of the House:; it was not accepted
When the Chairman announced the
decision, simultaneously, Shri A. B.
Vajpayee, got up from his seat and
moved a motion that the House be
now adjourned. It was not a request
but a motion which should have been
teken by the Chair forthwith Unfor.
tunately, instead of taking up Shri
Vajpayee's motion first, the Chair
took up the parallel motion and the
wish of the House was not ascertained.
Without ascertaining the wish of the
House on Shri Vajpayee's motion, the
Chajy was in a very unconstitutional
and shabby way intimidated by the
Minister of Parliamentary Affairs and
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the Government Members to put the
other motion to the House.

I want to say that in this Parlia-
ment, and for that matter in gny Par-
liament, the majority must have its
way. They coulg have taken the
parallel motion tomorrow. But to
bring pressure of the majority on the
Chajr is unparliamentary, undemocra-
tic and dictatorial. You should forth.
with adjourn the House, following the
motion of Shri Vajpayee. The other
discussion can be taken up tomorrow.

SHRI PRIYA RANJAN DAS
MUNSI: Sir, 1 am extremely sorry
to listen to the argument of Shri § M.
Banerjee of the opposition. No mem-
ber of any political party cap take
it for granted that whoever is in the
panel of Chairman should function in
the capacity of the representative of
this or that party. The moment he
occuptes the chair, he takes up the
responsibility for upholding the pres-
tige and decorum of the entire Houre
as the Speaker. Some members may
take a particulay decision of the
Chair ag right or wrong bui he has
to uphold the dignity of the Chair. I
am extremely sorry that Shri Banerjer
has taken it as if it is the monopoly
of his party which the Chair is pro-
tecting.

Secondly, there are no two upinions
that the Chairman has allowed oppor-
tunity to every member of the obpo-
sition and ruling party to raise points
of order on whether similar motions
can be admitted or not. In spite of
Shri Stephen from our side citing the
example of 5th July 1967 when similar
motions were accepted, the Chairman
gave a categorical ruling that at this
stage no such amendment could be
moved. He said that he woiild see the
motion afterwards, Before that he also
told the House that, if the Speaker or
the Chairman felt that some motion
wag important and was fit enough, he
could admit it suspending the rules
even. He did not say that he was do-
ing it. It is a wrong charge that was
made. He only said that he would see
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it sfterwards, Then Mr, Vajpayee mov.
ed the motion for adjournment of the
House, Then the Chairmapn put that
motion to the vote of the House and
it was negatived. ‘'Thereafter, the
Chair alloweg Shri Vasant Sathe to
read the motion. The members on
the opposition did not have the pati-
ence to listen to the motion. They left
their seats. (Interruptions). It is a
fact that they created the trouble;
they did not want to hear Mr, Vasant
Sathe. My submission is this 1 have
great regards for the hon Memnwver,
Shri Madhu Limaye. Hig Parliamen-
tary knowledge and intelligence was,
sometimes, of great heip to me. 1 am
grateful to him for that PRut, as a
member of the House. I woulg iike
to express my sentiment on what
happened in the House today, what
Mr. Madhu Limaye and Mr. Janesh-
war Misra did today was not against
the Chaii, it was against tée Parlia-
mentary system and I want to con-
demn it.... (Interruptions). They are

«cating a situation in which  the
whole Parliamentary systemy would
collapse. I have heard many good

mguments from Shri Mavalankar. I
hke to learn from him Therr may
be shortcomings on our side. But I
do not think any of us shounlg try
to justify what Mr Limaye did to-
day. The way he rushed towards the
Chair and took the mike has to be
condemneg by omne and all Mr.
Speaker, if you go against the rules in
this House, the members have the
1ight to remove you from the Chair.
If the Chairmap does something
againgl the rules, members have the
nght to remove him from the Chair.
I want to know from you, Sir, whe-
ther a member has a right to go to
the Chair, take the mike and do what-
ever he likes. 1 want your ruling on
this point, Sir.

SHRI JYOTIRMOY BOSU: We are
makmg a simple thing very gompli-
cated. In accordance with rile 359,
the Chaitman, in the normal course, if
e was mpartial, would have con-
*luded the motion that was under
debate and then, since it was 6.30 .M,
thoulq have adjourned the House, be-
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cause Mr. Raghu Ramaiah had not
moved any motion for extending the
time of the House. Therefore, there
was no question of extending the busi-
ness of the House beyond 8 O'Clock.
although we sat till half pest 6
O'Clock. Therefore, anythine that
was done after that was improper.

Then I come to rule
says:

332, which

“Every notice required by these
rules shall be given in writing ed-
dressed to the Secretary, anq sign-
ed by the member giving notice and
shall be left at the Parliamentary
Notice Office which shall be kept
open for this purpose between the
hours to be notified from time to
time on every day except Sunday
or a public holiday

¢(2) Notices left at the Parlia-

mentary Notice Office after the
hours wmotified under sub-rule (1)
shall be treateq as giver on the
next open day.”
Under these rules....
SHRI DINESH CHANDRA
GOSWAMI (Gauhati): Under what

rule Mr. Vajpayee moved his motion?

SHRI JYOTIRMOY BOSU- Under
the rules, you had no right to enter-
tain notices. (Interruptions). To-
day 1 was shocked to hear that you
hag given in writing instructions from
your chamber on the body of the
motion addressed to the Chairiran and
had made the Chairman a rno- victim;
he was nervous and was shaking in
his seat Mr Speaker, vou have done
a very serious ang wrong thmg, tak-
ing advantage of your position, to pro-
iect this government. You have given
in writing, I am told—unless you
clear it—on the body cf the otion
that the motion must be out beforg the
House. This is a very serious charge.
We have been fighling against this
government for the last one week or
so and now, at the fag end of the ses-
sion, you have shown your true
colours that you are enly a shield and
protector of this government. 1 am
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very regretful and this is very un-
becoming of the Chair. You should
make a statement today giving the
true and correct facts and not as you
want,

SHRI H. K L. BHAGAT (East
Delhi): The facts are 5 matter of re-
cord and information. You can look
into the record to ascertain the facts.
1 am very sorry to say that Shn 8. M.
Banerjee has tried to explam wi-at
the Chairman did and at the same
time, I am very sor: ‘o siv ‘uol
giving the facts, he has no* been famr
to the Chairman, he hag not been tair
t0 you and he has not been fair to
the House and 50, I am very sorry to
say. I will talk of the facts,

Shri Purushottam Mavalankar, my
friend, saig on the one hand that Shri
Dinesh Singh has correctly resiated
the facils, and what happered ;n this
House and, at the same i.re  ahile
giving his narration of facts, he con-
tradicted him and said things which
are not horne out by what happercd
in the louse.

Now, an objection was raised....
(Interruptions). Now, when Shri
Filoo Mody bad concluded his veply,
then, the Chair said that there was an-
other motion by Shri Vasant Sathe.
Then, cobjection was rased an tre
ground that under Rule 359, ‘well, a
counter motion at that stage could
not come’. The Chair, after listening
to varicus people, gave a ruling and
the ruling of the Chair was, ‘1 will
take the voting first o th, amend-
ment of' Shri Madhu Limaye, then I
will take the voting on the mair reso-
lution by Shri Piloo Mody’' and, at
the same time, the Chair said, ‘1 will
then take up the motion of Shri
Vasant Sathe .. (Interruptions). It
is all a matter of record Please do
not interrupt me. On that, Shri Vaj-
payee got up....(Interruptions). It
is a maitter of record, you can check
up the records, On that Shri Vajpayee
got up to say and that he objected
to the latter portion of the ruling
whereupon the Chair said, ‘When the
matter is taken up, you can raise the
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objection about it. Let me take the
voting first on the amendment and
then op the main resclution’. The
voting was taken on the amendment
ang the main resolution and the cppo-
sition parties participated in it and
when the decision was taken by the
Chair, they started shouting and tae
Chair said—I am quoting his vrords,
there 'may be a difference here and
there—The Chair has the power to
permit a motion. The Chair has the
power to even waive the rulcs and 1
am doing it and, therefore, I am
allowing this motion.... (Interrup-
tions).

What happened unfortunately was
this. Instead of allowing tire Chiair-
man tg any something, all of thewm
started shouting

AN HON MEMBER: You werc
not in the House then....

SHRI H K. L. BHAGAT: I was
all along 15 ‘he Honse I did not move
even an inch  All ot them slarted
shouting, no, no The Chairman put
the motion to the vote. Thay 1s whal
happened. These are the fects which
1 want to submit

MR SPEAKER: Hon Members, I

have heard you with respect and
attention
First of all, I just say, whoever

happens to be Chairman, he repic-
sents the Speaker. And for those
who are in the Chair I ave the ut-
most respect ang regards And for
Shri Ishaque Sambhali, I have very
deep regards as a man and ac a
Chairman. Sometimes it does happen
that the Chair may mnot undersiand
the position rightly—I may not un-
derstand as well—and in such a "{1“'
ation, what happens is, we tear points
of view here and make up cur min

Mr. Ishagque Sambhali hag sent me @
slip saying: % qr¥ § Frondy S
w1 vy oft ¥ & wyerqrer e AT
Pty §—Fr ® gy  fp oy o
FS F uFa § | of ara 9g §—N
ey aT—Archer ww B grad A 7l
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& W FT awar §, ¥fww F wowr
w § ", gefed gz mw ade
A w@E

7y fea SR AR qr@ Aot § ot
HFE:

It is indeed a very bad situation
that had happened and we do not feel
happy about it,—that it happened like
this. I Mvas - sitting in the Business
Advisory Committee when the 1mes-
sage came....

SHRI S. M. BANERJEE: We were
all with you, Sir,

that Mr. Sathe
was insisting on moving his counter-
resolution, or counter-motion. The
Secretary-General met mee ang said 1t
is not possible unless the Speaker sees
and permils 1t. The Secrctary-Gene-
ral put it before me along with the
rules and what mv predeccssor ruled
in 1967 which has been read and quot-
eq in this House. In view of that, I
said; well if that is the ruling, then,
1 have no other alternative but to
accept it. Personally if this ruling is
not there I would have applied my
owp mind, but since there was 5 pre-
cedent and the ruling given, I accept-
od it. Now it came in continuation of
the discussion. This counter-Resolu-
tion came. Now, Mr. Bancrjee was
very unkind to me to say that T was
in the Chamber and it all happened
and I should have come at once.
Normally I am in the Chamber, I
meet Members, I see the files, adminis-
trative files and others. The Chair-
‘men sitting inside the House deal with
the situation themselves.

After all, since this morning I sit
m the House. Of course, in the after-
noon, I do the adminisirative work.
Whether 1 am inside cr not, I take
it that the Chairman is very effec-
lively dealing with the situation «aim-
so'f. This is a counter resolution.
There have beeyn counter resolutions
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and counter-motions, substitute wmo-
tions and all sorts of mdtions in the
past.,

I did not know the stage we had
reached. I should have immediately
inquired into the whole thing. Un-
fortunately, I missed that chance to
inquire into it. I shouly have inquir-
ed as to the stage of the debate. It is
an omission on my part not to know
about it. Anyway it hag happened
like this.

As far as the motion put by Shri
Vajpayee namely, ‘the House be ad-
journed’, is concerned, I think that
the Chairman, in his wisdom put it
to the House. It would have been
much better for the Government-—
Treasury Bench—or the Minister or
some responsible Members, if they
want extension of the trme of the
House, they should have presseq for
it or spoken to Vajpayeeji also. But,
it did not happen. What else can the
Chairman do except to put il because
it was moveq in the House?

Normally, the Chairman does not
sit in the House all time. He comes
and goes. On all occasions, normally,
when we  sit, we  consult each other
in case of douht or differecnce on any

of them. Now it is too late. What
should we do? Sometimes the Oppo-
silion savs ‘no’ Sometimes they say

that thev have two more Resolutions
which thev would like to move. So,
we want more time. And so, let the
House be extended. This thing takes
place. It is very unfortunate it hap-
peneq like this.

As far as other proceedings that
followed are concerned about which
a reference has been made, I have
enquired from the Table Office as to
what the position was at the eng of it.
Shri Dinesh Singh and some others
said at that stage there was a noise.
There was shouting and all that. 1
thought ihat inslead of going on in
this wrang'ing way, we shoulg find a
way ou+ of the situation. Now, I
would request all my friends in this



191 Qn. of Privilege

[Mr. Speaker]

House that they should not expect
anything other thap, what we have
decided as irrevocable, I would re-
quest the Treasury Benches also that
if fhey have got anything, they should
keen g¢n sitting. And, if Shri Vaj-
payee ¥eels that his Resolution was
let down, there is also reason for this.
A poini hag beep raised at what stage
i{ happened. 1t would give me some
chance to go through ithe proceedings
to know at what stage this was and
whether it would come up at all. In
the meantime, tinis motion will be cir-
culated. I am only asking you to find
some way out of this situation.

SHRI SHYAMNANDAN MISHRA:
May I make g submissioy on this?

MR. SPEAKER. What 1t may be, it
was permitied on the basis of the
ruling over which I am not respon~
sible. The ruling was there and it is
there as a precedent and, thercfore,
we take 1f as 1t 1s.

As for the incident I am very sorry
The moment I was informed that the
Charr 15 in difficulty and this 1s the
posttion I just left the whole business.
You can see the files aie lying open
at my table They are still there. I
just r1ushed In

aegedt ey WA Fgr & W
ATy Ag g, A A T vy oEAY
AT E T ¥, AR A EE 7 SREE
wF s frag o) ooF AE OE
frar 1 &1 ot ot 3R Prar 3w Prar

in good faith and mn good wisdom I
am oc'upving the Chair as he does
The moment one is in the Chair one
Jlops thinking on the parly time

T & w71 AT VI AF wgar 97 5
Tr g & fon, oag Aand &, A oY
a= ot w.gw wor & fe ag e A &)
mr vy fgmre i o g & 9w
rgT T AT &

N34 LS
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We got you elected and we withdraw
you.

¥ i Ot o e 9 ar Ao

You can well imagine under what
difficult strain the Chair functions.

st Qo Gwo WAAAT : WAL WIT ¥
eI G WY Y  OET A A )
seget oZvTd : A & el wwfEin

I say I did the mistake. I waived
the rule and said that I allow it.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): I wouly like to make a
submission So far as this side of the
Iouse is concerned our recolleciion 1s
that the motion was put to the vote
and passed.

(Interruptions)

MR. SPEAKER: Upto the stage
that 1t was put this has been brought
to my notice. I will see the record
In the meanwhile I have asked the
officc to cizculate the motion.

1 would not approve of the way the
incident took place.
(Interruptions)

ez & qr¥ & TuT § Wi OB T
wradT araRdY s ¥ e e ?

When I come, I did see that somec
Members were on the dias side, which
1 think, should not have happened. 1t
1s most undesirable. It should nof
have happened. After all, we may
differ; we may lose temper. But, i
does not mean that ip this Nation_al
Parhament, it should happep like this

PROF. MADHU DANDAVATE: No-
bodv is happv about it.
(Interruptions)

MR SPEAKER: We adjourn now
to meef{ tomorrow at 11 AM.
1945 hrs.

The Lok Sabha then adiourned till
Eleven of the Clock on Friday, Sep-
ember 6, 1974|Bhadra 15, 1896 (Sak®)





